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IN THE HON'BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 883 of 2024 

IN THE MATTER OF: 

News Item titled "Experts flag large-scale clearing of vegetation in 

Mirzapur forest" appearing in The Hindustan Times dated 03.07.2024 

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 3, UNION 

OF INDIA [MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE 

CHANGE] 

I, Dr. Pranay Misra, aged about 42 years, S/o Mr. Prabhat Misra currently 

working as Assistant Inspector General of Forest (Central) in the Ministry of 

Environment, Forest & Climate Change, Regional Office, Lucknow do hereby 

solemnly affirm and state on oath as follows: 

',Jd,-31(31
1
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MOST RESPECTFULLY SHOWETH: 

l. That, I am working as Assistant Inspector General of Forest (Central) in 

the Ministry of Environment, Forest & Climate Change, Government of 

India and as such I am well conversant with the facts and circumstances 

of the case and I have been authorized to file the affidavit on behalf of 

Respondent No. 3 herein i.e. Ministry of Environment, Forest & Climate 

Change (hereinafter referred to as 'MoEF&CC'). 

2. That I have read and understood the content of the instant matter under 

reply and I deny each and every averment made therein except those 

which are admitted expressly by the deponent. The averments which are 

not denied may be deemed to have been denied by the deponent. 

3. lt is submitted that the present matter has been taken up as a suo moto 

matter by th is Hon' ble Tribunal on account of clearing of a deemed forest 

area in Mirzapur, Uttar Pradesh for a 2x800 MW Coal based Ultra Super 

Critical Thermal Power Project (TPP) being developed by Mirzapur 

Thermal Energy (UP) Private Limited (MTEUPPL), a subsidiary of 

Adani Power Limited. The applicant has alleged that the proposed project 

site is surrounded by notified reserve forest in all directions and it is 

located deep inside the Marihan Forest Range of the Mirzapur Division. 

The said area is also stated to be s ignificantly important for wildlife 

· cially the Schedule one listed 'sloth bear' and a haven for birding 
p. 
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with grassland species and several other species, many of which are 

endemic, threatened, and migratory) and catchment of several nvers 

which flows and originate right inside the project site. 

APPLICABLE PROVISIONS: 

4. That the MoEF&CC grants Environmental Clearance (hereinafter 

referred as 'EC') to Thermal Power projects in accordance with the 

provisions laid down in Environment Impact Assessment Notification, 

2006 and its amendments thereof. The EIA Notification, 2006 clearly 

specifies the purpose of such grant of EC before start of any construction 

work in case of new projects or expansion and modernization of existing 

projects or activities. The proposed project falls under project activity 

1 ( d) Coal Based The1mal Power Plant of Category A. 

5. It is submitted that Environment Impact Assessment (EIA) essentially 

refers to the assessment of environmental impacts likely to arise from the 

constrnction of project. EIA is a planning tool to integrate the likely 

environmental concerns into the developmental process right at the initial 

stage of planning and suggest necessary mitigation measures. 

6. It is submitted that the salient features of EIA Notification, 2006 inter alia 

includes: 
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{i) The EIA Notification, 2006 has categorized the projects into two 

categories namely,· Catego,y 'A ' and Category 'B ' based on their impact 

potential. 

(ii) Category 'A' projects will be appraised at the Central level while 

Catego1y 'B ' projects at the State level. 

(iii) State level Environment Impact Assessment Authorities and 

Committees (SEIAAs and SEA Cs) have been constituted for the purpose 

of appraisal of Category 'B 'projects. 

(iv) The stage of scoping for prescribing terms of reference by the 

Regulato,y Agency for the EIA studies has been incorporated in 

accordance with the International practice. It is expected to improve the 

quality of EIA thereby improving the quality of decision making and 

minimizing the delays. 

The process involving grant of ToR/EC is transparent & is placed m 

public domain (PARIVESH Portal) including the application for grant of 

ToR/EC, submissions and supporting documents filed by the project 

proponent, the minutes of meeting of the EAC/SEAC and the EC issued 

in the case. 

Copy of EIA Notification, 2006 dated 14.09.2006 1s annexed 

I ' 

.·J It 

·a 
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BACKGROUND OF THE PROJECT 

7. That the Ministry had earlier issued an EC vide letter no. J-

13012/12/2011-IA. II (T) dated 21.08.2014 for proposed 2x660 MW 

Super Critical Coal based Thermal Power Plant at Village Dadri Khurd, 

Tehsil Mirzapur, Uttar Pradesh in favour of M/s. Welspun Energy UP 

Pvt. Ltd. As per the EC accorded on 21.08.2014, total land requirement 

was 875 acres and no forest land was involved. 

Copy of EC Letter dated 21.08.2014 is annexed as Annexure-2. 

8. It is pertinent to mention here that in a matter namely, Appeal No 79 of 

2014 titled as Debadityo Sinha vs. Mirzapur Energy (UP) Pvt. Ltd. & 

Others, the EC granted to Mis Welspun Energy Pvt Ltd for setting up 

2x660MW Super Critical Coal based Thermal Power Plant at village 

Dadri Khurd, Tehsil Mirzapur, Uttar Pradesh was challenged before this 

Hon 'ble Tribunal. Thereafter, vide judgement dated 21.12.2016, the 

Hon'ble Tribunal allowed the appeal and the EC dated 2 l.08.2014 was set 

aside. The operative directions are reproduced hereunder: 

"We, therefore, allow this Appeal and pass the following directions: 

i. The Appeal is allowed and EC dated 21-08-2014 is set aside. 

~of fr ... ,~ 
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ii. Respondent no. 4 shall not carry out any developmental work at 

the project site. 

iii. The respondent no. 4 shall restore the area to its original 

condition ... " 

9. Fut1her, review application Nos. 02 of 2017, 04 of 2017 and 06 of 2017 

were filed by different respondents seeking review/modification of the 

judgment on various grounds. However, vide order dated 01.05.2017, the 

said review applications were disposed of and a clarification was issued 

that '' ... the Project Proponent is at I iberty to approach the MoEF &CC or 

any other compel en I authority for processing of the application for grant 

of EC upon making up for /rectifying the defects and deficiencies pointed 

oul in the judgement ... ". Accordingly, an application for amendment in 

EC for rectifying the defects and deficiencies pointed out in the 

judgement was submitted by the Project proponent on 17.06.2017. As per 

the application submitted by the Project proponent, the project involves 

9.3681 Ha of forest land (water pipeline and approach road) located 

within the project boundary. 

IO.The proposal was earlier considered in the EAC meetings held on 

24.07.2017 and 22.02.2019. The EAC in its meeting held on 22.02.2019 

recommended for EC amendment subject to submission of Stage-I Forest 

nee for further issuance of EC amendment letter. Since the Project 

,, v)/ 
;v, t~o· {_v 
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proponent did not submit the same therefore the EC amendment letter 

was not issued. In the meantime, an application for transfer of EC from 

Welspun Energy UP) Pvt Ltd to Mirzapur Thermal Energy (UP) Private 

Limited (a subsidiary of Mis Adani Power Ltd.), was submitted to 

MoEF&CC on 16.09.2019. The MoEF&CC issued letter vide no. J-

13012/ 12/201 1- IA.U (T) dated 20.12.2019 and suggested to submit 

Stage-I Forest Clearance. 

Copy of letter dated 20.12.2019 is annexed as Annexure-3. 

CURRENTSTATUSOFTHEPROJECT 

11.lt is pertinent to mention here that, since the proposal changed from 

2x660 MW to 2x800 MW and almost 10 years have lapsed, the Project 

proponent vide proposal number WUP/THE/467671/2024 submitted a 

fresh proposal (Denovo) on 08.05.2024 to the MoEF&CC for undertaking 

a detailed EIA study as per the EIA Notification, 2006 for grant of Terms 

of Reference (ToR) to 2x800 MW Coal based Ultra Super Critical 

Thermal Power Project (TPP) at Village Dadri Khurd, Tehsil, Mirzapur 

Sardar, District Mirzapur, Uttar Pradesh by Mis Mirzapur Thermal 

Energy (UP) Private Limited (MTEUPPL). 

12.That the project/activity is covered under catego1y A of item l(d) 

'Thermal Power Plants ' of the Schedule to the Environmental Impact - .... 

~ -~l 
~ (Jj)(Ja r tu 

u ' 
?~ 
~ 

13



Assessment (ElA) Notification, 2006, as amended as the power 

generation capacity of proposed expansion is beyond threshold capacity 

of 500MW i.e. 2 x 800 MW (1600 MW) and requires appraisal at Central 

level. 

13.That the instant proposal was considered in the 10th EAC (Thermal) 

meeting held on I 0.06.2024. In this regard, it is worthwhile to mention 

that as per the salient features of the project presented by the Project 

proponent, there are no national parks, wi ldlife sanctuaries, biosphere 

reserves, Tiger/Elephant Reserves, wildlife corridors etc. within 10 km 

distance from the project site except reserved forests, temples and BHU 

(South Campus) exist within the study area from the project site. The 

EAC during deliberations noted the following: 

1. It was observed that, as per the KML file, construction work has 

not been started yet. 

11. The Committee also deliberated on the land use and observed that 

previous EC was granted over an area of 354.1 Ha (875 acres as 

per EC dated 21.08.2014) but now the proposal is for 365.19 Ha. 

111. The Project proponent reported an area of 0.62 Ha (forest land) 

inside the plant boundary but at the same time applied for Forest 

Clearance over an area of 4.0123 Ha vide proposal No 

/OTHERS/470227/2024 dated 22.04.2024. Further, it was 

0 
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submitted by the Project proponent that application was submi tted 

for the same area (0.62 Ha) but after joint inspection of DFO 

(Forest Office) & SOM (Revenue) was held on 03.04.2024 

confirming that the above area is a non-forest land. In addition to 

this, it was also informed by the Project proponent that there is a 

forest involvement in water pipeline (5.8 l 62 ha) and approach road 

(2.54 l 9ha). In this regard, vide Proposal no. 

FP/UP/THE/ 14236/2015, Stage I Forest Clearance has already 

been applied and the same is under due consideration with 

MoEF&CC. 

1v. Further, the Project Proponent was suggested by the EAC to obtain 

a letter from concerned forest department clearly mentioning the 

extent of forest land involved within and outside (other activities 

related to plant) plant area. The EAC also suggested that while 

preparing the EIA/EMP report, Project Proponent shall explore the 

possibility of optimizing forest land requirement to the extent 

possible and submit a detailed note on the same at the time of EC 

presentation. In case of any increase in forest land PP shall obtain 

the amendment in ToR. 

v. The EAC was also of the view that the vide order dated Project 

Proponent, while preparing the EIA/EMP Repo1t and conducting 

?-o'- ,.,. 
.Y 
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Public consultation, shall take into account the deficiency pointed 

out by the Hon'ble NOT vide aforesaid j udgment dated 

2 1. 12.2016. 

Copy of Minutes of meeting dated I 0.06.2024 and Joint inspection report 

DFO (Forest Office) & SDM (Revenue) held on 03.04.2024 is annexed as 

Annexure-4 and Annexure-5 respectively. 

14.That based on the information submitted and as presented during the 

meeting, the EAC recommended the proposal for grant of Specific & 

Standard Terms of Reference (ToR) for preparation of EINEMP report 

with Public Consultation (Public Hearing and Written submission) to the 

project in question. In accordance with the provisions contained in the 

EIA Notification, 2006 and based on the recommendation by the EAC 

(Thermal Power) in its I 0th minutes of meeting held on I 0.06.2024, the 

Ministry granted ToR to the Project proponent for the project in question 

on 29.07.2024. 

Copy of the ToR dated 29.07.2024 is annexed as Anneuxre-6. 

15. lt is submitted that the present reply affidavit may kindly be taken 

on record and the Hon'ble Tribunal may pass appropriate Order(s), 

direction(s) as deemed fit and proper under the facts and circumstances of 

()TA ·-,4: 
\ 
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the present case. It is further submi tted that this answering Respondent 

shall abide with any directions passed by this Hon'ble Tribunal. 

16. That other/ancillary issues raised in the application under reply do not 

pertain to the answering respondent. The Answering Respondent seeks 

leave to make additional submissions, if required, during the course of the 

proceedings. 

0 -
/ .,,, 
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VERIFICATION 

Verified at Lucknow on 2 I s t day of October, 2024 

I, the above named deponent, do hereby solemnly affirm and state that 

contents of above mentioned are true and correct to the best of my 

ledge and based on record and I have not suppressed any material 

~ 
DE~ 
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(Published in the Gazette of India, Extraordinary, Part-II, and Section 3, Sub-section (ii) 
MINISTRY OF ENVIRONMENT ANO FORESTS 

New Delhi 14th September, 2006 
Notification 

S.O. 1533(E). - Whereas, a draft notification under sub-rule (3) of Rule 5 of the 

Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on 

new projects or activities, or on the expansion or modernization of existing projects or 

activities based on their potential environmental impacts as indicated in the Schedule to the 

notification, being undertaken in any part of lndia1, unless prior environmental clearance has 

been accorded in accordance with the objectives of National Environment Policy as approved 

by the Union Cabinet on 181h May, 2006 and the procedure specified in the notification, by 

the Central Government or the State or Union territory Level Environment Impact Assessment 

Authority (SEIM), to be constituted by the Central Government in consultation 

with the State Government or the Union territory Administration concerned under sub-section 

(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification, 

was published in the Gazette of India ,Extraordinary, Part II , section 3, sub-section (ii) vide 

number S .O. 1324 (E) dated the 15th September ,2005 inviting objections and suggestions 

from all persons likely to be affected thereby within a period of sixty days from the date on 

which copies of Gazette containing the said notification were made available to the public; 

And whereas, copies of the said notification were made available to the public on 1 s• 
September, 2005; 

And whereas, all objections and suggestions received in response to the above 

mentioned draft notification have been duly considered by the Central Government; 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of 

sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of 

sub-rule {3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of the 

notification number S.O. 60 (E) dated the 27th January, 1994, except in respect of things done 

or omitted to be done before such supersession, the Central Government hereby directs that 

on and from the date of its publication the required construction of new projects or activities or 

the expansion or modernization of existing projects or activities listed in the Schedule to this 

notification entailing capacity addition with change in process and or technology shall be 

I; 11 : 111 (I}. (II); I\ (• }. (h): \ ' (I), (ii), (Ill)(■). (h), (<), ( i, ), (, ). ( , i) ( a), ( h), (, II), (, Iii) (M), (h), ( It), ( ,), ( , I), ( ,II) (a ), (h) , ( , Ill), C•h) (a), (h), (") 

__ ..,<_•>_, (bl,'"')<•>· (h). (wit); ,·t <•>- <l>l: " 11 & , ·111 o f lhc Notification, S.O. 30(>7(E) elated O 1.1 2.2009 o f the 
QT Mi o f Environment and forests. l l'ublishcd in the Gn✓ette of India, Extraordinary, Part-II, and 

Se~, or#,J, Sub-sectio n (ii), No. 2002 I New De lhi, Tuesday, November I, 2009; an nmcndmcn1 to EC 
no tificatio n S.O . I 533(E) dated 14.09.2006 ,.,,_ ' 

)?· 
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undertaken in any part of India only after the prior environmental clearance from the Central 

Government or as the case may be, by the State Level Environment 

Impact Assessment Authority, duly constituted by the Central Government under sub-section 

(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this 

notification. 

,Includes the territorial waters 

2. Requirements of prior Environmental Clearance (EC):- The following projects or 

activities shall require prior environmental clearance from the concerned regulatory authority, 

which shall hereinafter referred to be as the Central Government in the Ministry of 

Environment and Forests for matters falling under Category 'A' in the Schedule and at State 

level the State Environment Impact Assessment Authority (SEIM) for matters falling under 

Category 'B' in the said Schedule, before any construction work, or preparation of land by the 

project management except for securing the land, is started on the project or activity: 

(i) All new projects or activities listed in the Schedule to this notification; 

(ii) Expansion and modernization of existing projects or activities listed in the Schedule 

to this notification with addition of capacity beyond the limits specified for the concerned 

sector, that is, projects or activities which cross the threshold limits given in the Schedule, 

after expansion or modernization; 

{iii) Any change in product - mix in an existing manufacturing unit included in Schedule 

beyond the specified range. 

3. State Level Environment Impact Assessment Authority:- (1) A State Level 

Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be 

constituted by the Central Government under sub-section (3) of section 3 of the Environment 

(Protection) Act, 1986 comprising of three Members including a Chairman and a Member -

Secretary to be nominated by the State Government or the Union territory Administration 

concerned. 

(2) The Member-Secretary shall be a serving officer of the concerned State Government or 

Union territory administration familiar with environmental laws. 

(3) The other two Members shall be either a professional or expert fulfilling the eligibility 

criteria given In Appendix VI to this notification. 

I ; 11; 111 ( I). (Ii): I\ ( a), (b); \' (I), (II), (lil)(o), ( h). (c), (h ). (, ), (, I) (o), (h), (,ii),(, Iii) (n), (h), ( h ), ( , ), ( , 1). ( , II) (n). (hJ • ( ,HI). (1h ) (M), th).( \\ J 

<•>· (bl, (wl) (n), (h), (wil); VI (•), (b); \'II & \ ' Ill of the Notification, s.o. 30(17(1:,) elated 0 1. 12.2009 of the 

Milrisiry of Environment and r orcsls, {Published in the Ga✓ette of India, Extraord inary, Pan-II , and t .. 
Section 3, S\1b.scction (ii), No. 20021 New Delhi. I ucsda>, November I , 2009; nn nmcndmcnt 10 EC 
notification S.D. l 533(E) dated 14.09.2006 

j :, 
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(4) One of the specified Members in sub-paragraph (3) above who is an expert in the 

Environmental Impact Assessment process shall be the Chairman of the SEIAA. 

(5) The State Government or Union territory Administration shall forward the names of the 

Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central 

Government and the Central Government shall constitute the SEIAA as an authority for 

the purposes of this notification within thirty days of the date of receipt of the names. 

(6) The non-official Member and the Chairman shall have a fixed term of three years (from 

the date of the publication of the notification by the Central Government constituting the 

authority). 
1 "(7) All decisions of the SEIAA shall be taken in a meeting and shall ordinarily be 

unanimous: 

Provided that, in case a decision is taken by majority, the details of views, for and against 

it, shall be clearly recorded in the minutes and copy thereof sent to MoEF." 

4. Categorization of projects and activities:-

(i) All projects and activities are broadly categorized in to two categories - Category A and 

Category B, based on the spatial extent of potential impacts and potential impacts on 

human health and natural and man made resources . 

(ii) All projects or activities included as Category 'A' in the Schedule, including expansion 

and modernization of existing projects or activities and change in product mix, shall 

require prior environmental clearance from the Central Government in the Ministry of 

Environment and Forests (MoEF) on the recommendations of an Expert Appraisal 

Committee (EAC) to be constituted by the Central Government for the purposes of this 

notification; 

(iii) All projects or activities included as Category 'B' in the Schedule, including expansion 

and modernization of existing projects or activities as specified in sub paragraph (ii) of 

paragraph 2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, 

but excluding those which fulfill the General Conditions (GC) stipulated in the Schedule, 

will require prior environmental clearance from the State/Union territory Environment 

Impact Assessment Authority (SEIAA). The SEIAA shall base its decision on the 

recommendations of a State or Union territory level Expert Appraisal Committee (SEAC) 

as to be constituted for in this notification. 11 "In the absence of a duly constituted SEIAA 

I : II: Ill (I), (Ii): I\ (o), (h): \ ' (I), (II), (Ul)(a), (h), (<), (h ), <-),(,I) (a), (b), (,II),(, Iii) (u). (h), (h), ( ,), ( , I). (,II) (a), (b). ( ,Ill), hi,) (11). (b), (<>) __ o ___ ,., ,("11 (II), (Ii), (,vii); \ I (a). (h): \'II & \ ' I ll of lhe Notilication, S.O. 3067(1::) dated 0 l.12.2009 of the 

F
~ i f Environment and forests, (Published in 1hc Ga,cuc of lndin, Extraordinary, Pnrt-11, and 

~ ~ 'uh-section (1i), No. 20021 New L>clhi, luesdn>, No\cmbcr I, 2009; an amcndmcn1 to EC' f - ,:',~~~ifi lion .O. I 533(E) dated 14.09 2006 

\ 

,r1, l'e * ~ ,. 'JI,'-, 'J 
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or SEAC, a Category 'B' project shall be considered at Central Level as a Category 'B' 

project;" 

5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs 

(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall 

screen, scope and appraise projects or activities in Category 'A' and Category 'B' respectively. 

EAC and SEAC's shall meet at least once every month. 

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or 

the Union territory level shall be constituted by the Central Government in consultation 

with the concerned State Government or the Union territory Administration with identical 

composition; 

(b) The Central Government may, with the prior concurrence of the concerned State 

Governments or the Union territory Administrations, constitutes one SEAC for more than 

one State or Union territory for reasons of administrative convenience and cost; 

(c) The EAC and SEAC shall be reconstituted after every three years; 

{d) The authorised members of the EAC and SEAC, concerned, may inspect any site(s) 

connected with the project or activity in respect of which the prior environmental 

clearance is sought, for the purposes of screening or scoping or appraisal, with prior 

notice of at least seven days to the applicant, who shall provide necessary facilities for 

the inspection; 

(e) The EAC and SEACs shall function on the principle of collective responsibility. The 

Chairperson shall endeavour to reach a consensus in each case, and if consensus 

cannot be reached , the view of the majority shall prevail. 

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the 

prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in 

Appendix II, after the identification of prospective site(s) for the project and/or activities to 

which the application relates, before commencing any construction activity, or preparation of 

land. at the si te by the applicant. The applicant shall furnis h , along with the application. a copy 
-··--------------------·------------ --------··-··----··------
I; II; Ill (I), (ii); I V (a), ( b): \" (I), ( Ii), (Iii)(•). (h), (<), (h ), (, ). (,i) (n), (h). (,·II), (,'Ui) ( 11). (h), (h), ( ,). (,1), ( ,II) (11), (h). (,Ill), (,Iv)("), (h), (w) 

<11l,(h),C<>·1><11>-ChJ,(.vll); , ·, <•J.(bJ:"11 & nu oflhe Notification, S.O. 3067(E) dated 0 1.1 2.2009 of"Lhe 
-----~ni 11 of Environment and forests, (Published in the Ga✓clle of lndin, Extraordinary, Part-II , and 

'(. ~ ' Scciien ; 'lib-section (ii), No. 2002.1 New Delhi, rucsday, November I, 2009; nn nmcndmcnt to EC 
notiA.c\ uo .O. I 533(E) duted 14.09.2006 

•, ~ 
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of the pre-feasibility project report except that, in case of construction proiects or activities 

(item 8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the 

conceptual plan shall be provided, instead of the pre-feasibility report. 

7. Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of 

four stages, all of which may not apply to particular cases as set forth below in this 

notification. These four stages in sequential order are:-

• Stage (1) Screening (Only for Category 'B' projects and activities) 

• Stage (2) Scoping 

• Stage (3) Public Consultation 

• Stage (4) Appraisal 

I. Stage (1) - Screening: 
In case of Category 'B' projects or activities, this stage will entail the scrutiny of an 

application seeking prior environmental clearance made in Form 1 by the concerned State 

level Expert Appraisal Committee (SEAC) for determining whether or not the project or 

activity requires further environmental studies for preparation of an Environmental Impact 

Assessment (EIA) for its appraisal prior to the grant of environmental clearance depending 

up on the nature and location specificity of the project . The projects requiring an 

Environmental Impact Assessment report shall be termed Category 'B 1' and remaining 

projects shall be termed Category 'B2' and will not require an Environment Impact 

Assessment report. For categorization of projects Into B1 or B2 except item 8 (b) , the 

Ministry of Environment and Forests shall issue appropriate guidelines from time to time. 

II. Stage (2) - Scoping: 

(i) "Scoping": refers to the process by which the Expert Appraisal Committee in the case of 

Category 'A' projects or activities, and State level Expert Appraisal Committee in the case 

of Category 'B1 ' projects or activities, including applications for expansion and/or 

modernization and/or change in product mix of existing projects or activities, determine 

detailed and comprehensive Terms Of Reference (TOR) addressing all relevant 

environmental concerns for the preparation of an Environment Impact Assessment (EIA) 

Report in respect of the project or activity for which prior environmental clearance is 

sought. The Expert Appraisal Committee or State level Expert Appraisal Committee 

I : II: Ill (I), (Ii): I\ (a), (h): \ " (I), (II), (lll)(a), ( h), (<), (i> ), (,).(,I)(•), (It).(, II),(• Iii) (N), (It), (h), (,), ( , I), (,II) (n), (h). (\Ill), (,h) (h), (h), (\\) 

<•>.<bl, '"I) M, <bl, <"11>: ' 1 <•>· Cb): " 11 
& ' '

11 1 of Lhc Notificn1ion, S .O. 3067(£) dated O 1. 12.2009 of the 
.--- ·olli5· try o f Environment and forests, (Published in 1hc Guc11c of India. Extraordinary, Part-II. and 
QT A Sub-section (ii), No. 2002 I t-.ew Delhi, ·1 ucsday. November I , 2009; 011 nmcndmcnl 10 EC 
.,,,--,mkllcitrltl~.0. I 533(E) dated 14.09.2006 

I' '< M'"'wya * ~ 
G) /Ir •1ocata ~ a 7 , ~..,rl~I ,·,~, A L ko ~ 
z.~ '. ~ o.J. 31( .. , nJo ~ . _..>,, -~ 
. o~~c., .,/ 

i ~ 
22



concerned shall determine the Terms of Reference on the basis of the information 

furnished in the prescribed application Form1/Form 1A including Terns of Reference 

proposed by the applicant, a site visit by a sub- group of Expert Appraisal Committee or 

State level Expert Appraisal Committee concerned only if considered necessary by the 

Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms 

of Reference suggested by the applicant if furnished and other information that may be 

available with the Expert Appraisal Committee or State Level Expert Appraisal Committee 

concerned. All projects and activities listed as Category 'B' in Item 8 of the Schedule 

(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and 

will be appraised on the basis of Form 1/ Form 1A and the conceptual plan. 

(ii) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert Appraisal 

Committee or State Level Expert Appraisal Committee as concerned within sixty days of 

the receipt of Form 1. In the case of Category A Hydroelectric projects Item 1 (c) (i) of the 

Schedule the Terms of Reference shall be conveyed along with the clearance for pre­

construction activities .If the Terms of Reference are not final ized and conveyed to the 

applicant within sixty days of the receipt of Form 1, the Terms of Reference suggested by 

the applicant shall be deemed as the final Terms of Reference approved for the EIA 

studies. The approved Terms of Reference shall be displayed on the website of the 

Ministry of Environment and Forests and the concerned State Level Environment Impact 

Assessment Authority. 

(iii) Applications for prior environmental clearance may be rejected by the regulatory 

authority concerned on the recommendation of the EAC or SEAC concerned at this stage 

itself. In case of such rejection, the decision together with reasons for the same shall be 

communicated to the applicant in writing within sixty days of the receipt of the application. 

Ill. Stage (3) - Public Consultat ion: 

(i) "Public Consultation" refers to the process by which the concerns of local affected persons 

and others who hav~ plausible stake in the environmental impacts of the project or activity 

are ascertained with a view to taking into account all the material concerns in the project or 

activity design as appropriate. All Category 'A ' and Category B1 projects or activities shall 

undertake Public Consultation, except the following:-

(a) modernization of Irrigation projects (Item 1 (c) ( Ii) of the Schedule). --- -----· 
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(b) all projects or activities located within industrial estates or parks (item 7(c) of the 

Schedule) approved by the concerned authorities, and which are not disallowed in 

such approvals. 

(c) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not involve 

any further acquisition of land. 

111 "(cc) maintenance dredging provided the dredged material shall be disposed within port 

limits."; 

111 "(d) All Building or Construction projects or Area Development projects (which do not 

contain any category 'A' projects and activities) and Townships (item 8(a) and 8(b) in 

the Schedule to the notification).n 

e) all Category '82' projects and activities. 

f) all projects or activities concerning national defence and security or involving other 

strategic considerations as determined by the Central Government. 

(ii) The Public Consultation shall ordinarily have two components comprising of:-

(a) a public hearing at the site or in its close proximity- district wise, to be carried out in the 

manner prescribed in Appendix IV. for ascertaining concerns of local affected persons; 

(b) obtain responses in writing from other concerned persons having a plausible stake in the 

environmental aspects of the project or activity. 

(iii) the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted 

by the State Pollution Control Board (SPCB) or the Union territory Pollution Control 

Committee (UTPCC) concerned in the specified manner and forward the proceedings to 

the regulatory authority concerned within 45(forty five ) of a request to the effect from the 

applicant. 

(iv) in case the State Pollution Control Board or the Union territory Pollution Control 

Committee concerned does not undertake and complete the public hearing within the 

specified period, and/or does not convey the proceedings of the public hearing within the 

prescribed period directly to the regulatory authority concerned as above, the regulatory 
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authority shall engage another public agency or authority which 1s not subordinate to the 

regulatory authority, to complete the process within a further period of forty five days,. 

(v) If the public agency or authority nominated under the sub paragraph (iii) above reports to 

the regulatory authority concerned that owing to the local situation, it is not possible to 

conduct the public hearing in a manner which will enable the views of the concerned 

local persons to be freely expressed, it shall report the facts in detail to the concerned 

regulatory authority, which may, after due consideration of the report and other reliable 

information that it may have, decide that the public consultation in the case need not 

include the public hearing. 

(vi) For obtaining responses in writing from other concerned persons having a plausible 

stake in the environmental aspects of the project or activity, the concerned regulatory 

authority and the State Pollution Control Board (SPCB) or the Union territory Pollution 

Control Committee (UTPCC) shall invite responses from such concerned persons by 

placing on their website the Summary EIA report prepared in the format given in 

Appendix IIIA by the applicant along with a copy of the application in the prescribed form, 

within seven days of the receipt of a written request for arranging the public hearing. 

Confidential information including non-disclosable or legally privileged information 

involving Intellectual Property Right, source specified in the application shall not be 

placed on the web site. The regulatory authority concerned may also use other 

appropriate media for ensuring wide publicity about the project or activity. The regulatory 

authority shall, however, make available on a written request from any concerned person 

the Draft EIA report for inspection at a notified place during normal office hours till the 

date of the public hearing. All the responses received as part of this public consultation 

process shall be forwarded to the applicant through the quickest available means. 

(vii) After completion of the public consultation, the applicant shall address all the material 

environmental concerns expressed during this process, and make appropriate changes 

in the draft EIA and EMP. The final EIA report, so prepared, shall be submitted by the 

applicant to the concerned regulatory authority for appraisal. The applicant may 

alternatively submit a supplementary report to draft EIA and EMP addressing all the 

concerns expressed during the public consultation. 

IV. Stage (4) - Appraisal: 
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(i) Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level 

Expert Appraisal Committee of the application and other documents like the Final EIA 

report, outcome of the public consultations including public hearing proceedings, 

submitted by the applicant to the regulatory authority concerned for grant of 

environmental clearance. This appraisal shall be made by Expert Appraisal Committee or 

State Level Expert Appraisal Committee concerned in a transparent manner in a 

proceeding to which the applicant shall be invited for furnishing necessary clarifications 

in person or through an authorized representative. On conclusion of this proceeding, the 

Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall 

make categorical recommendations to the regulatory authority concerned either for grant 

of prior environmental clearance on stipulated terms and conditions, or reJection of the 

application for prior environmental clearance, together with reasons for the same. 

(ii) The appraisal of all projects or activities which are not required to undergo public 

consultation, or submit an Environment Impact Assessment report, shall be carried out 

on the basis of the prescribed application Form 1 and Form 1A as applicable, any other 

relevant validated information available and the site visit wherever the same is 

considered as necessary by the Expert Appraisal Committee or State Level Expert 

Appraisal Committee concerned. 

(iii) The appraisal of an application be shall be completed by the Expert Appraisal Committee 

or State Level Expert Appraisal Committee concerned within sixty days of the receipt of 

the final Environment Impact Assessment report and other documents or the receipt of 

Form 1 and Form 1 A, where public consultation is not necessary and the 

recommendations of the Expert Appraisal Committee or State Level Expert Appraisal 

Committee shall be placed before the competent authority for a final decision within the 

next fifteen days . The prescribed procedure for appraisal is given in Appendix V ; 

7(ii). Prior Environmental Clearance (EC) process for Expansion or Modernization or 

Change of product mix in existing projects: 

All applications seeking prior environmental clearance for expansion with increase in the 

production capacity beyond the capacity for which prior environmental clearance has been 

granted under this notification or with increase in either lease area or production capacity 

in the case of mining projects or for the modernization of an existing unit with increase in 
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the total production capacity beyond the threshold limit prescribed in the Schedule to this 

notification through change in process and or technology or involving a change in the 

product -m,x shall be made in Form I and they shall be considered by the concerned 

Expert Appraisal Committee or State Level Expert Appraisal Committee within sixty days, 

who will decide on the due diligence necessary including preparation of EIA and public 

consultations and the application shall be appraised accordingly for grant of environmental 

clearance. 

8. Grant or Rejection of Prior Environmental Clearance (EC): 

(i) The regulatory authority shall consider the recommendations of the EAC or SEAC 

concerned and convey its decision to the applicant within forty five days of the receipt of 

the recommendations of the Expert Appraisal Committee or State Level Expert Appraisal 

Committee concerned or in other words within one hundred and five days of the receipt of 

the final Environment Impact Assessment Report, and where Environment Impact 

Assessment is not required, within one hundred and five days of the receipt of the 

complete application with requisite documents, except as provided below. 

(ii) The regulatory authority shall normally accept the recommendations of the Expert 

Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases 

where it disagrees with the recommendations of the Expert Appraisal Committee or State 

Level Expert Appraisal Committee concerned. the regulatory authority shall request 

reconsideration by the Expert Appraisal Committee or State Level Expert Appraisal 

Committee concerned within forty five days of the receipt of the recommendations of the 

Expert Appraisal Committee or State Level Expert Appraisal Committee concerned while 

stating the reasons for the disagreement. An intimation of this decision shall be 

simultaneously conveyed to the applicant. The Expert Appraisal Committee or State Level 

Expert Appraisal Committee concerned, in turn, shall consider the observations of the 

regulatory authority and furnish its views on the same within a further period of sixty days. 

The decision of the regulatory authority after considering the views of the Expert Appraisal 

Committee or State Level Expert Appraisal Committee concerned shall be final and 

conveyed to the applicant by the regulatory authority concerned within the next thirty days. 

(iii) In the event that the decision of the regulatory authOrity is not communicated to the 

applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the 
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applicant may proceed as if the environment clearance sought for has been granted or 

denied by the regulatory authority in terms of the final recommendations of the Expert 

Appraisal Committee or State Level Expert Appraisal Committee concerned. 

(iv) On expiry of the period specified for decision by the regulatory authority under paragraph 

(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final 

recommendations of the Expert Appraisal Committee or State Level Expert Appraisal 

Committee concerned shall be public documents. 

(v) Clearances from other regulatory bodies or authorities shall not be required prior to 

receipt of applications for prior environmental clearance of projects or activities, or 

screening, or scoping, or appraisal, or decision by the regulatory authority concerned, 

unless any of these is sequentially dependent on such clearance either due to a 

requirement of law, or for necessary technical reasons. 

(vi) Deliberate concealment and/or submission of false or misleading information or data 

which is material to screening or scoping or appraisal or decision on the application shall 

make the application liable for rejection, and cancellation of prior environmental clearance 

granted on that basis. Rejection of an application or cancellation of a prior environmental 

clearance already granted, on such ground, shall be decided by the regulatory authority, 

after giving a personal hearing to the applicant, and following the principles of natural 

justice. 

9. Validity of Environmental Clearance (EC): 

The "Validity of Environmental Clearance" is meant the period from which a prior 

environmental clearance is granted by the regulatory authority, or may be presumed by the 

applicant to have been granted under sub paragraph (iv) of paragraph 7 above, to the start 

of production operations by the project or activity, or completion of all construction 

operations in case of construction projects (item 8 of the Schedule). to which the 

application for prior environmental clearance refers. The prior environmental clearance 

granted for a project or activity shall be valid for a period of ten years in the case of River 

Valley projects (item 1 (c) of the Schedule), project life as estimated by Expert Appraisal 

Committee or State Level Expert Appraisal Committee subject to a maximum of thirty 

years for mining projects and five years in the case of all other projects and activities. 

However, in the case of Area Development projects and Townships (item B(b)). the validity -----·---~-------------------
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period shall be limited only to such activities as may be the responsibility of the applicant 

as a developer. This period of validity may be extended by the regulatory authority 

concerned by a maximum period of five years provided an application is made to the 

regulatory authority by the applicant within the validity period, together with an updated 

Form 1, and Supplementary Form 1 A, for Construction projects or activities (item 8 of the 

Schedule). In this regard the regulatory authority may also consult the Expert Appraisal 

Committee or State Level Expert Appraisal Committee as the case may be. 

10. Post Environmental Clearance Monitoring: 

iv "(i)(a) In respect of Category 'A' project, it shall be mandatory for the project proponent to 

make public the environment clearance granted for their project along with the 

environmental conditions and safeguards at their cost by prominently advertising it at 

least in two local newspapers of the district or State where the project ,s located and in 

addition, this shall also be displayed in the project proponent's website permanently. 

(b) In respect of Category 'B' projects, irrespective of its clearance by MoEF / SEIAA, the 

project proponent shall prominently advertise in the newspapers indicating that the 

project has been accorded environment clearance and the details of the MoEF website 

where it is displayed. 

(c) The Ministry of Environment and Forests and the State/Union Territory Level 

Environmental Impact Assessment Authorities (SEIAAs), as the case may be, shall also 

place the environmental clearance in the public domain on Governmental portal. 

(d) The copies of the environmental c learance shall be submitted by the project 

proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition to 

the relevant offices of the Government who in turn has to display the same for 30 days 

from the date of receipt."; 

,v (ii) It shall be mandatory for the project management to submit half.yearly compliance 

reports in respect of the stipulated prior environmental clearance terms and conditions in 

hard and soft copies to the regulatory authority concerned, on 1,, June and 1sr December 

of each calendar year. 

,v (iii) All such compliance reports submitted by the project management shall be public 

documents. Copies of the same shall be given to any person on application to the 
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concerned regulatory authority. The latest such compliance report shall also be displayed 

on the web site of the concerned regulatory authority. 

11. Transferability of Environmental Clearance (EC): 
A prior environmental clearance granted for a specific project or activity to an applicant 

may be transferred during its validity to another legal person entitled to undertake the 

project or activity on application by the transferor, or by the transferee with a written "no 

objection" by the transferor, to, and by the regulatory authority concerned, on the same 

terms and condit ions under which the prior environmental clearance was initially granted, 

and for the same validity period. No reference to the Expert Appraisal Committee or State 

Level Expert Appraisal Committee concerned i~ necessary in such cases. 

12. Operation of EIA Notification, 1994, till disposal of pending cases: 

From the date of final publication of this notification the Environment Impact Assessment 

(EIA) notification number S.O.60 (E) dated 27th January, 1994 is hereby superseded, 

except in suppression of the things done or omitted to be done before such suppression to 

the extent that in case of all or some types of applications made for prior environmental 

clearance and pending on the date of final publication of this notification, the Central 

Government may relax any one or all provisions of this notification except the list of the 

projects or activities requiring prior environmental clearance ,n Schedule I , or continue 

operation of some or all provisions of the said notification, for a period not exceeding one 

year from the date of issue of this notification. 

I ; 11; Ill (I), { II): I V (a), (b): \' (I), (ii), ( lll)(a), (h), (<), (h ), M, ( ,i) (• ), (h), ( •'Ii),(' Ill) (n), (h), ( I,),(, ). ( , I), ( ,II) (11), (h), ( , Ill), (\h j C•l, ( h), ( \\ ) 

(o),(b),(\\l)(a ),(h).( \\ il); ' l (a).(h): ' 11 & \'Ill of the Notification. S.O. 3067(£) elated O I 12.2009 oflhe 
Ministry of E11viro11111cnl and Forests. (Published in the Gn1c11e of India, t::x1rnordinary, l'art-11 . and 
Section 3. Sl)b-scction (ii), No. 20021 New Delhi, I ucsday, No, ember I , 2009: nn amendment 10 EC 
notification S. . 1533(E) dated 14.09.2006 

30



SCHEDULE 

(See paragraph 2 and 7) 

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE 
-

Project or Activity Category with threshold limit Conditions if any 
A B 

1 Mining, extraction of natural resources and power generation (for 
a specified production capacity) 

(1) (2) (3) (4) (5} 
• •1 (a) (I) Mining of minerals. <!: 50 ha. of mining lease <50 ha ~ 5 ha .of General Condition 

area in respect of non- mining lease area in shall apply 
coal mine lease. respect of non-coal Note: 

mine lease. Mineral prospecting 
> 150 ha of mining Is exempted." ; 
lease area In respect of S 150 ha ~ 5 ha of 
coal mine lease. mining lease area In 

respect of coal mine 
Asbestos mining lease. 
Irrespective of 
mining area 

(II) Slurry pipelines 
(coal lignite and other All projects. 
ores) passing through 
national parks I 
sanctuaries I coral 
reefs, ecologically 
sensitive areas. - -- - -,--

1(b) Offshore and All projects Note 
onshore oil and gas Exploration Surveys 
exploratlon, (not involving drilllng) 
development & are exempted provided 
production the concession areas 

have got previous 
clearance for physical 
survey 

1(c) River Valley (i) ~ 50 MW (i) < 50 MW ~ 25 MW • " General Condition 
pojects hydroelectric hydroelec trlc shall apply. 

power generation; power generation; Note: Irrigation projects 
(Ii) ~ 10,000 ha. of (ii)< 10,000 ha. Of not involving 
culturable culturable command submergence or inter-
command area area state domain shall be 

appraised by the SEIAA 
as Category 'B' 
Projects." ; 
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(1) (2) (31 (4) (5) 
1(d) Thermal Power v" <!: 500 MW (coal/ < 500 MW (coal / " "General Condition 

Plants lignite/ naphtha lignite / naphtha & shall apply. 
& gas based); gas based); Note: 
~ 50 MW (Pet coke <50 MW ~ 5MW (Pet (i) Power plant up to 15 
diesel and coke, diesel and all MW, based on biomass 
all other fuels including other fuels including and using auxiliary fuel 
refinery residual oil refinery residual oil such as coal / lignite I 
waste except biomass); waste except petroleum products up 
~ 20 MW (based on biomass); to 15% are exempt. 
biomass or non .!:20 MW> 15 MW ( ii) Power plant up to 15 
hazardous municipal (based on biomass or MW, based on non-
waste as fuel)." ; non hazardous hazardous municipal 

municipal waste as waste and using 
fuel). " ; auxiliary fuel such as 

coal I lignite / petroleum 
products up to 15% are 
exempt. 
(iii) Power plants using 
waste heat boiler 
without any auxiliary 
fuel are exemot." ; 

1(0) Nuclear power All projects 
projects and 
processing of 
nuclear fuel 

2 Primary Processina 
2(a) Coal washeries ~ 1 mllllon ton/annum ~ million ton/annum General Condition shall 

throughput of coal throughput of coal apply 
(If located within mining 

I 
area the proposal shall 
be 
appraised together with 
the mlnlna orooosall 

2 (b) Mineral t!: 0.1mllllon ton/annum < 0.1 million General Condition shall 
beneflctatlon mineral throughput ton/annum apply 

mineral throughput (Mining proposal with 
Mineral beneflciation 
shall 
be appraised together 
for arant of c learance) _ 
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. M Sc ob-section (1i), No. 2002 I New Delhi, l'ucsday. November I, 2009, nn amendment to EC 
:::- nolj S.O. I 533(E) dntcd 14.09.200(, 

'' /'.(j, ' ~,.,"/ ,., , 
I ,r,,,~(J -
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3 Materials Production 
(1-) (2) (3) (4) (5) 

3(a) Metallurgical a)Primary metallurgical • "General condition 

industries (ferrous industry shall apply. 

& non ferrous) Note: 

All projects (i) The recycling 
industrial units 

b) Sponge iron Sponge iron registered under the 

manufacturing manufacturing HSM Rules, are 

~ 200TPD <200TPD exempted. 
(ii) In case of secondary 

c) Secondary Secondary metallurgical 

metallurgical metallurgical processing industrial 

processing industry processing industry units, those projects 
involving operation of 

i.)AII toxic furnaces only such as 

All toxic and heavy and heavy metal induction and electrical 

metal producing units producing units arc furnace, submerged 

~ 20,000 tonnes <20,000 tonnes arc furnace, and cupola 

/annum /annum with capacity more than 
30,000 tonnes per 

ii.)All other non -toxic annum (TPA) would 
secondary require environmental 
metallurgical clearance. 
processing Industries (Iii) Plant / units other 

than power plants 
>5000 tonnes/annum (given against entry no. 

1 (d) of the schedule), 
based on municipal 
solid waste (non-
hazardous) are 
exemoted." 

3( b) Cement plants ~ 1.0 million <1.0 million General Condition shall 
tonnes/annum tonnes/annum apply 
production capacity production capacity. 

All Stand alone 
grindina units 

4 Materials Processina 
(1) (2) (3) (4) (5) 

4(a) Petroleum refining All projects - . 
industry 

4(b) Coke oven plants ~.50,000 <2,50,000 & ~25,000 • "General Condition 
tonnes/annum tonnes/annum shall apply." 

4(c) Asbestos milling All projects . -
and asbestos based 
oroducts 

I; II; Ill (I), (Ii); I V (a). (h); \ ' (I), ( ii), (lll)(a). (Ill,(<), (h •), (, ). (, i) M, (b), (••11), (, iii) (o), (b), (hi,(,), (,I), (,fl) (11), (h). (,ill), (,h) (•l, (h), (w) 

(•), (b}. (wl) (., ). (b), (ivll): \ ' I(•), (h): \' II & \'Ill of the Nol i ficntion, S.O. 3067(E) dated O J.1 2.2009 of the 

/ / _ Ministr)1 c}~wironmcnt and Forests, (Published i11 the GnLcttc of India, t::xLraordinary, Pnrt-1 I. and 
(. Scct;on 3. S,~cOon (H), No. 20021 New Ocl\1;. Tucsdoy. Novcmbo, I. 2009; no mncndment to EC' 

:l:t; ~cat ;o~,)~ '533(E) dated I 4.09.2006 

\ ~~:~~
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(1) (2) (3) (4) (5) 
4(d) Chlor-alkali ~300 TPO production • " (i) All projects • "General as well as 

industry Capacity or a unit irrespective of the specific condition shall 
located out side the size, if located in a apply. 
notified industrial areal Notified Industrial No new Mercury Cell 
estate Area/ Estate. based plants will be 

1 

(Ii) <300 tonnes per permitted and existing 
day (TPD) units converting to 
and located outside a membrane cell 
Notified Industrial technology 
Area/ Estate." are exempted from this 

notification." 
4(e) Soda ash Industry All orolects . . 

4(f) Leather/skin/hide New projects outside All new or expansion • "General as well as 
processing the industrial area or of specific condition shall 
industry expansion of existing projects located apply." 

units out side the I within a notified 
industrial area industrial area/ 

estate 

5 Manufacturina I Fabrication 
5(a) Chemical fertilizers • "Ail projects except • " Single Super 

Single Super Phosphate." 
Phosphate." 

5(b) Pesticides Industry All units producing . 
and pesticide technical grade 
specific pesticides 
intermediates 
(excluding 
formulations) 

S(c) Petro-chem lea I All projects . 
complexes . 
(Industries based 
on processing of 
petroleum 
fractions & natural 
gas and/or 
reforming to 
aromatics) 

5(d) Manmade fibers Rayon Others General Condition shall 
manufacturin!l apoly 

S(e) Petrochemlcal Located out side the Located in a notified • "General as well as 
based processing notified industrial area/ industrial area/ estate specific condition shall 
(processes other estate apply." 
than cracking & . 
reformation and 
not covered under 
the complexes) 

I: II : Ill (I). (II): I\ (a), (h)c , . (I), (II), (lll)(a), (h), (~). (h ), (\), (, i) (• ), (h), (,ii),(, iii) (11), (h), (h), (,), (,I), (,II)(•). (hi . (,Ill), ( ,h) (•I• (h). ( " ) 

hi. 1" 111
:' 

1 <•>· (hl: ' 11 
& "

11 of the Notification, S 0 . 3067(1:..) dated 0 1.12.2009 of the 
·ronme111 and Forests, (Published in the Ga/cllc of India, Extraordinary, Part-II . and 
ction (ii). No. 20021 New Uclhi, 1 ucsday. No,cmbcr I, '.!009, nn amendment lo EC 
I 533(E) dated 14.09.2006 
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(1) (2) (3l (4) (5) 

S(f) Synthetic organic Located out side the Located in a notified v "General as well as 

chemicals industry notified industrial areal industrial area/ estate specific condition shall 

(dyes & dye estate apply." 

Intermediates; bulk 
drugs and 
Intermediates 
excluding drug 
formulations; 
synthetic rubbers; 
basic organic 
chemicals, other 
synthetic organic 
chemicals and 
chemical 
Intermediates) 

5(g) Distilleries (i)AII Molasses based All Cane juice / non- General Condition shall 
dlstlllerles molasses apply 
(ii) All Cane juice/ based distilleries 
non-molasses based -
distilleries <!30 KLD <30 KLD 

5(h) Integrated paint - All projects General Condition shall 

lndustrv aoolv 

5(1) Pulp & paper Pulp manufacturing Paper manufacturing General Condition shall 

Industry excluding and Industry without pulp apply 

manufacturing of Pulp& Paper manufacturing 
paper from waste manufacturing industry 
paper and 
manufacture of 
paper from ready 
pulp with out 
bleach Ina 

S{j) Sugar Industry - <! 5000 tcd cane General Condition shall 
crushing capacity apply 

5/kl Omitted 
6 Service Sectors 
6(a) Oil & gas All projects . 

transportation pipe 
line (crude and 
refinery/ 
petrochemical 
products), passing 
through national 
parks/ sanctuaries 
/coral reefs I 
ecologically 
sens itive areas 
including LNG 
Terminal 

----------·-------------- -----·--·--·-----------
l ; II; Ill (I), (Ii): l\ (~). (b): \ ' (I), ( Ii), (lll)(n), (h), (r), (i\'), (,,). ( ,•I) (a}, (h). (•·II),(, Iii) ( 11), (h), ( i l), (,). ( , I), (iii) (11), (h) . ( ,iii), (~h·J (I\), (h), ( \\) 

(1t), (h), (wl) (u), (h), (xvii); n <•>· (h); \' II & \ 'Ill of the Notification, s.o. 3067(E) elated 0 1. 12.2009 of U1c 
.-1.--Mi·nist1y of Environment and Forests, (Published in 1hc G:11.ettc of India, Extraordinary. Part-II. and 

\ A t 3, Sub-section (ii), No. 2002 I New Delhi, Tuesday, November I, 2009; an amendment to EC 

~< Mau 
Advo 

, Model fi ouse 
~ RE:Qd.-31(34) 

. Ot::- I • , .. 

. cal n S.0. l533(E) dated 14.09.2006 
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(1) 
6(b) 

7 
7(a) 

7(b) 

7© 

7(d) 

(2) (3) (4) (5) 
Isolated storage & . All projects General Condition shall 
handling of apply 
hazardous chemicals 
(As per 
threshold planning 
quantity Indicated 
in column 3 of 
schedule 2 & 3 of 
MSIHC Rules 
1989 amended 
20001 

Phvsical Infrastructure includina Environmental Services 
Air po{ts v " All projects . • "Note: 

including airstrips, Air strips, which do not 
which are for involve bunkering/ 
commercial use." refueling facility and or 

Air Traffic Control, are 
exempted." 

All ship breaking All projects - -
yards including 
ship breaking units 
Industrial estates/ If at least one industry Industrial estates • " Genral as well as 
parks/ complexes/ in the proposed housing at least one special conditions shall 

areas, export industrial estate falls Category B apply. 
processing Zones under the Category A, industry and area 
(EPZs), Special entire industrial area <500 ha. Note: 
Economic Zones shall be treated as 1. Industrial Estate of 
{SEZs), Biotech Category A, area below 500 ha. and 
Parks, Leather irrespective of the area. not housing any 
Complexes. industry of 

Industrial estates with Industrial estates of Category 'A' or 'B' does 
area greater than 500 area> 500 ha. and not not require c learance. 
ha. and housing at least housing any Industry 2. If the area is less 
one Category B belonging to Category than 500 ha. but 
Industry. Aor B. contains building and 

construction projects> 
20,000 Sq. mts. And or 
development area more 
than 50 ha It WIii be 
treated as activity listed 
at serial no. S(a) or S(b) 
in the Schedule, as the 
case mav be." 

Common All Integrated facilities All facilities having General Condition shall 

hazardous waste having Incineration land fill only apply 
treatment, storage &landfill or 
and disposal Incineration alone 
facllltles {TSOFsl 

I ; 11 ; 111 (I). (II) : I\ (•), (h): V (I). (II), (111)(11). (h ). (r ), (h ). (,). (•l) ( •), (h), (,·ii).(, Iii) (tt). (h), {i,), (>) , (,i). ( , II) (11), (b) , (,Ill), (,h ) (n). ( It), (\\') 

h), (wil); , ·i <•>· (bl : " 11 & mi of the Notification, S.O. 3067(E) dated O 1.12.2009 of the 
,ironment and Forests, (Published in the Ga,ette of India, Extraordinary. Part-II , and 

etion (ii), No. 20021 New Delhi, Tuesday, November I, 2009; nn n111cndmc111 to EC 

' V 
. I 533(E) doted 14.09.2006 

Advocate 
~••,rJel ,'-louse, Lk 
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(1) (2) (3) (4) (5) 
7(e) v "Ports, harbours, ~ 5 million TPA of < 5 million TPA of • "General Condition 

break waters, cargo handling cargo handling shall apply. 
dredging." capacity (excluding capacity and/or Note: 

fishing harbours) ports/ harbours 1. Capital dredging 
~10,000 TPA offish inside and outside the 
handling ports or harbors and 
capacity channels are included; 

2. Maintenance 
dredging is exempt 
provided it formed part 
of the original proposal 
for which Environment 
Management Plan 
(EMP) was prepared 
and environmental 
clearance obtained." 

7(f) Highways I) New National High v " I) All State General Condition shall 
ways; and Highway Project; apply. 
II) Expansion of and Note: 
National High ways ii) State Highway Highways include 
greater than 30 KM, expansion projects In expressways." 
involving additional hilly terrain (above 
right of way greater 1,000 m AMSL) and or 
than 20m involving ecologically sensitive 
land acquisition and areas." 
passing through more 
than one State. 

7(g) Aerial ropeways ., ... ,. •• " (I) All projects vi•"""' " All projects General Condition shall 
located at altitude of except those covered apply 
1,000 mtr. And above. In column (3)." 
(ii) All projects located 
in notified ecologically 
sensitive areas." 

7(h) Common Effluent All projects General Condition shall 
Treatment Plants apply 
ICETPs) 

7(i) Common All projects General Condition shall 
Municipal Solid apply 
Waste Management 
Facility 
(CMSWMFI 

8 Building /Construction projects/Area Development projects and 

Townshios 
B(a) BUIiding and 2:20000 sq.mtrs and #(built up area for 

Construction <1,50,000 sq.mtrs. of covered construction; 

projects built-up area# In the case of facilities 
open to the sky, it 
will be the activitv areal 

B(b) Townships and Covering an area :! 50 ++All projects under 
Area Development ha and or built up Item 
projects. area 8(b) shall be appraised 

?!1,50,000 sq .mtrs ++ as 
Categorv B1 

, (h); V (I), (II), (lll)(n), (h), (c). (h ). (, ). ( , i) C•l, (h). (,·II). (,Iii) (11), (h). (i\), (,). (,I). ( ,II) (11). (h). (,111), (,h ) (n). (h), (,,) 

11>: , .• C•J.(b>: " 11 & , ·m of the Notification, S.O. 30G7(E) dated O 1. 12.200\J of the 
nmcnt and Forests, (Published in the Ga1.c11c of India, t:::xtrnordinary, Part-II, and 

'< · le t ion (ii), No. 2002 1 New Delhi. Tuesday. November i , 2009; an amendment to EC 
G) · n&1'f'R!ffll 533(E) dated 14.09.2006 
Q 7 :1P.nr1el r'iouse, 11< 

Rf · o.-31(34)20fif 
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V(xvll) "General Condition (GC): 
Any project or activity specified in Category 'B' will be treated as Category A, if located in 

whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild 

Life (Protection) Act, 1972, (ii) Critically Polluted areas as identified by the Central Pollution 

Control Board from time to time, (iii) Eco-sensitive areas as notified under section 3 of the 

Environment (Protection) Act, 1986, such as, Mahabaleshwar Panchgani, Matheran, 

Pachmarhi, Dahanu, Doon Valley, and (iv) inter-State boundaries and international 

boundaries: 

Provided that the requirement regarding distance of 10 km of the inter-State boundaries 

can be reduced or completely done away with by an agreement between the respective States 

or U.Ts sharing the common boundary in case the activity does not fall within 10 kilometres of 

the areas mentioned at item (i), (ii) and (iii) above." 

Specific Condition (SC): 
If any Industrial Estate/Complex I Export processing Zones /Special Economic Zones/Biotech 

Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e), 

5(f), or those Industrial estates with pre -defined set of activities (not necessarily 

homogeneous, obtains prior environmental clearance, individual industries including proposed 

industrial housing within such estates /complexes will not be required to take prior 

environmental clearance, so long as the Terms and Conditions for the industrial 

estate/complex are complied with (Such estates/complexes must have a clearly identified 

management with the legal responsibility of ensuring adherence to the Terms and Conditions 

of prior environmental clearance, who may be held responsible for violation of the same 

throughout the llfe of the complex/estate). 

[No. J-11013/56/2004-IA·II (I)) 
(R.CHANDRAMOHAN) 

JOINT SECRETARY TO THE GOVERNMENT OF INOIA 

----------·--··-··-··--------·---·-··-····--··-··---------···-··---
~ •; 111 (I), (Ii); IV (a), (h): V (I). (Ii), (lll)(n). (hl, (c), (h ), (,).(, I) (a), ( h), (vii), (,,Iii) (u). (h), (h ), (~). (,I), ( \ii) (n), (h). (~Ill), (,h) M , (h), (") 

· . - <tl, <)'.!;['' ll,,!_•l, (h). <~vii); ,·, <•>· (bl: " 11 & ' ' 111 of the Notification. S.O. 30(, 7(E) dated O I.I 2.2009 of the 

(

,~ · ~. !, : M)na._i.~o ·nvironmcnt and Forests, (Published in the Gn✓.cue of India, Extraordinary, Part-II, and 
Scction'\l, S,)( cction (ii), No. 2002 I New Oclhi, Tucsdny, November I, 2009; 011 amendment to EC 

, ,notif'i,c~t~1 S. . 1533(E) dated 14.09.2006 

• ,i','(;',e I,? ¥ 
1~0 : ~ ·~ ;~t~li~Cl ?/2 
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APPENDIX I 

(See paragraph - 6) 

FORM 1 

Vl(Q) "(I) Basic Information 

Serial Item Details 
Number 
1. Name of the ~ecUs ,- - - ·-2. S. No. in schedule 
3. Proposed capacity/area/length/tonnage to be 

handled/command area/lease area/number of 
wells to be drilled 

4. New/Expansion/Modernization 
5. _ _Existing Capaci!Y/Area_etc. - - --6. -- _Cate92!)' of Pr~ect I.e. 'A' or ·s· 

-
7. 

8. 

9 . 

10. 

11. 

12. 

13. 
14. 
15. 

16 

17. 
18 

Does it attract the general condition? If Yes, 
please specify. 
Does it attract the specific condition? If Yes, 
please s12eci~. --- -- --
Location 
PloUSurvey/Khasra No. 
Villaae 
Tehsil 
District 
State 
Nearest railway station/airport along with 
distance in kms. 
Nearest Town, city, District Headquarters along 
with distance in kms. 
Village Panchayats, Zilla Parishad, Municipal 
Corporation, Local body (complete postal 
addresses with telephone nos. to be Qiven) 
Name of the aeellcant 

- R~istered Address _ 
Address for correspondence: 
Name 
Designation {Owner/Partner/CEO) 
Address 
Pin Code 
E-mail 
TeleQhone~ -- -
Fax No. -
Details of Alternative Sites examined, if any. Village-District-State 
Location of these sites should be shown on a 1. 
topo sheet. 2. 

3. 
Interlinked Proiects -Whether separate application of Interlinked 
project has been submitted? 

· : I\ (a), (h ); \ " (I). (Ill, (lll)(a). (h), (<), (h ), (, ), (, i) (a), (h). (,Ii),(, Ill) (Ml. (h), (h), (,). (,I), (,II)(•). (lol. ( ,111), (,h I (u), (h), (\\) 

h). <"11>: ' 1 <•>· (h>:' 
11 

& "" of lhe Nolification, S.O. 306 7{E) dated O 1.12.2009 of the 
nvironmcttt and Forests, (Published in the G:vcllc of India, Extrnordinary, Part-II . and 
-section (ii), No. 20021 New Delhi, I ucsday. No\'cmbcr I, 2009; an amendment to EC' 

. =---- .O. I 533(E) doled 14.09.2006 
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19. If ves, date of submission 
20. If no, reason 
21. Whether the proposal involves approval/ 

clearance under: If yes, details of the same and 
their status to be given. 

(a) The Forest (Conservation) Act, 1980? 
(b) The Wildlife (Protection) Act, 1972? 
(c) The C.R.Z. Notification, 1991 ? 

22. Whether there is any Government Order/Policy 
relevant/ relating to the site ? 

23. Forest land involved (hectares) 
24. Whether there is any litigation pending against 

the project and/or land in which the project is 
propose to be set up 7 

(a) Name of the Court. 
(b) Case No. 
(c) Orders/directions of the Court, if any and 

its relevance with the proposed proiect. 

(II) Activity 
1. Construction, operation or decommissioning of the Project involving 

actions, which will cause physical changes in the locality (topography, land 
use, changes in water bodies, etc.) 

S.No. lnformatlon!C hecklist Yes!No Details thereof (with 
confirmation approximate quantities /rates, 

wherever possible) with source 
of information data 

1.1 Permanent or temporary change 
in land use, land cover or 
topography including increase in 
intensity of land use (with respect 
to local land use plan) 

1.2 Clearance of existing land, 
vegetation and 
buildinas? 

1.3 Creation of new land uses? 
1.4 Pre-construction investigations 

e.g. bore 
houses, soil testina? 

1.5 Construction works? 
1.6 Demolition works? 
1.7 Temporary sites used for 

construction works or 
housing of construction workers? 

1.8 Above ground buildings, 
structures or earthworks 
including linear structures, cut 
And fill or excavations 

q T.~~).,~• I\ (a), (h) : \ : (I) , ( ii), ( lll!(a):. (h! • (<), (h ). (,). (, I) (n), (b), (vii),(, Iii) ( nl. ( hl, (i ,), (,). (\I) , (,i i) (:t) . ( h), (,Ill), (,h) (,:). (h), (w) 

(•), ~~), ). (,vii) ; " (• ). (h) : ' 11 ...., ' 111 of the Notification, s.o. 3067(E) dated 0 I. I 2.200Y or the 
~ fvMi9~~~irtE Yironmcnt and Forests, (Published in the G1vc11c of India, Extraordinary, Part-II . and 

G) I _ ~~~e 3, ' ub- ection (ii), No. 2002 1 New Delhi, Tuesday, November I , 2009; an amendment to EC 
Q \ ' ., 1"ne/ ,'in~ f\qq.\i ,a;; .1533(E) doted 14.09.2006 
':)._ \ ~,d.-31(34)2(10, / - ) 

0 - - ·t ~lJ F ... . °'v • \ '- J 
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1.9 Underground works including 
minino or tunnelinq? 

1.10 Reclamation works? 
1.11 Dredgino? 
1.12 Offshore structures? 
1.13 Production and manufacturing 

processes? 
1.14 Facilities for storage of goods or 

materials? 
1.15 Facilities for treatment or 

disposal of solid waste or liquid 

I-
effluents? - --- --u••-

1.16 Facilities for long term housing of 
ooeratlonal workers? 

1.17 New road, rail or sea traffic 
during construction or operation? 

1.18 New road, rail. air waterborne or 
other transport infrastructure 
including new or altered routes 
and stations, ports. airports etc? 

1.19 Closure or diversion of existing 
transport routes or infrastructure 
leading to changes in traffic 
movements? 

1.20 New or diverted transmission 
. ll_t:les or pipelines? --

1.21 lmpoundment, damming, 
culverting, realignment or other 
changes to the ydrology of 
watercourses or aauifers? 

1.22 Stream crossings? 

1.23 Abstraction or transfers of water 
form around or surface waters? 

1.24 Changes in water bodies or the 
land surface affecting drainage 
or run-off? 

1.25 Transport of personnel or 
materials for construction, 
ooeration or decommissionina? 

1.26 Long-term dismantling or 
decommissioning 
or restoration works? 

1.27 Ongoing activity during 
decommissioning which could 
have an impact on the 
environment? 

1.28 Influx of people to an area in 
either temporarily or 
oermanentlv? 

1.29 Introduction of alien soecies? 

I ; 11 ; Ill (I), (Ii); IV (a), (h): \' (I), (ii), (lit)(u), ( h), (<), (h). c,,), (,I) (o), (b), ( ,'II),(' Iii) {,I), (h). ( i<), (<). (,I). (\Ii) (11), (l)J. I ,Ill), (,h ) (II), ( h), (w) 

., , <•~~,-I)<">, <"1· <"·11>: "l(•l. Cb), " 11 & ,·m of the Notilication, S.O. 3067(E) dated u J. l2.2009 o f the 
. r /j ;_-.-:.iv1ltll.st1y j> nvironmcn( and Forests, (Published in the Gn✓.cllc of India, Extraordinary, Pnrt-11 , and 

,~ ·-· Seclioi'l_;,n su -section (ii), No. 2002 1 New Delhi, Tuesday, November I, 2009; nn amendment to EC 
_!.,.{ ,, • nolifi~at1~n.S- . I 533(E) dntcd 14.09.2006 
~ ? "' · (" I~ .,,. 

,t - ' ) ~ \ 'J"'\ t.:. ' .. _ 

G) ' 1 . r,,•,:1tlffi I,, :A, IJ\'W' ,-:::~ 

Q ~
-,1,.'J\\ . ~~ 

1' I, / • 
/ ,\,J 
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' ( / 

41



1.30 

1.31 

S.No. 

2.1 

2.2 

2.3 

2.4 

2.5 

2.6 

2.7 

Loss of native species or genetic 
diversity? 
Any other actions? 

2. Use of Natural resources for construction or operation of the Project (such as 
land, water, materials or energy, especially any resources which are non­
renewable or in short supply): 

Information/Checklist Yes/No Details thereof (with approximate 

confirmation 
quantities /rates, wherever possible) 
with source of information data 

Land especially undeveloped or 
agricultural land (ha) 
Water (expected source & 
competinQ users) unit: KLD 
Minerals (MT) 
Construction material - stone, 
aggregates, sand / soil 
(expected source - MT) 
Forests and timber (source -
MT) 
Energy including electricity and 
fuels (source, competing users) 
Unit: fuel (MT), enerav (MW) 
Any other natural resources (use 

I 

- appr~riate standard ~its) 

I S.No. 

3.1 

3.2 

3.3 

3.4 

3.5 

3. Use, storage, transport, handling or production of substances or materials, 
which could be harmful to human health or the environment or raise concerns 
about actual or perceived risks to human health. 

Information/Checklist Yes/No 
Details thereof (with approximate 

confirmation 
quantities /rates, wherever possible) 
with source of information data 

Use of substances or materials, 
which are hazardous (as per 
MSIHC rules) to human health or 
the environment (flora, fauna, 
and water suoolies) 
Changes In occurrence of 
disease or affect disease vectors 
(e.g. insect or water borne 
diseases) 
Affect the welfare of people e.g . 
by changing living conditions? 
Vulnerable groups of people who 
could be affected by the project 
e.g. hospital patients, children, 
the elderly ~ -Any other causes 

I; II : Ill (I), (II); I\ ( • ), (h); \' (I), (II), (lll)(a), (h), (<), (i\ ). (,), ( ,I) C• l, (h), (,II),(, llil (•). (h), (h ), (,). ( ,I), ( ,Ill M, (h), ( ,111), (,h) (ol, ( h), ( \\) 

(hi, (\\ II): ' 1 <•>·Ch>: ' 11 & ' 111 of the Notificntion, S.O. 3067(£:.) dated O I 12.200\J of the 
'ronmenl and roresls, (Published in the Gn✓Cltc of India, Extraordinary, Part-II. und 
ct ion (ii), No. 20021 New Delhi, I ucsday, November I, 2009; an amendment to EC 
I 533(E) doled 14.09.2006 

42



4. Production of solid wastes during construction or operation or 
decommissioning (MT/month) 

Details thereof (with 

S.No. Information/Checklist 
approximate 

confirmation 
Yes/No quantities/rates, wherever 

possible) with source of 
information data 

4.1 
Spoil, overburden or mine 
wastes 

4.2 Municipal waste (domestic and 
or commercial wastes) 
Hazardous wastes (as per 

4.3 Hazardous Waste Management 
Rules) 

4.4 Other Industrial process wastes 
4.5 Surplus product 
4.6 Sewage sludge or other sludge 

from effluent treatment. 

4.7 Construction or demolition 
wastes 

4.8 Redundant machinery or 
equipment 

4 .9 Contaminated soils or other 
materials 

4.10 Agricultural wastes 
4.11 Other solid wastes 

5. Release of pollutants or any hazardous, toxic or noxious substances to air 
(Kg/hr) 

Details thereof (with 

S.No. Information/Checklist approximate 

confirmation Yes/No quantities/rates, wherever 
possible) with source of 
information data 

Emissions from combustion of 
5.1 fossil fuels from stationary or 

mobile sources. 

5.2 Emissions from production 
processes 
Emissions from materials 

5.3 handling including 
storage or transport 
Emissions from construction 

5.4 activities including plant and 
equipment 
Dust or odours from handling of 

5.5 materials including construction 
materials sewane and waste ---- ·--- -· --- ... __ --- .... _.,. __ ,,,, ___ - __ ..... -.... - -----

I ; 11 ; Ill (I), (ii); I V (a), (h); \' (I), (ii), (Iii)(•). (h), (<), (h ), M, ( ,·I) (u), (h), (•II},(, Iii) {I,). (hl. (i,), ( ,). (d), (\II) (11), (b). ( ,iii) . (>h) Cu). (h), (i.,) 
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5.6 Emissions from incineration of 
waste 
Emissions from burning of waste 

5.7 in open air (e.g. slash materials, 
construction debris) 

5.8 Emissions from any other 
sources 

6. Generation of Noise and Vibration, and Emissions of light and Heat: 

I S.No. Information/Checklist Yes/No Details thereof (with 
confirmation approximate 

quantities/rates, wherever 
possible) with source of 
information data 

From operation of equipment 
6.1 e.g. engines, ventilation plant, 

crushers 

6.2 From industrial or similar 
processes 

6.3 From construction or demolition 
6.4 From blasting or piling 

6.5 From construction or operational 
traffic 

6.6 From liahtina or coollna svstems 
6.7 From any other sources - -

7. Risks of contamination of land or water from releases of pollutants into the ground 
or into sewers, surface waters, groundwater, coastal waters or the sea: 

S.No. Information/Checklist Yes/No Details thereof (with 
confirmation approximate 

quantities/rates, wherever 
possible) with source of 
information data 

7.1 
From handling, storage, use or 
spillage of hazardous materials 
From discharge of sewage or other 

7.2 effluents to water or the land 
(expected mode and place of 
discharge) 

7.3 By deposition of pollutants emitted 
to air into the land or into water ------

7.4 From any other sources 
Is there a risk of long term build up 

7.5 of pollutants in the environment 
from these sources? 

..... ~ ;:-m..u (I). (Ill, I\ (a), (h ), \ ' (I), ( II). (lil)(1), (hi, l<), (h ). (,).(,I)(•). (h ), (,II),(, Ill) (o), (h), (h), (,), ( ,I), (,11) (It), (h). I ,Ill), c,h J (lo), (h ), (") 
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I 

8. Risk of accidents during construction or operation of the Project, which could affect 
human health or the environment 

Details thereof (with 

S.No. 
Information/Checklist 

Yes/No 
approximate 

confirmation quantities/rates, wher~ver 
possible) with source of 
information data 

From explosions, spillages, fires 

8 .1 etc from storage, handling, use or 
production of hazardous 
substances 

82 From any other causes 
Could the project be affected by 
natural disasters causing 

I 8.3 environmental damage (e.g. 
floods, earthquakes, landslides, 

I cloudburst etc)? 

9. Factors which should be considered (such as consequential development) which 
could lead to environmental effects or the potential for cumulative impacts with other 
existing or planned activities in the locality 

S.No. 

9.1 

9.2 

9.3 

9.4 

.___ 

Information/Checklist Yes/No Details thereof (with 
confirmation approximate 

quantities/rates, wherever 
possible) with source of 
information data 

Lead to development of 
supporting. lities, ancillary 
development or development 
stimul;3ted by the project which 
could have impact on the 
environment e.g.: 
• Supporting infrastructure (roads, 
power supply, waste or waste 
water treatment, etc .) 
• housing development 
• extractive industries 
• supply Industries 
• other 
Lead to after-use of the site, which 
could have an impact on the 
environment 
Set a precedent for later 
developments 
Have cumulative effects due to 
proximity to other 
existing or planned projects with 
similar effects - - -
" • I\ (a), (h); \ (i), (II), (IIIX•). (h). (<). lh). C> ), (, i ) (a), (b), (•II),(, Ill)(•). (h), (h), (». (,I). ( ,10 (a). (h). ( ,nl). (,h) (a), (It). ( " ) 
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(Ill) Environmental Sensitivity 

I Name/ Aerial distance (within 15 
S.No. Areas Identity km.) Proposed project 

location boundary 
Areas protected under 
international conventions. 

1 national or local legislation for their 
ecological, landscape, cultural or 
other related value 
Areas which are important or 
sensitive for ecological reasons -

2 Wetlands, watercourses or 
other water bodies. coastal zone, 
bioseheres, mountains, forests 
Areas used by protected, 
important or sensitive species of 

3 flora or fauna for breeding , esting, 
foraging, resting, over wintering, 
miaration 

14 Inland, coastal, marine or 
underground waters 

5 State National boundaries 

I Routes or facilities used by the 

16 public for access to recreation or 
other tourist, pilarim areas 

' 7 Defence installations 
8 Densely populated or built-up area 

Areas occupied by sensitive man-

9 
made land uses (hospitals, 
schools, places of worship, 
commu'1}!y facilitie~ _ -
Areas containing important, high 
quality or scarce Resources 

10 (ground water resources, surface 
resources, forest,y, agriculture. 
fisheries, tourism minerals) 
Areas already subjected to 
pollution or environmental 

11 damage. (those where existing 
legal environmental standards are 
exceede.E)_ --
Areas susceptible to natural 
hazard which could cause the 
project to present environmental 

12 Problems (earthquakes, 
subsidence, landslides, erosion, 
Flooding or extreme or adverse 
climatic conditions} 

I · II · Ill (I). Ii): I\ (• ), (h): \ ' (I), (II), (lll)(a). (h), (t), (h ), (, ). (,i) (M), (h), (,II),(, Ill) (11), (h), (h), (,). ( ,I), ( ,Ii) (11), (h), (,illJ, (,I,) (11), ( lo), ("I 
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(IV). Proposed Terms of Reference for EIA studies 

vt(b) "I hereby given undertaking that the data and information given in the application 
and enclosures are true to the best of my knowledge and belief and I am aware that if any part 
of the data and information submitted is found to be false or misleading at any stage, the 
project will be rejected and clearance give, if any to the project will be revoked at our risk and 
cost." 

Date: 

Place: _ ________ _ 
Signature of the applicant 

With Name and Full Address 
(Project Proponent/Authorised Signatory) 

NOTE: 
1. The projects involving clearance under Coastal Regulation Zone Notification, 1991 

shall submit with the application a C.R.Z. map duly demarcated by one of the 
authorized agencies, showing the project activities, w.r.t. C.R.Z. (at the stage of TOR) 
and the recommendations of the State Coastal Zone Management Authority (at the 
stage of EC). Sinmultaneous action shall also be taken to obtain the requisite 
clearance under the provisions of the C.R.Z. Notification, 1991 for the activities to be 
located in the CRZ. 

2. The projects to be located within 10 km of the National Prks, Sancturies, Biosphere 
Reserves, Migratory Corridors of Wile Animals , the project proponenet shall submit the 
map duly authenticated by Chief Wildlife Warden showing these features vis-a-vis the 
project location and the recommendations or comments of the Chief Wildlife Warden 
thereon (at the stage of EC)." 

3. All correspondence with the Ministry of Environment & Forests including aubmission of 
application for TOR/Environmental Clearance, subsequent clarifications, as may be 
required from time to time, participation in the EAC Meeting on behalf of the project 
proponent shall be made by the authorized signatory only. The authorized signatory 
should also submit a document in support of his claim of being and authorized 
signatory for the specific project.'' 

-·---··- -·-··----------------·-··---
b); \' ( I), ( II), ( Iii)(• ). (h), (r), (i, ), (,).(,I)(•). (h). ( ,·ii),(' I ii) {u), (h), (h ), ( ,). (,I). ( , II) (11). (bJ. ('ill), (,h ) (11). l h). (•••) 
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APPENDIX II 
(See paragraph 6) 

FORM-1 A (only for construction projects listed under item 8 of the Schedule) 

CHECK LISTOF ENVIRONMENTAL IMPACTS 

(Project proponents are required to provide full information and wherever necessary 
attach explanatory notes with the Form and submit along with proposed environmental 
management plan & monitoring programme) 

1. LAND ENVIRONMENT 

(Attach panoramic view of the project site and the vicinity) 

1.1. Will the existing landuse get significantly altered from the project that is not consistent 
with the surroundings? (Proposed landuse must conform to the approved Master Plan / 
Development Plan of the area. Change of landuse if any and the statutory approval from 
the competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding 
features of the proposed site (within 500 meters) and (iii) the site (indicating levels & 
contours) to appropriate scales. If not available attach only conceptual plans. 

1.2. List out all the major project requirements in terms of the land area, built up area, water 
consumption, power requirement, connectivity, community facilities, parking needs etc. 

1.3. What are the likely impacts of the proposed activity on the existing facilities adjacent to 
the proposed site? (Such as open spaces, community facilities, details of the existing 
landuse, disturbance to the local ecology). 

1.4. Will there be any significant land disturbance resulting in erosion, subsidence & 
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc 
may be given). 

1.5. Will the proposal Involve alteration of natural drainage systems? (Give details on a 
contour map showing the natural drainage near the proposed project site) 

1.6. What are the quantities of earthwork involved in the construction activity-cutting, filling, 
reclamation etc. (Give details of the quantities of earthwork involved, transport of fill 
materials from outside the site etc.) 

I ; II ; Ill ( I), (Ii); I\ (a), (h), \ (I), (ii), (lil)(a), ( h), (r), ( h ). (•), (\i) M , (h), (, ii), (dh) (•). (hi, (h), ( , ). ( , lj. ( , il) {tt), (h). (\Ill). (, h) (a), ( h), (" ) 

(a ), (h), (\\ I) (u), (h). ( " •II): \ ' I (a), (b); \'II & \'II I of lhe Noli lication, S.O. 3 (l(i ?(E) dalcd O 1.12.2009 o f lhe 
nv ironmcnt and f orests, (Published in the G:veue o f India. t:,xtrnordrn:iry, l'nrt-11. and 
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1.7. Give details regarding water supply, waste handling etc during the construction period. 

1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and 
wetlands are getting modified from the proposed activity) 

1.9. Whether construction debris & waste during construction cause health hazard? (Give 
quantities of various types of wastes generated during construction including the 
construction labour and the means of disposal) 

2. WATER ENVIRONMENT 

2.1. Give the total quantity of water requirement for the proposed project with the breakup of 
requirements for various uses. How will the water requirement met? State the sources & 
quantities and furnish a water balance statement. 

2 .2. What is the capacity {dependable flow or yield) of the proposed source of water? 

2.3. What is the quality of water required. in case, the supply is not from a municipal source? 
(Provide physical, chemical, biological characteristics with class of water quality) 

2.4 . How much of the water requirement can be met from the recycling of treated 
wastewater? (Give the details of quantities, sources and usage) 

2.5. Will there be diversion of water from other users? (Please assess the impacts of the 
project on other existing uses and quantities of consumption) 

2.6. What is the incremental pollution load from wastewater generated from the proposed 
activity? (Give details of the quantities and composition of wastewater generated from the 
proposed activity) 

2. 7. Give details of the water requirements met from water harvesting? Furnish details of the 
facilities created. 

2.8. What would be the impact of the land use changes occurring due to the proposed project 
on the runoff characteristics (quantitative as well as qualitative) of the area In the post 
construction phase on a long term basis? Would it aggravate the problems of flooding or 
water logging in any way? 

I : II ; Ill (I). (Ii}: I \' (a), (b); \' (1), (ii), (IU)(a). ( h), (t). (h·), M, (,i) (u), (h). (,·Ii),(, Ill) (11), (h), (h), (,). (,1), ( , II) (11). (h). (,Ill), (, h ) (11), (h), (,,·) 
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2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of 
ground water; give the details of ground water table , recharging capacity, and approvals 
obtained from competent authority, if any) 

2.10. What precautions/measures are taken to prevent the run-off from construction activities 
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the 
adverse impacts) 

2.11. How is the storm water from within the site managed?(State the provisions made to 
avoid flooding of the area, details of the drainage facilities provided along with a site 
layout indication contour levels) 

2.12. WIii the deployment of construction labourers particularly in the peak period lead to 
unsanitary conditions around the project site (Justify with proper explanation) 

2.13. What on-site facilities are provided for the collection, treatment & safe disposal of 
sewage? (Give details of the quantities of wastewater generation, treatment capacities 
with technology & facilities for recycling and disposal) 

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets or 
any other use. 

3. VEGETATION 

3.1. Is there any threat of the project to the biodiversity? (Give a description of the local 
ecosystem with it's unique features, if any) 

3.2. WIii the construction involve extensive clearing or modification of vegetation? (Provide a 
detailed account of the trees & vegetation affected by the project) 

3.3. What are the measures proposed to be taken to minimize the likely impacts on important 
site features (Give details of proposal for tree plantation, landscaping, creation of water 
bodies etc along with a layout plan to an appropriate scale) 

4. FAUNA 

4.1 . Is there likely to be any displacement of fauna- both terrestrial and aquatic or creation of 
barriers for their movement? Provide the details. 

I : II ; Ill (I). (Ii); I\ ( a ), (h ): , . (i), (Iii, ( lll)(t), ( h), (r), (h ), c, ), (, I) (a ), (h ), ( • Iii,(, lh ) ! • ). ( h), ( h ), (,), (, I), (,II)!• ). ( h). ( ,11I), ( , h) (a), (I,),(\\) 
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4.2. Any direct or indirect impacts on the av1fauna of the area? Provide details. 

4.3. Prescribe measures such as corridors, fish ladders etc to mitigate adverse impacts on 
fauna 

5. AIR ENVIRONMENT 

5.1 . Will the project increase atmospheric concentration of gases & result in heat islands? 
(Give details of background air quality levels with predicted values based on dispersion 
models taking into account the increased traffic generation as a result of the proposed 
constructions) 

5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous 
gases? Give details in relation to all the meteorological parameters. 

5.3. Will the proposal create shortage of parking space for vehicles? Furnish details of the 
present level of transport infrastructure and measures proposed for improvement 
including the traffic management at the entry & exit to the project site. 

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian 
pathways, footpaths etc., with areas under each category. 

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the 
sources and the measures proposed for mitigation of the above. 

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in & 
ambient air quality around the project site? Provide details. 

6. AESTHETICS 

6.1. Will the proposed constructions In any way result in the obstruction of a view, scenic 
amenity or landscapes? Are these considerations taken into account by the proponents? 

6.2. Will there be any adverse impacts from new constructions on the existing structures? 
What are the considerations taken into account? 

6.3. Whether there are any local considerations of urban form & urban design influencing the 
design criteria? They may be explicitly spelt out. 

6.4. Are there any anthropological or archaeological sites or artefacts nearby? State If any 
other significant features in the vicinity of the proposed site have been considered. 

7. SOCIO-ECONOMIC ASPECTS 

7.1. Will the proposal result in any changes to the demographic structure of local 
population? Provide the details. 

\ • ), (b), \ ' {I), (ii), (lll)(a), (h), (c). (h), M, (, I) ( 1) , (b), (,II),(, oli) f• ). (h), ( I\), (,). (,I). (,Ii)(•). (hi, (,Ill), (,h) (o), l h ), (\\) 
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7.2. Give details of the existing social infrastructure around the proposed project. 

7.3. WIii the project cause adverse effects on local communities, disturbance to sacred sites 
or other cultural values? What are the safeguards proposed? 

8. BUILDING MATERIALS 

8.1. May involve the use of building materials with high-embodied energy. Are the 
construction materials produced with energy efficient processes? (Give details of 
energy conservation measures in the selection of building materials and their energy 
efficiency) 

8 .2. Transport and handling of materials during construction may result in pollution, noise 
& public nuisance. What measures are taken to minimize the impacts? 

8.3. Are recycled materials used in roads and structures? State the extent of savings 
achieved? 

8 4. Give details of the methods of collection, segregation & disposal of the garbage 
generated during the operation phases of the project. 

9. ENERGY CONSERVATION 

9.1. Give details of the power requirements, source of supply, backup source etc. What is 
the energy consumption assumed per square foot of built-up area? How have you 
tried to minimize energy consumption? 

9.2. What type of, and capacity of, power back-up to you plan to provide? 

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its 
characteristics related to both short wave and long wave radiation? 

9.4. What passive solar architectural features are being used In the building? Illustrate the 
applications made in the proposed project. 

9 .5. Does the layout of streets & buildings maximise the potential for solar energy 
devices? Have you considered the use of street lighting, emergency lighting and solar 
hot water systems for use in the building complex? Substantiate with details. 

9.6 . Is shading effectively used to reduce cooling/heating loads? What principles have 
been used to maximize the shading of Walls on the East and the West and the Roof? 
How much energy saving has been effected? 

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical 
systems? Provide technical details. Provide details of the transformers and motor 
efficiencies, lighting intensity and air-conditioning load assumptions? Are you using 
CFC and HCFC free chillers? Provide specifications. 

9.8. What are the likely effects of the building activity in altering the micro-climates? 
Provide a self assessment on the likely impacts of the proposed construction on 
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creation of heat island & inversion effects? 

9.9. What are the thermal characteristics of the building envelope? (a) roof; (b) external 
walls; and (c) fenestration? Give details of the material used and the U-values or the 
R values of the individual components. 

9.10. What precautions & safety measures are proposed against fire hazards? Furnish 
details of emergency plans. 

9.11. If you are using glass as wall material provides details and specifications including 
emissivity and thermal characteristics. 

9.12. What is the rate of air infiltration into the building? Provide details of how you are 
mitigating the effects of infiltration. 

9.13. To what extent the non-conventional energy technologies are utilised in the overall 
energy consumption? Provide details of the renewable energy technologies used. 

10. Environment Management Plan 

The Environment Management Plan would consist of all mitigation measures for each 
item wise activity to be undertaken during the construction, operation and the entire 
life cycle to minimize adverse environmental impacts as a result of the activities of the 
project. It would also delineate the environmental monitoring plan for compliance of 
various environmental regulations. It will state the steps to be taken in case of 
emergency such as accidents at the site including fire. 
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APPENDIX Ill 

(See paragraph 7 

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT 

S.NO EIA STRUCTURE CONTENTS 

1. Introduction • Purpose of the report 

• Identification of project & project proponent 

• Brief description of nature, size, location of the project 
and its importance to the country, region 

• Scope of the study - details of regulatory scoping 
carried out (As per Terms of Reference) 

2. Project Description • Condensed description of those aspects of the project 
(based on project feasibi lity study), likely to cause 
environmental effects. Details should be provided to give 
clear picture of the following: 

• Type of project 

• Need for the project 

• Location (maps showing general location, specific 
location, project boundary & project site layout) 

• Size or magnitude of operation (incl. Associated 
activities required by or for the project 

• Proposed schedule for approval and implementation 

• Technology and process description 

• Project description. Including drawings showing project 
layout, components of project etc. Schematic 
representations of the feasibility drawings which give 
information important for EIA purpose 

• Description of mitigation measures incorporated into 
the project to meet environmental standards, 
environmental operating conditions, or other EIA 
requirements (as required by the scope) 

• Assessment of New & untested technology for the risk 
of technological failure 
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3. Description of the • Study area, period, components & methodology 
Environment 

• Establishment of baseline for valued environmental 
components, as identified in the scope 

• Base maps of all environmental components 

4. Anticipated • Details of Investigated Environmental impacts due to 
Environmental Impacts project location, possible accidents, project design, 
& Mitigation Measures project construction, regular operations, final 

decommissioning or rehabilitation of a completed project 

• Measures for minimizing and / or offsetting adverse 
impacts identified 

• Irreversible and Irretrievable commitments of 
environmental components 

• Assessment of significance of impacts (Criteria for 
determining significance, Assigning significance) 

• Mitigation measures 

5. Analysis of Alternatives • In case, the scoping exercise results in need for 
(Technology & Site) alternatives: 

• Description of each alternative 

• Summary of adverse impacts of each alternative 

• Mitigation measures proposed for each alternative and 

• Selection of alternative 

6. Environmental • Technical aspects of monitoring the effectiveness of 
Monitoring Program mitigation measures (incl. Measurement methodologies, 

frequency, location, data analysis, reporting schedules, 
emergency procedures, detailed budget & procurement 
schedules) 

7. Additional Studies • Public Consultation 

• Risk assessment 
~ 

• Social Impact Assessment. R&R Action Plans 

8. Project Benefits • Improvements in the physical infrastructure 

• Improvements in the social infrastructure 
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9. Environmental Cost 
Benefit Analysis 

10. EMP 

11 Summary & Conclusion 
(This will constitute the 
summary of the EIA 
Report ) 

12. Disclosure of 
Consultants engaged 

• Employment potential -skilled; semi-skilled and 
unskilled 

• Other tangible benefits 

If recommended at the Scoping stage 

• Description of the administrative aspects of ensuring 
that mitigative measures are implemented and their 
effectiveness monitored, after approval of the EIA 
• Overall justification for implementation of the project 

• Explanation of how, adverse effects have been 
mitigated 

• The names of the Consultants engaged with their 
brief resume and nature of Consultancy rendered 

APPENDIX Ill A 

(See paragraph 7) 

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT 

The Summary EIA shall be a summary of the full EIA Report condensed to ten A-4 
size pages at the maximum. It should necessarily cover in brief the following Chapters of the 
full EIA Report: -

1. Project Description 

2. Description of the Environment 

3. Anticipated Environmental impacts and mitigation measures 

4. Environmental Monitoring Programme 

5. Additional Studies 

6. Project Benefits 

7. Environment Management Plan 
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APPENDIX IV 

(See paragraph 7) 

PROCEDURE FOR CONDUCT OF PUBLIC HEARING 

1.0 The Public Hearing shall be arranged in a systematic, time bound and 
transparent manner ensuring widest possible public participation at the project site(s) or in its 
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the 
Union Territory Pollution Control Committee (UTPCC). 

2. 0 The Process: 

2.1 The Applicant shall make a request through a simple letter to the Member 
Secretary of the SPCB or Union Territory Pollution Control Committee, in whose 
jurisdiction the project is located, to arrange the public hearing within the prescribed 
statutory period. In case the project site is covering more than one District or State or Union 
Territory, the public hearing is mandated in each District, State or Union Territory in which the 
project is located and the applicant shall make separate requests to each concerned SPCB or 
UTPCC for holding the public hearing as per this procedure. 

2.2 The Applicant shall enclose with the letter of request, at least 10 hard copies 
and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic 
structure given in Appendix Ill including the Summary Environment Impact Assessment 
report in English and in the official languageof the state/local language, prepared strictly in 
accordance with the Terms of 
Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange 
to forward copies, one hard and one soft, of the above draft EIA Report along with the 
Summary EIA report to the following authorities or offices, within whose jurisdiction the project 
will be located: 

(a) District Magistrate/District collector/Deputy commissioner/s 
(b) Zila Parishad or Municipal Corporation or Panchayats Union 
(c) District Industries Office 
(d) Urban Local Bodies (ULBs) / PRls Concerned I Development authorities. 
(d) Concerned Regional Office of the Ministry of Environment and Forests 

2.3 On receiving the draft Environmental Impact Assessment report, the abovementioned 
authorities except the Regional Office of MoEF, shall arrange to widely publicize it within their 
respective jurisdictions requesting the interested persons to send their comments to the 
concerned regulatory authorities. They shall also make available the draft EIA Report for 
inspection electronically or otherwise to the public during normal office hours till the Public 
Hearing is over 

2.4 The SPCB or UTPCC concerned shall also make similar arrangements for 
giving publicity about the project within the State/Union Territory and make available the 
Summary of the draft Environmental Impact Assessment report (Appendix Ill A) for 
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inspection in select offices or public libraries or any other suitable location etc. They shall also 
additionally make available a copy of the draft Environmental Impact Assessment report to the 
above five authorities/offices as given in para 2.2 . 

3.0 Notice of Public Hearing: 

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall final ize the date, 
time and exact venue for the conduct of public hearing within ?(seven) days of the date of 
receipt of the draft Environmental I mp act Assessment report from the project proponent. and 
advertise the same in one major National Daily and one Regional vernacular Daily / Official 
State Language. A minimum notice period of 30(thirty) days shall be provided to the public for 
furnishing their responses; 

3.2 The advertisement shall also inform the public about the places or offices where 
the public could access the draft Environmental Impact Assessment report and the Summary 
Environmental Impact Assessment report before the public hearing. In places where the 
newspapers do not reach, the Competent Authority should arrange to inform the local public 
about the public hearing by other means such as by way of beating of drums as well as 
advertisement / announcement on radio I television. 

3 .3 No postponement of the date, time, venue of the public hearing shall be undertaken, 
unless some untoward emergency situation occurs and then only on the recommendation of 
the concerned District Magistrate/District collector/Deputy Commissioner, the postponement 
shall be notified to the public through the same National and Regional vernacular dailies and 
also prominently displayed at all the identified offices by the concerned SPCB or Union 
Territory Pollution Control Committee; 

3.4 In the above exceptional circumstances, fresh date, time and venue for the public 
consultation shall be decided by the Member - Secretary of the concerned SPCB or UTPCC 
only in consultation with the District Magistrate/District collector/Deputy Commissioner and 
notified afresh as per procedure under 3 .1 above. 

4.0 Supervision and Presiding over the Hearing: 

4.1 The District Magistrate/District collector/Deputy Commissioner or his or her 
representative not below the rank of an Additional District Magistrate assisted by a 
representative of SPCB or UTPCC, shall Supervise and preside over the entire public hearing 
process. 

5.0 Videography 

5.1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy 
of the videotape or a CD shall be enclosed with the public hearing proceedings while 
Forwarding it to the Regulatory Authority concerned. 

6.0 Proceedings 

6.1 The attendance of all those who are present at the venue shall be noted and 
annexed with the final proceedings. 

I 
• I; II: Jlt (I). (Ii}: I\' (11), (h): \' ( I), (Ii), ( lil)(n) . (h), (r). (h ). M , (, I)(•), (h), ( ,·II).(, Iii) ( 11). th), (h ), ( , ). (\I), (\II) (n), (h) . ( , Ill), ( , h) (I,), (h), (,, ) 

/ (a), (bl, ' " 11 <,), (h). (\\ii); \ I (a). (b) : \ II & \ Ill of the Notificnlion, s 0 . 3067(E) dnted 0 I 12.2001) of the 

. . Ministry' o f ~nv ironmenl and r orests, (Published in the Go1.ct1c of India, l.:.xtrnordinar>. Pnrt-11, and 
~"oQtiQn 3, Sul)rscction (i i), No. 20021 New Delhi, I ucsday, No, ember I, 2009; an nmcndmcnl to EC 

a
\'"";-:; .... ::,~"·~~: ; ,0 .1533(E) dntc,J 14 ' " 2<1116 V 
~ ./) 
~(.; ::-- ,._. . 

. r l. 

5Q. 
58



6.2 There shall be no quorum required for attendance for starting the proceedings. 

6.3 A representative of the applicant shall initiate the proceedings with a presentation 
on the project and the Summary EIA report. 

6.4 Persons present at the venue shall be granted the opportunity to seek information or 
clarifications on the project from the Applicant. The summary of the public 
hearing proceedings accurately reflecting all the views and concerns expressed shall be 
recorded by the representative of the SPCB or UTPCC and read over to the audience at the 
end of the proceedings explaining the contents in the local/vernacular language and the 
agreed minutes shall be signed by the District Magistrate/District collector/Deputy 
Commissioner or his or her representative on the same day and forwarded to the 
SPCB/UTPCC concerned. 

6.5 A Statement of the issues raised by the public and the comments of the Applicant shall 
also be prepared in the local language or the Official State language, as the case may be, and 
in English and annexed to the proceedings· 

6.6 The proceedings of the public hearing shall be conspicuously displayed at the 
office of the Panchyats within whose jurisdiction the project is located, office of the 
concerned Zila Parishad, District Magistrate/District collector/Deputy Commissioner, and the 
SPCB or UTPCC . The SPCB or 
UTPCC shall also display the proceedings on its website for general information. Comments, 
if any, on the proceedings which may be sent directly to the concerned regulatory authorities 
and the applicant concerned. 

7.0 Time period for completion of public hearing 

7.1 The public hearing shall be completed within a period of 45 (forty five) days from 
date of receipt of the request letter from the Applicant. Thereafter the SPCB or UTPCC 
concerned shall sent the public Maring proceedings to the concerned regulatory authority 
within 8(eight) days of the completion of the public hearing.Simultaneously, a copy will also be 
provided to the project proponent. The applicant may also directly forward a copy of the 
approved public hearing proceedings to the regulatory authority concerned along with the final 
Environmental Impact Assessment report or supplementary report to the draft EIA report 
prepared after the public hearing and public consultations incorporating the concerns 
expressed in the public hearing along with action plan and financial allocation, item-wise, to 
address those concerns.". 

7.2 If the SPCB or UTPCC fails to hold the public hearing within the stipulated 
45(forty five) days, the Central Government in Ministry of Environment and Forests for 
Category 'A' project or activity and the State Government or Union Territory Administration 
for Category 'B' project or activity at the request of the SEIM, shall engage any other 
agency or authority to complete the process, as per procedure laid down in this notification. 

APPENDIX-V 
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(See paragraph 7) 

PROCEDURE PRESCRIBED FOR APPRAISAL 

1. The applicant shall apply to the concerned regulatory authority through a simple 
communication enclosing the following documents where public consultations are mandatory: 

Final Environment Impact Assessment Report (20(twenty) hard copies and 1 (one) soft 
copy)) 
A copy of the video tape or CD of the public hearing proceedings 
A copy of final layout plan (20 copies) 
A copy of the project feasibility report (1 copy) 

2. The Final EIA Report and the other relevant documents submitted by the applicant 
shall be scrutinized in office within 30 days from the date of its receipt by the concerned 
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall be 
communicated electronically or otherwise in a single set to the Members of the EAC /SEAC 
enclosing a copy each of the Final EIA Report including the public hearing proceedings and 
other public responses received along with a copy of Form -1or Form 1A and scheduled date 
of the EAC /SEAC meeting for considering the proposal. 

3. Where a public consultation is not mandatory, the appraisal shall be made on the basis 
of the prescribed application Form 1 and EIA report, in the case of all projects and activities 
other than Item 8 of the Schedule. In the case of Item 8 of the Schedule, considering its 
unique project cycle, the EAC or SEAC concerned shall appraise all Category B projects or 
activities on the basis of Form 1, Form 1A and the conceptual plan and make 
recommendations on the project regarding grant of environmental clearance or otherwise and 
also stipulate the conditions for environmental clearance.n 

4. Every application shall be placed before the EAC/SEAC and its appraisal completed 
within 60 days of its receipt with requisite documents/ details in the prescribed manner. 

5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of 
the EAC /SEAC meeting for considering the project proposal. 

6. The minutes of the EAC /SEAC meeting shall be finalised within 5 working days of the 
meeting and displayed on the website of the concerned regulatory authority. In case the 
project or activity is recommended for grant of EC, then the minutes shall clearly list out the 
specific environmental safeguards and conditions. In case the recommendations are for 
rejection, the reasons for the same shall also be explrcitly stated. 

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II , Section 
3, Sub-section (ii) vide notification number S.O. 1533 (E), dated 14th September, 2006 
and amended vide S.O. 1737 (E), dated the 11 th October, 2007. 

APPENDIX VI 

(See paragraph 5) 
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COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL 
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL EXPERT 
APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO BE 
CONSTITUTEDBYTHECENTRALGOVERNMENT " 

1. The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal 
Committees (SEACs) shall consist of only professionals and experts fulfilling the following 
eligibility criteria: 

Professional: The person should have at least (i) 5 years of formal University training in the 
concerned discipline leading to a MA/MSc Degree, or (ii) in case of Engineering 
/Technology/Architecture disciplines, 4 years formal training in a professional training course 
together with prescribed practical training in the field leading to a B.Tech/8.E./B.Arch. Degree, 
or (iii) Other professional degree (e.g Law) involving a total of 5 years of formal University 
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and 
pass examinations conducted by the concerned professional association (e.g. Chartered 
Accountancy ),or (v) a University degree , followed by 2 years of formal training in a University 
or Service Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience 
gained by them in their respective fields will be taken note of. 

Expert: A professional fulfilling the above eligibility criteria with at least 15 years of relevant 
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at 
least 10 years of relevant experience. 

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a 
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed 
up to 75 years 

2. The Members of the EAC shall be Experts with the requisite expertise and experience 
in the following fields /disciplines. In the event that persons fulfilling the criteria of "Experts" are 
not available, Professionals in the same field with sufficient experience may be considered: 

Environment Quality Experts: Experts in measurement/monitoring, analysis and 
interpretation of data in relation to environmental quality 

Sectoral Experts in Project Management· Experts in Project Management or 
Management of Process/Operations/Facilities in the relevant sectors. 

Environmental Impact Assessment Process Experts: Experts in conducting and 
carrying out Environmental Impact Assessments (EIAs) and preparation of Environmental 
Management Plans (EMPs) and other Management plans and who have wide expertise and 
knowledge of predictive techniques and tools used in the EIA process 

Risk Assessment Experts 

Life Science Experts in floral and faunal management 

Forestry and Wildlife Experts 

.---t,,""-111 ( I). ( II): I\ (1), (b): \ " (I), (ii), ( ill}(• ). ( h), (<), (h ). (, ). ( , i) (• ),(h). ( ,Ii),(, Iii) (a), (h), ( h ), ( , ), ( ,I), ( , h ) (u). ( h). ( , 111). (,h ) (a). (It),(\\ ) 

Q \ f •Ai,p •>· (h). <"11>; n <•>· (b): ' '
11 

& ' '
111 of the Notifiention. S.O. 3067(1.:.) dated 01. I 2.2UUIJ of the 

~ Mu · ry n'vironmen1 and Forests. (l'ublishcd in the G,vcuc oflndin, 1:.xtraordmary. Part-II . and 
I:( , ,.,.~•,,\'if\!9" . ·u -sc"ion (ii). No. 20021 New Delhi. l'ucsd,y. No.cmbc, I. 2009; no amendment to EC '.\, •::~~;~ir.& 1533(E)dotcd 1409 200(, /) ~ 

-~ ·~, ~~::r (_ V . o"'--~·~ rr- 1 , -. . , ,..u_~ 

so 
61



Environmental Economics Expert with experience in project appraisal 
3. The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However 
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting 
of the Committee. 
4. · The Chairperson shall be an outstanding and experienced environmental policy expert 
or expert in management or public administration with wide experience in the relevant 
development sector. 
5. The Chairperson shall nominate one of the Members as the Vice Chairperson who 
shall 
preside over the EAC in the absence of the Chairman /Chairperson. 
6. A representative of the Ministry of Environment and Forests shall assist the Committee 
as its Secretary. 
7. The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of 
3 (three) years each. 
8 . The Chairman / Members may not be removed prior to expiry of the tenure without 
cause and proper enquiry. 
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J 13012/ 12/2011-IA.II (T) 
Government of India 

5"~ 
ANNeXU~E-2 

I 
Ministry of Environment, Forests and Climate Change 

3rd Floor, Vayu Block, 
Indira Paryavaran Bhawan, Jor Bagh Road, 

Aliganj, New Delhi-11OOO3 

To 
M/s Welspun Energy UP Pvt. Ltd., 
Welspun House, 7 th Floor, Kamala City, 
Senapati Bapat Marg, Lower Parel, 
Mumbai- 400 013. 

Tel. 022-66136000, Fax: 022-24908020. 

Dated: 21 st August, 2014 

Sub: 2x660 MW super critical coal based Thermal Power Project at Village 
Dadri Khurd, Tehsil Mirzapur Sadar, District Mirzapur, Uttar Pradesh by 
M/s Welspun Energy UP Pvt. Ltd. - reg. Environmental Clearanc e 

Sir, 
The undersigned is directed to refer to your letters dated 31.12.2010, 

12.05.2011, 29.06.2012, 14.01.2013, 11.02.2013, 06.02.2014, 21.02.2014 and 
06.05.2014 on the subject mentioned above. The Ministry of Environment & 
Forests has examined the application. The ToR for preparation of ElA/EMP report 
was accorded by MoEF on 15.06.2011. 

2. It is noted that the proposal is for setting up of 2x66O MW Super critical 
Coal Based Thermal Power Project at village Dadri Khurd, in Tehsil Mirzapur 
Sadar, in District Mirzapur, in Uttar Pradesh. The proposal was earlier proposed to 
be set up based on domestic coal but due to non-availability of the domestic coal, it 
has been decided to go ahead ·with imported coal from Indonesia for an interim 
period until domestic coal is available. The land required will be 875 acres, out of 
which 15.63 acres will be single crop agriculture land; 853.74 acres will be barren 
Land; 5.44 acres ,,.,uJ be water body; and 0. 19 comprises of human settlements. The 
co-ordinates of the site are located within Latitude 24°58'4 l .645" N to 
25°00'16.887" N and Longitude 82°39'50.425" E to 82041'03.728" E. Imported Coal 
requirement will be 5.27 MTPA. Coal will be obtained from Indonesia. Coal supply 
agreement had been signed with M/s Sirdi Sai Goodearth International PTE Ltd. 
Ash and sulphur contents in imported coal will be 14% and 0.34% respectively. 
Gross Calorific value of the coal will be 4400 kcal/kg. About 0.59 MTPA of fly ash 
and 0.15 MTPA of bottom ash will be generated. Ash will be supplied for 
manufacturing of Cement and MoU have been signed with M/s ABG Cement Ltd. 
Ash pond area will be 180 acres and co-ordinates of the ash pond site will be within 
Latitude 24°59'46.8" N to 2500'14.5" N and Longitude 82040'8.2" E to 82040'57.8" 
E. Lean concentration slurry fly ash disposal system will be adopted. Bi-nue Stack 
of 275m will be provided. Water requirement of 36 MCM will be sourced from the 
River Ganga through a pipeline at a distance of about 17 km from the project site. 
Irrigation Department Govt. of U.P has accorded water allocation vide its letter 
dated 09.09.2011. ewe has also approved the water allocation of 36 MCM from 
River Ganga vide its letter dated 12.10.2O11.R.O System will be installed and zero 
discharge \\ill be adopted a::; far as pructically possible. lnduced drnft cooling 

s stem will be installed. There are no National Parks, Wildlife Sanctuaries, Heritage 
"6)1 · er/Biosphere reserves etc. within ten km of the project site. Public 
e'1tr!fff ~ held on 07.04.2012. Cost of the project will be Rs.75OO Crores. 

C) Maurya 
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3. The project has been considered in accordance with the provisions of the EIA 
notification issued by the Ministry of Environment & Forests vide S.O. 1533 (E}, 
dated September 14, 2006. 

4. Based on the information submitted by you, as at Para 2 above and others 
and presentations made by you and your consultant viz. M/s J. M. Enviro Net Pvt. 
Ltd. before the Expert Appraisal Committee (Thermal Power) in its 701

" , 4111 and 131
" 

Meetings held during March 26, 2013, November 18-19, 2013 and March 25-26, 
2014 respectively, the Ministry of Environment and Forests hereby accords 
environmental clearance to the above project under the provisions of EIA 
Notification dated September 14, 2006, subject to the compliance of the follO'l,ving 
Specific and General conditions: 

A. Specific Conditions: 

(i} Vision document specifying prospective plan for the site shall be 
formulated and submitted to the Regional Office of the Ministry within six 
months . 

(ii} A firm commitment/ approval from Railway Authorities for transportation of 
imported coal shall be submitted to this Ministry and its Regional Office. 

(iii} Harnessing solar power within the premises of the plant particularly at 
available roof tops shall be carried out and status of implementation 
including actual generation of solar power shall be submitted along with 
half yearly monitoring report. 

(iv) A stack of 275 m height shall be provided with continuous online 
monitoring equipments for SOx, NOx and PM2.s & PM 1o. Exit velocity of flue 
gases shall not be less than 22 m/sec. Mercury emissions from stack shall 
also be monitored on periodic basis. 

(v) Sulphur and ash contents in the imported coal to be used in the project shall 
not exceed 0.34 % and 14.0 % respectively at any given time. In case of 
variation of coal quality at any point of time, fresh reference shall be made to 
the Ministry for suitable amendments to environmental clearance wherever 
necessary. 

(vi) High Efficiency Electrostatic Precipitators (ESPs} shall be installed to 
ensure that particulate emission does not exceed 50 mg/Nm~. Adequate 
dust extraction system such as cyclones/bag filters and water spray 
system in dusty areas such as in coal handling and ash handling points, 
transfer areas and other vulnerable dusty areas shall be provided. 

(vii) Adequate dust extraction system such as cyclones/ bag filters and water 
spray system in dusty areas such as in coal handling and ash handling 
points, transfer areas and other vulnerable dusty areas shall be provided. 

(viii} COC of atleast 5.0 shall be adopted. 

(ix) Monitoring of surface water quantity and quality shall also be regularly 
conducted anct records mamtamect. The monitored data shall be submitted ..J..---- to the Ministry regularly. Further, monitoring points shall be located 

~ 0 T.11 tween •the plant and drainage in the direction of flow of ground water 
, rot~ ecords maintained. Monitoring for heavy metals in ground water shall 

/'v ~~ 
G) . M::11,q, ) ~· 
0 '1 A 1

" 

C::::. I . '-'"de/ N;~Yoc, 'o 
.A :{ va .. 3 LS(;) 1 ~ ~ ~ 
. 7(34)2011 '., 

o..,(' 
U.F L\J1 

5S 
64



also be undertaken and results/findings submitted along with half yearly 
monitoring report. 

(x) A well designed rain water harvesting system shall be put in place within 
six months, which shall comprise of rain water collection from the built up 
and open area in the plant premises and detailed record kept of the 
quantity of water harvested every year and its use. 

(xi) No water bodies including natural drainage system in the area shall be 
disturbed due to activities associated with the setting up / operation of the 
power plant. 

(xii) Hydrogeology of the area shaJJ be reviewed annually from an institute/ 
organization of repute to assess impact of surface water and ground regime 
(especially around ash dyke). In case any deterioration is observed specific 
mitigation measures shall be undertaken and reports/ data of water 
quality monitored regularly and maintained shall be submitted to the 
Regional Office of the Ministry. 

(xiii) Wastewater generated from the plant shall be treated before discharge to 
comply limits prescribed by the SPCB/CPCB. 

(xiv) Additional soil for leveling of the proposed site shall be generated within 
the sites (to the extent possible) so that natural drainage system of the 
area is protected and improved. 

(xv) Fly ash shall be collected in dry form and storage facility (silos) shall be 
provided. Unutilized fly ash shall be disposed off in the ash pond in the 
form of slurry. Mercury and other heavy metals (As, Hg, Cr, Pb etc.) will be 
monitored in the bottom ash as also in the effluents emanating from the 
existing ash pond. No ash shall be disposed off in low lying area. 

(xvi) Fly ash shall not be used for agricultural purpose. No mine void filling will 
be undertaken as an option for ash utilization without adequate lining of 
mine with suitable media such that no leachate shall take place at any 
point of time. In case, the option of mine void filling is to be adopted, prior 
detailed study of soil characteristics of the mine area shall be undertaken 
from an institute of repute and adequate clay lining shall be ascertained by 
the State Pollution Control Board and implementation done in close co­
ordination with the State Pollution Control Board. 

(xvii) Fugitive emission of fly ash (dry or wet) shall be controlled such that no 
agricultural or non-agricultural land is affected. Damage to any land shall 
be mitigated and suitable compensation provided in consultation with the 
local Panchayat. 

(xviii) Ash pond shall be lined with HDPE/ LDPE lining or any other suitable 
impermeable media such that no leachate takes place at any point of time. 
Adequate safety measures shall also be implemented to protect the ash 
dyke from getting breached. 

(xix) A long term study of radio activity and heavy metals contents on coal to be 
used shall be carrie<l out through a reputed inatituLe o.nd results thereof 

analyzed every two year and reported along \.vith monitoring reports. 
Thereafter mechanism for an in-built continuous monitoring for radio 
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(xx) 

(xxi) 

(xxii) 

(xxiii) 

(xxiv) 

(xxv) 

(xxvi) 

B. 

(i) 

(ii) 

activity and heavy metals in coal and fly ash (including bottom ash) shall 
be put in place. 

Green Belt consisting of three tiers of plantations of native species around 
plant and at least 50 m width shall be raised. Wherever 50 m width is not 
feasib le a 20 m width shall be raised and adequate justification shall be 
submitted to the Ministry. Tree density shall not be less than 2500 per ha 
with survival rate not less than 80 % . 

The Wildlife conservation plan fonnulated in consultation with the Wildlife 
Department of the State and duly vetted by the concerned Chief Wildlife 
Warden shall be duly implemented. An in-built monitoring mechanism shall 
also be put in place. 

CSR schemes identified based on need based assessment shall be 
implemented in consultation with the village Panchayat and the District 
Administration starting from the development of project itself. As part of 
CSR prior identification of local employable youth and eventual 
employment in the project after imparting relevant training shall be also 
undertaken. Company shall provide separate budget for community 
development activities and income generating programmes. 

A minimum amount of Rs 30.0 Crores as one time capital investment shall be 
eannarkedfor activities to be taken up under CSR during construction phase 
of the Project. Recurring expenditure for CSR thereafter shall be Rs 6. 0 
Crores per annum or as per CSR guidelines of Gout. of India, whichever is 
more till the life of the plant. 

The project proponent shall also adequately contribute in the development 
of the neighbouring villages. Special package with implementation 
schedule for free potable drinking water supply in the nearby villages and 
schools shall be undertaken in a time bound manner. 

For proper and periodic monitoring of CSR activities, a CSR committee or a 
Social Audit committee or a suitable credible external agency shall be 
appointed. CSR a ctivities shall also be evaluated by an independent eternal 
agency. This evaluation shall be both concurrent and final. 

An Environmental Cell comprising of at least one expert in environmental 
science/ engineering, ecology, occupational health and social science, shall 
be created preferably at the project site itself and shall be headed by an 
officer of appropriate superiority and qualification. It shall be ensured that 
the Head of the Cell shall directly report to the Head of the Plant who 
would be accountable for implementation of environmental regulations and 
social impact improvement/ mitigation measures. The environmental cell 
shall also work in close coordination with BHU. 

Genera l Conditions: 

The treated effluents conforming to the prescribed standards only shall be 
re-circulated and reused within the plant. Arrangements shall be made that 
effiuents and storm water do not get mixed. 

A sewage treatme ·:.:-:.--:.:.:.... ovided (as applicable) 
sewage shall be ""'"n.-..m..,,. lt/plantation. 

and the treated 
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(iii} Adequate safety measures shall be provided in the plant area to 
check/minimize spontaneous fires in coal yard, especially during summer 
season. Copy of these measures with full details along with location plant 
layout shall be submitted to the Ministry as well as to the Regional Office of 
the Ministry. 

(iv} Storage facilities for auxiliary liquid fuel such as LDO / HFO / LSHS shall be 
made in the plant a rea in consultation with Department of Explosives, 
Nagpur. Sulphur content in the liquid fuel will not exceed 0.5%. Disaster 
Management Plan shall be prepared to meet any eventuality in case of an 
accident taking place due to storage of oil. 

(v} First Aid and sanitation arrangements shall be made for the drivers and 
other contract workers during construction phase. 

(vi) Noise levels emanating from turbines shall be so controlled such that the 
noise in the work zone shall be limited to 85 dB(A) from source. For people 
working in the high noise area, requisite personal protective equipment like 
earplugs/ear muffs etc. shall be provided. Workers engaged in noisy areas 
such as turbine area, air compressors etc shall be periodically examined to 
maintain audiometric record and for treatment for any hearing loss 
including shifting to non noisy/ less noisy areas. 

(vii} Regular monitoring of ambient air ground level concentration of SO2, NOx, 
PM.2 s & PM 10 and Hg shall be carried out in the impact zone and records 
maintained. If at any stage these levels are found to exceed the prescribed 
limits, necessary control measures shall be provided immediately. The 
location of the monitoring stations and frequency of monitoring shall be 
decided in consultation with $PCB. Periodic reports shall be submitted to 
the Regional Office of this Ministry. The data shall also be put on the website 
of the company. 

(viii} Provision shall be made for the housing of construction labour (as 
applicable} within the site with all necessary infrastructure and facilities 
such as fuel for cooking, mobile toilets, mobile STP, safe drinking water, 
medical health care, creche etc. The housing may be in the form of 
temporary structures to be removed after the completion of the project. 

(ix} The project proponent shall advertise in at least two local newspapers widely 
circulated in the region around the project, one of which shall be in the 
vernacular language of the locality concerned within seven days from the 
date of this clearance letter, informing that the project has been accorded 
environmental clearance and copies of clearance letter are available with the 
State Pollution Control Board/ Committee and may also be seen at Website 
of the Ministry of Environment and Forests at http://envfor.nic.in. 

(x} A copy of the clearance letter shall be sent by the proponent to concerned 
Panchayat, Zila Parisad / Municipal Corporation, urban local Body and the 
Local NGO, if any, from whom suggestions/representations, if any, were 
received while processing the proposal. The clearance letter shall also be put 
on the website of the Company by the proponent. 

(xi) The proponent s11all upload the status of compliance of the 5tipula ted 
environmental clearance conditions, including results of monitored data on 
their website and shall update the same periodically. It shall simultaneously 

be sent~~; MOEF, the ,e,pective Zonal Office of CPCB 
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and the SPCB. The criteria pollutant levels namely; SPM, RSPM (PM2 5 & 
PM10), SO2, NOx (ambient levels as well as stack emissions) shall be 
displayed at a convenient location near the main gate of the company in the 
public domain. 

(xii) The environment statement for each financial year en ding 31st March in 
Form-V as is mandated to be su bmitted by the project proponent to the 
con cerned State Pollution Control Board as prescribed under the 
En viron men t (Protection) Rules, 1986, as a mended subsequently, shall also 
be pu t on the website of the company a long with the status of compliance of 
environmental clearance conditions and shall also be sen t to the respective 
Regional Offices of the Ministry by e-mail. 

(xiji) The project proponent shall submit six monthly reports on the status of 
the implementation of the stipulated environmental safeguards to the 
Ministry of Environment and Forests, its Regional Office, Central 
Pollution Control Board and State Pollution Control Board. The project 
proponent shall upload the status of compliance of the environmental 
clearance conditions on their website and update the same periodically 
and simultaneously send the same by e-mail to the Regional Office, 
Ministry of Environment and Forests. 

(xiv) Regional Office of the Ministry of Environment & Forests will monitor the 
implementation of the stipulated conditions. A complete set of documents 
including Environmental Impact Assessment Report and Environment 
Management Plan along with the additional information submitted from time 
to time shall be forwarded to the Regional Office for their use during 
monitoring. Project proponent will up-load the compliance status in their 
website and up-date the same from time to time at least six monthly basis. 
Criteria pollutants levels including NOx (from stack & ambient air) shall 
be displayed at the main gate of the power plant. 

(xv) Separate funds shall be allocated for implemen tation of environmental 
protection measures along with item-wise break-up. These cost shall be 
included as part of the project cost. The funds earmarked for the 
environment protection measures shall not be diverted for other purposes 
and year-wise expenditure should be reported to the Ministry. 

(xvi) The project authorities shall inform the Regional Office as well as the 
Ministry regarding the date of financial closure and final approval of the 
project by the concerned authorities and the dates of start of land 
development work and com missioning of plant. 

(xvii) Full cooperation shall be extended to the Scientists/Officers from the 
Ministry / Regional Office of the Ministry / CPCB/ SPCB who would be 
monitoring the compliance of environmental status. 

5. The Ministry of Environment and Forests reserves the right to revoke the 
clearance if conditions stipulated are not implemented to the satisfaction of the 
Ministry. The Ministry may also impose additional environmental conditions or 
modify the existing ones, if necessary. 

6. The environmental clearance accorded shall be valid for a period of 5 
years from the date of issue of this letter to start operations by the power plant. 
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7. Concealing factual data or submission of false/fabricated data and failure to 
comply with any of the conditions mentioned above may result in withdrawal of 
this clearance and attract action under the provisions of Environment (Protection) 
Act, 1986. 

8. In case of any deviation or alteration in the project proposed including coal 
transportation system from those submitted to this Ministry for clearance, a fresh 
reference should be made to the Ministry to assess the adequacy of the condition(s) 
imposed and to add additional environmental protection measures required, if any. 

9. The above stipulations would be enforced among others under the Water 
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of 
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and rules there under, 
Hazardous Wastes (Management, Handling & Transboundary Movement) Rules, 
2008 and its amendments, the Public Liability Insurance Act, 1991 and its 
amendments. 

10. Any appeal against this environmental clearance shall lie with the National 
Green Tribunal, if preferred, within 30 days as prescribed under Section 16 of the 
National Green Tribunal Act, 2010. 

Copy to: 

Yours faithfully, 

(Dr. Saroj) 
Scientist 'F' 

1. The Secretary, Ministry of Power, Shrarn Shakti Bhawan, Rafi Marg, New 
Delhi 110001. 

2. The Chairman, Central Electricity Authority, Sewa Bhawan, R.K. Puram, 
New Delhi-110066. 

3. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD­
cum-Office Complex, East Arjun Nagar, Delhi-110032. 

4. The Secretary, Department of Environment, Government of U.P. 
5. The Chairman, U.P. Pollution Control Board, PICUP Bhawan, 3 rd Floor, 8 -

Block, Vibhuti Khand, Gomti Nagar, Lucknow-226010. 
6 . The Chief Conservator of Forests (C), Ministry of Environment and Forests, 

Regional Office (Central Region), Kendriya Bhavan, 5th Floor, Sector - H, 
Aliganj, Lucknow. 

7. The Collector, District Mirzapur, U.P. 
8 . Guard file. 

.............. 
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To 

No. J-13012/ 12/2011-IA.II(T) 
Government of India 

Ministry of Environment, Forest and Climate Change 

The General Manager 
M/s Welspun Energy UP Pvt. Ltd. 
Welspun House, 7 th Floor, Kamala City, 
Senapati Bapat Marg, Lower Parel, 
Mumbai-4000 13. 

3rd Floor, Vayu Block, 
Indira Paryavaran Bhawan, 

Jor Bagh Road, Aliganj, 
New Delhi-110003 

Dated: 20.12.2019 

Tel: 01206757000; Fax: 01204128330; Email: welspunenergypvtltd@gmaiI.com. 

Sub: 2x660 MW Super Critical Coal based Thermal Power Project at Village 
Dadri Khurd, Tehsil Mirzapur Sadar, District Mirzapur, Uttar Pradesh by 
M/s Welspun Energy UP Pvt. Ltd. - reg. amendment in Environmental 
Clearance. 

Sir, 
This has reference to your online application no. IA/UP/THE/ 10331/2010 

d ated 17.06.2017 and meetings of Expert Appraisal Committee (Thermal Power) 
held on 24.7.2017 and 22.2.2019 for recommendation of grant of amendment in 
Environment Clearance for the above mentioned Project. 

2 . lt has been noted that Environmental Clearance for establishing of 2x660 
MW Super Critical coal based Thermal Power Project at Village Dadri Khurd, Tehsil 
Mirzapur Sadar, Dist. Mirzapur, Uttar Pradesh has been accorded by the Ministry 
vide letter dated 21.8.2014. Hon'ble NGT, Principal Bench, Delhi in Appeal 
No.79/2014 (Debadityo Sinha Vs Union of India) in their judgment dated 
21.12.2016 set aside the Environmental Clearance dated 21.8.2014 and directed 
the Project Proponent not to carry out any developmental work al the project site, 
restore the area to its original condition and work of restoration is stayed for a 
period of two months. Further, Hon'ble NGT vide their judgment dated 1.5.2017 
directed that Project Proponent to approach the MoEF&CC or any other competent 
authority for processing of the application for grant of EC upon making up 
for/rectifying the defects and deficiencies pointed out in the j udgment. 

3. The proposal has been appraised by the EAC (Thermal Power) in its meetings 
h eld on 24.7.2017 and 22.2 .2019. The EAC in its meeting held on 22.2.2019 
recommended for amendment in EC subject to certain additional conditions. 

4. It has been noted that proposed project involves acquisition of forest land of 
9.3681 ha (water pipeline, approach road, within the project boundary) which 
requires diversion under Forest (Con servation) Act, 1980. 
5. Furt._her, it has been noted chat a proposal for transfer of EC vidc onllne 
application dated on 16.9.2010 has been submitted by M/s Mirzapur Th ermal 

/ Energy (UP) Pvt. Ltd. whic · s . · iary of M/s Adani Power Ltd. Further, it has 
G'Y) been noted that EAC ee e d/.'.1>~ 4.7.2017 was attended by M/s Welspun 
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Energy UP Pvt. Ltd. whereas the EAC meeting held on 22.2.2019 was attended by 
the new incumbent (M/s Welspun Energy UP Pvt. Ltd., later changed to M/s 
Mirzapur Thermal En ergy (UP) Pvt. Ltd.) which is a subsjdiary of M/s Adanj Power 
Ltd. 

6. In view of the above, a clear response clarifying the status/ details of the 
present p roponent may be provided along with Stage-I Forest Clearance for further 
con sideration . 

This issues with the approval of the Competent Authority. 

Yours faithfully, 

~l{V~ 
(Dr. S. Kerketta) 

Director, IA.I 
Copy to:-

1. The Deputy Director General of Forests (C), Ministry of Environment Forest 
and Climate Change, Regional Office {Central Zone), Kendriya Bhawan, 5th 
Floor, Sector - H , Aliganj, Lucknow-226020. 

2. Guard file/Monitoring file. 
3. Website of MoEF&CC. 

Dire ctor, IA.I 

I , 

Ma,,11, 
' 1 Advocat 
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To 

No. J -13012/12/2011-IA.II(T) 
Government of India 

Ministry of Environment, Forest and Climate Change 

3rd Floor, Vayu Block, 
· Indira Paryavaran Bhawan, 

Jor Bagh Road, Aliganj, 
New Delhi- 110003 

Dated: 20.12.2019 

The General Manager 
M/s Welspun Energy UP Pvt. Ltd. 
Welspun House, 7•h Floor, Kamala City, 
Senapati Bapat Marg, Lower Parel, 
Mumbai-400013. 

Tel: 01206757000; Fax: 01204 128330; Email: welspunenergypvtltd@gmail.com. 

Sub: 2x660 MW Super Critical Coal based Thermal Power Project at Village 
Dadri Khurd, Tehsil Mirzapur Sadar, District Mirzapur, Uttar Pradesh by 
M/s Welspun Energy UP Pvt. Ltd. - reg. amendment in Environmental 
Clearance. 

Sir, 
This has reference to your online application no. IA/UP /THE/ 10331/2010 

dated 17.06.2017 and meetings of Expert Appraisal Committee (Thermal Power) 
held on 24.7.2017 and 22.2.2019 for recommendation of grant of amendment in 
Environment Clearance for the above mentioned Project. 

2. It has been noted that Environmental Clearance for establishing of 2x660 
MW Super Cribcal coal based Thermal Power Project a t Village Dadri Khurd, Tehsil 
Mirzapur Sadar, Dist . Mirzapur, Uttar Pradesh has been accorded by the Ministry 
vide letter dated 2 1.8.2014. Hon'ble NGT, Principal Bench, Delhi in Appeal 
No.79/2014 (Debadityo Sinha Vs Union of India) in their judgment dated 
21.12.2016 set aside t he Environmental Clearance dated 21.8.2014 and directed 
the Project Proponent not to carry out any developmental work at the project site, 
restore the area to its original condition and work of restoration is s tayed for a 
period of two months. Further, Hon'ble NGT vide their judgment dated 1.5.2017 
directed that Project Proponent to approach the MoEF&CC or any other competent 
authority for processing of the application for grant of EC upon making up . 
for/ rectifying the defects and deficiencies pointed out in the judgment. 

3. The proposal has been appraised by the EAC (Thermal Power) in its meetings 
held on 24.7.2017 and 22.2.2019. The EAC in its meeting held on 22.2.2019 
recommended for amendment in EC subject to certain additional conditions. 

4. It has been noted that proposed project involves acquisition of forest land of 
9.3681 ha (water pipeline, approach road, within the project boundary) which 
requires diversion under Forest (Conservation) Act, 1980. 

5. Further, it has been noted that a proposal for transfer of EC vide online 
application dated on 16.9.2010 has been submitted by M/s M irzapur Thermal 

/ Energy is a subsidiary of M/s Adani Power Ltd. Further, it bas 
G'Y) been held on 24.7.2017 was attended by M/s Welspun 
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Energy UP Pvt. Ltd. whereas the EAC meeting held on 22.2.2019 was attended by 
the new incumbent (M/s Welspun Energy UP Pvt. Ltd., later changed to M/s 
Mirzapur Thermal Energy (UP) Pvt. Ltd.) which is a subsidiary of M/s Adani Power 
Ltd. 

6. In view of the above, a cJear response clarifying the status/details of the 
present proponent may be provided along with Stage-I Forest Clearance for further 
consideration. 

This issues with the approval of the Competent Authority. 

Yours faithfully, 

4Jtl~ 
(Dr. S. Kerketta) 

Director, IA.I 
Copy to:-

1. The Deputy Director General of Forests (C), Ministry of Environment Forest 
and Climate Change, Regional Office (Central Zone), Kendriya Bhawan, 5 th 

Floor, Sector - H, Aliganj, Lucknow-226020. 
2. Guard file/~onitoring file. 
3. Website ofMoEF&CC. 

Director, IA.I 
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lorries or both. In addition to this photographs (geo-tagged and dated) of water 
sprinkler arrangements and roads (paved, cemented etc.) needs to be provided. 

5) PP shall also provide the protective measures taken for the Ash Dyke and 
photographs of the same. 

6) PP shall clarify about the change if any of the coal source for the plant. 

Agenda Item No. 10.3 

2x800 MW Coal based Ultra Super Critical Thermal Power Project (TPP) at 
Village Dadri Khurd, Tehsll, Mirzapur Sardar, District Mirzapur, Uttar Pradesh by 
Mirzapur Thermal Energy (UP) Private Limited (MTEUPPL) - Terms of Reference 
- reg. 

[Proposal No. lA/UPITHEl467671/2024; F. No. J-13012/12/2011-IA.II (T)] 

10.3.1 The proposal is for grant of Terms of Reference (ToR) to 2x800 MW Coal based 
Ultra Super Critical Thermal Power Project (TPP) at Village Dadri Khurd, Tehsil, 
Mirzapur Sardar, District Mirzapur, Uttar Pradesh by Mirzapur Thermal Energy (UP) 
Private Limited (MTEUPPL). 

The projecUactivity is covered under category A of item 1(d) Thermal Power Plants' 
of the Schedule to the Environmental Impact Assessment (EIA) Notification, 2006, as 
amended as the power generation capacity of proposed expansion is beyond 
threshold capacity of 500MW i.e. 2 x 800 MW (1600 MW) and requires appraisal at 
Central level by the sectoral EAC in the Ministry. 

10.3.2 The Project Proponent and the accredited Consultant M/s. Gaurang 
Environmental Solutions Pvt. Ltd., made a detailed presentation on the salient features 
of the project and informed that: 

i. Mirzapur Thermal Energy (UP) Private Limited (MTEUPPL) is proposed to setup 
a coal based Ultra Super Critical Technology Thermal Power Project (USCTPP) 
of 1600(2X800) MW in Village Dadri Khu rd , District Mirzapur, State Uttar Pradesh. 

ii. Previously, M/s. Welspun Energy UP Pvt. Ltd. (WEUPPL) proposed to set up 
2x660 MW Super Critical Coal based thermal power plant at Village Dadri Khurd, 
Tehsil Mirzapur, Uttar Pradesh. The Ministry of Environment, Forest & Climate 
Change (MoEFCC) had granted Environmental Clearance for 1320 (2x660) MW 
vlde F. No: J-13012/1 2/2011 -IA ll(T) d ated 21 .08.2014 and subsequently, name 

changed to Welspun Energy UP Pvt. Ltd. (WEUPPL) to Mirzapur Thermal Energy 
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UP Pvt. Ltd. (MTEUPPL) Vide Letter No. F. No: J-13012/12/2011-IA ll(T) dated 
20.12.2019. 

iii. Earlier, Hon'ble NGT, Principal Bench, Delhi in their judgement dated 21.12.2016 
set aside the Environmental Clearance (EC) dated 21.08.2014. Further, in 
Judgement dated 01.05.2017, a clarification was issued, that "the Project 
Proponent is at liberty to approach the MoEF&CC or any other competent 
authority for processing of the application for grant of EC upon making up for 
/rectifying the defects and deficiencies pointed out in the judgemenf'. 

iv. MTEUPPL had submitted the revised Form-I & supporting documents - Study 
Reports as suggested by MoEFCC for EC amendment which was appraised by 
the EAC (Thermal Power) in its meetings held on 24.07.2017 and 22.02.2019. 
The EAC in its meeting held on 22.02.2019 recommended for EC amendment. 

v. The MoEFCC vide letter no. J-13012/ 12/2011-IA.lt(T) dated: 20.12.2019 
suggested for providing/submitting the Stage-I Forest Clearance for further 
issuance of EC amendment letter. MTEUPPL had not submitted the same and the 
EC amendment letter was not issued. PP now submitted a fresh proposal for EC. 

vi. Pre-Construction activities & Planning has been Completed and construction work 
not started yet. 

vii. Now the proposal has changed from 2x660 MW to 2x800 MW and almost 1 o years 
have lapsed, a new reference (De Novo) is being made through this application 
for grant of ToR. 

viii. The salient features of the project are as under:­

• Category details: 

Category of the project 
Capacity 
Attracts the General 
Conditiohs (Yes/No) 
Additional information (if any) 

• Project details: 

Location of TPP 
Village : 
Taluk: 
District: 
S tate : 

Co-ordinates of all four corners: 

A 
1600 (2 X 800) MW 
No 

-

Dadri Khurd 
Mirzapur Sardar 
Mirzapur 
Uttar Pradesh 
a) TPP site; 
b) Ash pond site; 
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c) township etc. 
Coordinates of TPP site including Ash pond 
and township 

S.NO 
Latitude Longitude 

1 24°59'43.1 0"N 82°41'1.32"E 

2 24°59'15.67"N 82°40'48.65"E 

3 24°59'16.22"N 82°40'32.?0"E 

4 24°59'0.36"N 82°40'31.30"E 

5 24°58'59.94"N 82°40'21.69"E 

6 24°58'43.86"N 82°40'21 .29"E 

7 24 °58'44.48"N 82°40'0.1 S"E 

8 24 °58'34.88"N 82°39'59.91 "E 

9 24 °58'34.59"N 82°40'10.54"E 
10 24 °58'27 .30"N 82°40'8.78"E 

11 24°58'14.57"N 82°39'55.42"E 

12 24°58'6.36"N 82°39'44.21 "E 

13 24°58'23.71"N a2°39'48.52"E 

14 24 °58'25.44"N a2•39•so.os"E 

15 24°58'33.97"N 82°39'46.94"E 

16 24°58'37.62"N 82°39'47.94"E 

17 24 °58'39.68"N 82°39'45.63"E 

18 24°58'48.52"N 82°39'44.25"E 

19 24°59'0.89"N a2°39'49.86"E 

~o~~ 
20 24°59'12.52"N 82°39'57. 77"E 
21 24°59'36.31"N 

C)r~ '<. ~31,Y) 
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82°39'57 .84"E 

22 24°59'42.B0"N a2°39'55.48"E 

23 24 °59'48.80"N 82°40'4.S?"E 

24 24 °59'53.60"N 82°40'2.03"E 

25 24 °59'56.49"N 82°40'9.78"E 
Average height of 
(a) TPP site, 26 25° 0'1.35"N 82°40'14.57"E 
(b) ash pond site etc above 
MSL(m) 27 25° 0'6.56"N 82°40'17.38"E 

28 25° 0'4.58"N 82°40'23.19"E 

29 25° 0'9.45"N 82°40'25.50"E 

30 25° 0'10.07"N 82°40'24.11 "E 

31 25° 0'14.85"N 82°40'26.43"E 

32 25° 0'14.09"N 82° 40'28.29"E 

33 25° 0'15.05"N 82°40'28.98"E 

34 25° 0'9.57"N 82° 40'42.06"E 

35 25° 0'10.76"N 82°40'42.96"E 

36 25° 0'4.33"N 82°40'49.13"E 

37 25° 0'0.20"N 82°40'46.22"E 

38 24°59'S8.98"N 82°40'51 .13"E 

39 24 °59'57 .20"N 82°40'50.02"E 

40 24°59'54.74"N 82°40'55.39"E 

41 24°59'49.00"N 82°40'51.94"E 

42 24 °59'45.52"N 82°40'55.23"E 

~~7'~ 43 24°59'43.90"N 82°40'53.55"E 
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a) 198 m above MSL. 
b) 195 m above MSL. 

Accredited Consultant and Gaurang Environmental Solutions Pvt. ltd. 
certificate no. NABET Accreditation No.: NABET / EIA / 

2023/SA0203 

Inter- s tate issue involved No 
Seismic zone Zone-Il l as per IS 1893. 

• Land Area Breakup: 

Land Requirement: 

a) TPP Site 

b) Ash Pond 

c) Township 

d) Ra ilway Siding & Others 

e) Raw Water Reservoir 

n Green Belt 

g) others 

Total (if expansion state additional 
land requirement) 
Status of Land Acquisition: 

Status of the project: 

If under construction phase: please 
specify the reasons for delay, works 
completed till date and balance works 
along with expected date of completion. 

If under operation phase, date of 
commissioning (COD) of each unit. 
Whethe r the plant was under shutdown 
since commissioning, details and 
reasons: . , 

J 

365.19 ha. 

85.80 ha 

49.37 ha 

11 .57 ha 

64.14 

33.18 ha 

120.51 ha 

0.62 

Total: 
No additional land is required. 

The land required for proposed project 
is already under possession except 
Govt. & Forest like area (Jhari) 
Proposed project is at planning stage 
and no construction activities have 
been commenced at the site. 
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Break-Up of land-use of TPP site: 

a) Total land required for 
project components Total Project Land:365.19 ha 

b) Private land • Private Land: 364.57 ha 

c) Government land Forest Land • Forest Land: 0.62 ha 
(Application was submitted for same 
area but after the Joint inspection of 
DFO (Forest Office) & SOM (Revenue) 
was held on 03.04.2024 confirming that 
the above area is Non-Forest Land. 
This area will be used for plantation / 
green belt purposes only.) 

Whether the project is in the Critically No, the district doesn't fall under CPA. 
Polluted Area (CPA) or within 10 km 
of CPA. If so, the details thereof: 

CRZ Clearance Not Applicable 
Whether the project is in the Critically No, the district doesn't fall under 
Polluted Area (CPA)/Severally Polluted CPA/SPA. 
Area (SPA) or within 10 km of CPA. If 
so, the details thereof: 

• Presence of Environmentally Sensitive areas in the study area: 

. 

Forest Land/ Protected Area/ Yes/N Details of 
Environmental Sensitivity Zone o 

Reserve ForesVProtected Forest Yes 
Land 

Certificate/letter/Remarks 

Mirzapur RF is Adjacent to Plant 
Boundary. 

t-N:-:--a-,-tio_n_a_l ___ P_a-rk---------+-N-o---l Danti RF is Adjacent to Plant 

i---------------+------1 Boundary. 
Wildlife Sanctuary No No National Park, Sanctuary, 

1-A- rc_h_a_e_o-lo-g-ic_a_l _ _ ___ s_it-es--+-N-
0
-----1 Elephant/Tiger Reserve, or migratory 

monuments/historical temples routes/wildlife corridor exists within 
etc 15 km of the power station. 

t-N_a_m_e_s_ &_ d-is-ta_n_c_e_ o_f _N_a_t-io_n_a_l -1-N-0---l Temples and BHU (South Campus) 

parks, Wildlife sanctuaries, are existing within 15 km from project 
site. Biosphere reserves, Heritage 

sites Rivers, Tanks, Reserve 
Forests etc. Located within 1 O 

~n:r:!'T'.'m'Nb.e plant boundary. 

. . 

'q * 
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Availability of Schedule-I No -
speciesin study area 
Additional information (if any) - -

• Project description: 

If expansion, the details of ECs Ministry of Environment, Forest & Climate 
(including amendments and Change (MoEFCC) had granted 
extension of validity) of existing Units Environmental Clearance for 1320 (2x660) 
etc. MW vide F. No: J-13012/12/2011-IA ll(T) --- -----------; Chronology of the Project dated 21.08.2014 and name changed to 

Amendments granted, if Yes details 

Expansion / Green Field (new): 

(IPP /Merchant/ Captive): 

If expansion, the date of latest 
monitoring done by the Regional 
Office (R.O) of MoEF&CC for 
compliance of the conditions 
stipulated in the environmental and 
CRZ clearances of the previous 
phases. 
Specific webpage address where all 
EC related documents (including 
monitoring and compliance related 
reports/documents) of the specific 
project under consideration are/will 
be available. Also contact details of 
PP's officer responsible for updating 
this webpage/information. 

Cost of the Project (As per EC and 
revised): 

Cost of the proposed activity in the 
ame ndment: 

Welspun Energy UP Pvt. Ltd. (WEUPPL) 
to Mirzapur Thermal Energy UP Pvt. Ltd. 
(MTEUPPL) Vide Letter No. F. No: J-
13012/12/2011-IA ll(T) dated 20.12.2019. 
Not applicable 

Green Field (De Novo) 
1600 (2x800) MW 
(IPP), EC is already obtained (2x660), 
TPP construction is yet to be started. 
Proposed project is green field (De Novo) 
project. 
CRZ clearance is not applicable. 

https://www.adanipower.com/ 
& 

https://parlvesh.nlc.ln/ 

Rs.18,300 Cr. 
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Employment Potential for 
entire project/plant and employment 
potential for the proposed 
amendment (specify number of 
persons and quantitative 
information). 
Benefits of the project (specify 
quantitative information) 

Status of other statutory 
clearances 

R&R details , ...._ 

Approx. 450 employees (250 Nos Direct 
and 200 Nos Indirect) during the 
construction phase (60 Months) and 300 
employees (275 Nos. Direct and 25 Nos. 
Indirect) during operational phase (25 
years) are expected excluding Labour. 
The proposed project will improve the 
power supply position in the state as well 
as in India, which is vital for economic 
growth as well as improving the quality of 
life. 
• Infrastructure development. 
• Direct & indirect employment 

opportunity 
• Revenue generation to central & state 

government. 
• Trickledown effect of enhance 

profitability to the local populace. 
• Skill development and capacity 

building like vocational training, income 
generation programmes and 
entrepreneurship development 
program 

• Awareness programme and 
community activities, like health 
camps, medical aides, family welfare 
camps, sanitization/ cleanliness 
awareness programme, immunization 
camp, sports & cultural activities, 
plantation, etc. 

• Awareness about water borne 
diseases and pandemic diseases etc. 
will be done to local villagers. 

• The project will also attract the high­
income groups to invest in the region 
and thus bring about economic growth 
of the region. 

PP has already applied for Forest 
clearance/approval for Land Diversion of 
8.3581 Ha. [FP/UP/THE/14236/2015] & 
4.0123Ha. 

[FP/UP/OTHERS/4 70227 /2024]. 
Not applicable 
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• Electricity generation capacity: 

Capacity & Unit Configurations: 

• Details of fuel and Ash disposal: 

Fuel to be used: 

Quantity of Fuel required per Annum: 

Coal Linkage / Coal Block: 
(If Block allotted, status of EC & FC of 
the Block) 

Details of mode of transportation of coal 
from coal source to the plant premises 
along with distances 

Fly Ash Disposal System Proposed 

I 

'1'6 

1600 MW, Configured as 2 x 800 MW 

Coal and Auxiliary Fuel 

Coal - 6.4 Million MTPA 
Auxiliary Fuel- 15000 KL per annum 
Coal for the Proposed project will be 
Domestic coal from commercial Coal 
Mines of NCL / SECL / CCL & 
Commercial Coal Mines. 
(Design Coal GCV of 3200-4300 
KCal/kg.). 

Auxiliary liquid fuels, viz. LDO/HSD 
requirement per annum is about 15000 
kilo liters. 
Coal shall be received from Mine to 
TPP through BG Rail Wagons. 
Total distance from the source to Rail: 
about 250 - 550 km. 

Fly ash will be collected in dry form for 
utilization, while bottom ash will be 
collected in wet form. There would be 
provision for dry disposal of fly ash from 
storage silos to closed tankers for 
utilization in cement industries, 
abandoned mine reclamation, road 
construction, aggregate replacement in 
concrete, for manufacturing bricks, etc. 
as per Fly Ash Notification, 31st 
December' 2021 and amendments. 
Provision would be kept for HCSD 
disposal of both bottom and fly ash to 
ash pond in case of exigency. In this 
casa, b o th b o tto m ash a nd fly ash will 

be disposed through HCSD system to 
the proposed ash dyke. 
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a) Ash Pond / Dyke: (Area, Location & Area-49.37 ha 

Co-ordinates) Average height of 25° 0'1.67"N 82°40'33.12"E 

area above MSL (m) 195 m above MSL. 

b) Space left in ash dyke area 
Area- 49.37 ha 

Quantity of 10,035 TPD 
a) Fly Ash to be generated 8028 TPD 

b) Bottom Ash to be generated: 2007 TPD 

Fly Ash utilization percentage with No fly ash generated in last five years 

details in last 5 years as this is a green field (De Novo) project 

Stack Height (m) & Type of Flue 120 (m) (new) 

Bi Flue 

• Water Requirement: 

Source of Water: Ganga river 

The water will be drawn from River Ganga to 

Upper Khajuri Dam and from Upper Khajuri Dam 

to plant site through pipeline of about 32.6 km in 

length. 

Quantity of water requirement: 28 MCM/ Annum 

Distance of source of water 32.6 Km (from Ganga river) 
from Plant: 

Whether barrage/ weir/ intake Yes 

well/ jack well/ others Intake well is proposed for the project. 
proposed: 

Mode of conveyance of water: Pipeline 
-

Status of water linkage: 

(If source is Sea water) 

Desalination Plant Capacity 

Mode I Management of Brine: 

Cooling system 
~ 

• Court case details/violation: 

Any litigation/ Court Case 
pertaining to the project 

WRD permission. 

The water drawl permission of 36 MCM/year is 

obtained from WRD Uttar Pradesh Vide letter no. 
3613/11-27-C.0-4-174/11 dated 09.10.2011. 
NA 

NA 

Induced draft cooling system 

-

Regulatory & Non-regulatory Court Cases are 
under hearing & Consideration and reserved for 
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Is the proposal under any 
investigation? If so, details 
thereof. 
Any violation case pertaining 
to the project on following: 

i. The Environment 
Protection Act, 1986 

ii. The Forest 
(Conservation) Act, 1980. 

iii. The Wild Life (Protection) 
Act, 1972 

Additional information (if any) 

judgment. 
In December' 2016, NGT judgement set aside 
the EC of the 1320 MW TPP at Mirzapur and 
vide their judgment in May'2017, that Project 
proponent is at liberty to approach the 
MoEF&CC or any other competent authority for 
processing of the applications for grant of EC 
upon making up for rectifying the defects and 
deficiencies pointed out in the judgment. 
However, the authorities concerned are at 
liberty to process the same in accordance with 
law while strictly adhering to the content of the 
judgment. 
No 

No 

ix. The estimated project cost is Rs. 18,300 Cr. Total capital cost earmarked 
towards environmental pollution control measures is Rs. 3012.39 Cr. and the 
Recurring cost (operation and maintenance) will be about Rs 3.0 Cr per annum 
considering EMP. 

x. Total Employment will be 275 persons as direct & 25 persons as indirect. 
Industry proposes to allocate Rs. 48.5 Cr. towards CER (as per Ministry's OM 
dated 30.09.2020). 

xi. There are no national parks, wildlife sanctuaries, Biosphere Reserves, 
Tiger/Elephant Reserves, Wildlife Corridors etc. within 10 km distance from the 
project site except Reserved forests , temples and BHU (South Campus) exist 
within the study area from the project site. Upper Khajuri Dam is at a distance of 
6.0 km in the WEST direction and few other water bodies exist within the s tudy 

area from the project site -----
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xii. Effluent of 1080 KLD quantity will be treated through STP & ETP. The plant will 
be based on a Zero Liquid discharge system. 

xiii. Power requirement after will be 7 .5 and will be met from self-generation, i.e. AUX 
consumption. The existing unit has no DG sets, additionally, no DG sets are 
used as standby during power failure. Stack (height-movable DG sets) will be 
provided as per CPCB norms for the proposed DG sets. 

x.iv. The existing unit has no boiler. Additionally, a 585 TPH coal-fired boiler will be 
installed. Electrostatic precipitator (ESP), NOx Control system and Flue gas 
desulphurisation system (FGD) with a stack height of 120 m will be installed for 
controlling particulate emissions within the statutory limit of 30 mg/Nm3 for 
proposed boilers. 

xv. Details of Solid waste/ Hazardous waste generation and its management are 

given below. 

Name of the waste Source Quantit Mode of Mode of 
y (TPA) Disposal Transportatio 

n 
Used/Spent oil Plant 60 Registered Road 

Operation Recyclers/ Pre-
processors with 

SPCB 
Wastes or residues Plant 10 Send to Road 

containing oil Operation authorized 
recyclers 

Empty Plant 12 Send to Road 
barrels/container/ Operation authorized 

contaminated recyclers 
liners 

xvi. Ash Pond area: As per MoEF&CC Notification S.O. 5481 (E) dated 31.12.2021 
and amendments stipulated ash pond area for thermal power plant 0.1 hectare 
per Mega Watt (MW). The proposed power plant has total ash pond area 49.37 
ha i.e. 13.51 % of the total project area 365.19 ha which is well within the norms. 

xvii. Water Requirement: Water consumption for thermal power plants as per 
MoEF&CC vide Notification S.O. 3305 (E) dated 07.12.2015 for all existing CT 
based plants reduce specific water consumption upto maximum of 3.5 m3 /MWh 

and as per MoEF&CC stipulated norms vide Notification GSR 593 (E) dated 
.,..\ (381'_.2! 8 water allocated to the thermal power plant is 3 m3/MWhr for new 
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plants installed after the 1st January, 2017. The total water requirement for the 
project is 3200 m3/h, (2m3/MWh) which will be well within the stipulated norms 
of Notification dated 07 .12 .2015/28.06.2018. 

xvii i. The water drawl permission of 36 MCM/year is obtained from WRD Uttar 
Pradesh Vide letter no. 3613/11-27-C.0-4-174/11 dated 09.10.2011. 

xix. Details of Coal Linkage: Coal for the Proposed project will be Domestic coal 
from commercial Coal Mines of NCL / SECL / CCL & Commercial Coal Mines. 

xx. Status of Litigation Pending against the proposal, if any. 

Court Bench Case Status Orders Directions 
name Category 
Local Local WP(Civil) Reserved Regulatory and Non 
Court Court for Regulatory court caes 

judgement are under hearing & 
consideration. 

NGT court NGT, Appeal Disposed In December' 2016, 
Case Principal Off. NGT judgement set 

Bench, aside the EC of the 
Delhi 1320 MW TPP at 

Mirzapur and vide their 
judgment in May'2017, 
that Project proponent 
is at liberty to approach 
the MoEFCC or any 
other competent 
authority for processing 
of the applications for 
grant of EC upon 
making up for rectifying 
the defects and 
deficiencies pointed out 
in the judgment. 
However, the 
authorities concerned 
are at liberty to process 
the same in accordance 
with law while strictly 
adhering to the content 
of the judgment. 
'-- -
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10.3.3 The EAC during deliberations noted the following: 

1) The proposal is for the grant of Terms of Reference (ToR) to 2x800 MW Coal 
based Ultra Super Critical Thermal Power Project (TPP) at Village Dadri Khurd, 
Tehsil , Mirzapur Sardar, District Mirzapur, Uttar Pradesh by Mirzapur Thermal 
Energy (UP) Private Limited (MTEUPPL). The committee noted that earlier, Mis. 
Welspun Energy UP Pvt. Ltd. (WEUPPL) proposed to set up a 2x660 MW Super 
Critical Coal-based thermal power plant and MoEF&CC granted EC for 1320 
(2x660) MW vide letter no. F. No: J-13012/12/2011-IA ll(T) dated 21.08.2014 and 
subsequently, name changed to Welspun Energy UP Pvt. Ltd. (WEUPPL) to 
Mirzapur Thermal Energy UP Pvt. Ltd. (MTEUPPL) vide Letter No. F. No: J-
13012/12/2011-IA ll(T) dated 20.12.2019. 

2) It was noted by the EAC that in 2016, Hon'ble NGT, Principal Bench, Delhi vide 
Judgement dated 21 .12.2016 set aside the Environmental Clearance (EC) dated 
21 .08.2014. Further, in the Judgement dated 01.05.2017, it was clarified that "the 
Project Proponent is at liberty to approach the MoEF&CC or any other competent 
authority for the processing of the application for grant of EC upon making up for 
rectifying the defects and deficiencies pointed out in the judgement". Accordingly, 
PP applied for amendment in EC in 2019 but the same was not issued due to 
non-submission of the Stage-I FC. 

3) It was observed by the committee that as per the KML file, no construction work 
has been started yet and now PP has proposed a thermal power plant with a 
change in capacity from 2x660 MW to 2x800 MW for obtaining prior 
environmental clearance (De Novo). 

4) The Committee also deliberated on the land use and observed that previous EC 
was granted over an area of 354.1 Ha (875 acres as per EC dated 21 .08.2014) 
but now the proposal is for 365.19 Ha. The EAC deliberated on land use pattern 
and PP informed that the area is barren land, further EAC asked PP to submit 
existing Land Use pattern of the Project Site. Accordingly, PP vide letter dated 
10.06.2024 submitted the following: 

The proposed Land area for the project is 365.19 Ha. Land as per Government 
of Uttar Pradesh land records and land use details are as under: 

I ~~- ' Type of Land 
Area ~ -
in ha) ! 

Remarks 
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i. Industrial Land (Private 
Land converted for 
industrial use.) Currently 
the land is barren and 
under possession. 

ii. Govt. Land 

iii. Forest like area 

333.19 Land use map prepared 
using satellite imagery and 
GIS is enclosed as Annexure 
- I. 
Copy of order & summary of 
land documents is enclosed 
as Annexure - II . 
Based on the Land allotment 
and Land converted for 
industrial purpose by order of 
District Magistrate, Sadar 
Mirzapur, Govt.of U.P Order 
dated: 05.11.2012. 

31 ja- -Application for iand allotment 
was submitted on dated 
22.03.2024 & 22.05.2024. 

0.62 

Copy of receipt the 
application is enclosed 
Annexure - Ill. 
The application was 
submitted for diversion of 
forest area (forest-like area) 
but after the Joint inspection 
of DFO (Forest Office) & 
SOM (Revenue) held on 
03.04.2024, it was confirmed 
that the above area is Non­
Forest Land. Copy of Joint 
Inspection report enclosed 
Annexure - IV. However, as 
per the directions of Hon'ble 
committee members, this 
area will be used for 
plantation / green belt 
purposes only 

The Committee observed that PP has reported an area of 0.62 Ha (forest land) 
inside the plant boundary but at the same time applied for FC over an area of 
4.0123 vide proposal No FP/UP/OTHERS/470227/2024 dated 22/04/2024. 
Further, PP submitted that application was submitted for the same area (0.62 
Ha) but after joint inspection of DFO (Forest Office) & SOM (Revenue) was held 
on 3.04.2024 confirming that the above area is non-forest land. In addition to this 

'" MA ~ Page 42 of50 
.,, 

1 * - Page 76 of 84 
llf, I ,,0'1ra 

?,l;, < 1..3;~ 'Se l,o ~ ct > __ ~<Ooo ~/ 
v: F: l Ul) · 1/ 

88



(5.8162 ha) and approach road (2.5419 ha). Stage I Forest Clearance has 
already been applied for this vide Proposal no. FP/UPfTHE/14236/2015 and the 
same is under due consideration with MoEF&CC. The Committee is of the view 
that although PP has submitted a copy of joint inspection report but for more 
clarity PP shall obtain a letter in this regard from concerned forest department 
clearly mentioning the extent of forest land involved within and outside (other 
activities related to plant) plant area. The EAC also suggested that while 
preparing the EIA/EMP report, PP shall explore the possibility of optimizing forest 
land requirement to the extent possible and submit a detailed note on the same 
at the time of EC presentation. In case of any increase in forest land PP shall 
obtain the amendment in ToR. 

5) PP showed the KML file and Topo-Sheet of the project area. The Committee 
observed that as per KML the area is barren land but some water bodies/nallha 
passing though the project area. The Committee therefore asked the PP to 
submit a drainage map with contours. PP vide letter dated 10.06.2024 submitted 
project area drainage map with contour. The Committee is of the view that PP 
shall submit a plan for diversion of nallha/water body, if any, involved in the 
project. PP shall also obtain the permission for such diversion from the 
concerned authorities. 

6) The Committed observed that PP has submitted that Coal for the proposed 
project will be Domestic coal from commercial Coal Mines of NCL / SECL / CCL 
& Commercial Coal Mines. But PP has not submitted the quantity of coal that will 
be used for the proposed plant, accordingly, PP vide email dated 10.06.2024 
submitted that the annual requirement of coal is estimated to be about 6.4 million 
MTPA for Ultra Super Critical Boiler based TPP (2x800 MW) Coal from Coal 
Mines of NCL / SECL & Commercial Coal Mines. The Coal will be transported 
through Rail as per the rules, regulations & terms/conditions of the Indian Railway 
for transportation of Coal. The Committee is of the view PP shall submit the firm 
coal linkage, quality of coal and propose mitigative measures in the EIA/EMP 
report after referring to the OMs issued by MoEF&CC in this regard. 

7) The Committee also observed that PP has submitted a PPT for expansion but 
it's a green field project and asked the PP to submit the revised PPT. PP vide 
email dated 10.06.2024 submitted the revised PPT and basic information. 

8) Further, the EAC noted that the total water requirement for the expansion project 
is 3200 m3/h (-2 m3 /MWh), which is well within the stipulated limits mentioned 
in the Notification dated 28.06.2018. The water drawl permission of 36 MCM/year 
is obtained from WRD Uttar Pradesh Vide letter no. 3613/11-27-C.0-4-174/11 
dated 09.10.2011. 

9) '7<''-9'1V _ ____ ~ .... .,.,,mmittee noted that total power generation will be 1600 MW 

~ 
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(2x800 MW). Further, as per MoEF&CC Notification S.O. 5481(E) dated 
31.12.2021 and amendments stipulated ash pond area for the thermal power 
plant is 0.1 hectare per Mega Watt (MW), which works out to be 160 Ha. The 
proposed power plant has a total ash pond area of 49.37 ha i.e. 13.51% of the 
total project area 365.19 ha which is well within the area suggested as per 

Notification dated 31.12.2021. 

1 O) The Committee is also of the view that PP while preparing the EIA/EMP Report 
and conducting Public consultation shall take into account, the deficiency pointed 
out by the Hon'ble NGT Judgment 21.12.2016. 

10.3.4 The EAC after detailed deliberation on the information submitted and as 
presented during the meeting recommended the proposal for grant of Standard ToR 
for conducting an EIA study with Public Consultation (Public Hearing and Written 
submission) to the project for the construction of the 2x800 MW Coal based Ultra Super 
Critical Thermal Power Project (TPP) at Village Dadri Khurd, Tehsil , Mirzapur Sardar, 
District Mirzapur, Uttar Pradesh by Mirzapur Thermal Energy (UP) Private Limited 
(MTEUPPL), under the provisions of the EIA Notification, 2006, as amended along 
with the following additional/specific ToR: 

[A] Environmental Management and Biodiversity Conservation 

1. A Cumulative Environmental Impact Assessment study of all the existing and 
proposed projects in the 15-km radius of the proposed project shall be 
conducted and the same shall be included the in EIA/EMP report. Details of 
industrial units present in 15 Km radius of the power plant shall be submitted. 

2. Radioactivity studies along with coal analysis to be provided (sulphur, ash 
percentage and heavy metals including Pb, Cr, As and Hg). Details of auxiliary 
fuel, if any including its quantity, quality, storage, etc should also be given. 

3. A comparative chart shall be prepared with changes observed from the 
previous baseline study and present baseline study. 

4. PP should submit the detailed plan in tabular format (year-wise for the life of 
the project) for concurrent afforestation and green belt development in and 
around the project site. The PP should submit the number of saplings to be 
planted, names of native species, area to be covered under afforestation & 
green belt, location of plantation, target for survival rate and budget earmarked 
for the afforestation & green belt development. In addition to this, PP should 
show on a surface plan (5- year interval for life of project) of suitable scale the 
area to be covered under afforestation & green belt clearly mentioning the 
la · e...~t-!Em.a of the area to be covered during each 5 years. The 
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capital and recurring expenditure to be incurred needs to be submitted. 
Plantation plan should be prepared in such a way that 80% of the plantation 
to be carried out in first 5 years and for the remaining years the proposal for 
gap filling. The seedling of height not less than 2 meters to be selected and 
accordingly cost of plantation needs to be decided. In addition to this, 
plantation in the safety zone at project boundary the plantation should be 
planned in such a way that it should be completed within 2 years only. 

5. Action plan for development of Three tier plantation programme (33% of total 
project cover area) along the periphery of the project boundary shall be 
provided. Plan shall be duly approved by the local forest department. 

6. A detailed plan need to be submitted for undertaking extensive green 
plantation within 10 km radius of the plant focusing on water reservoir, school, 
hospital and other institutional area and same need to be incorporated in 
EIA/EMP report. 

7. Detailed action plan shall be prepared for maintenance of air pollution control 
equipment for proposed and existing units and shall be incorporated in 
EIA/EMP report. 

8. Details of Ash management of 5-year plan for 100 % ash utilization for 
proposed project shall be submitted. MoU signed for ash utilization with 
companies shall be submitted. 

9. Details of Ash handling system along with the supplementary coal handling 
system shall be submitted. 

10. Proper protection measures like HOPE lining, appropriate height of bund and 
adequate distance between the proposed Ash pond and water body (minimum 
60 meters) etc. shall be planned to reduce the possibility of mixing leachate 
with any freshwater body for under-construction ash pond. A high-density 
Slurry disposal plan shall be prepared. The design of the same should as per 
CEA/CPCB guidelines. 

11. Pond and ground water quality (10 locations within 2 km radius of the plant 
boundary) shall be studied and report be submitted along with EIA/EMP. 
Action plan for Ground water monitoring stations on all hotspots like 
schools/hospitals within 2 km radius of the plant boundary be submitted. 
Baseline Study for Heavy metals in Groundwater, Surface water and soil to be 
carried out and incorporated in EIA/EMP report. This is in addition to the 
regular baseline study of the study area. 

~ 

12. Details ~ ning to water source, treatment and discharge should be 
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provided. 

13. Zero Liquid Discharge plan shall be submitted. 

14. PP shall submit action plan for using treated Sewage/Domestic wastewater for 
its operations. 

15. Project Proponent to conduct Environmental Cost Benefit Analysis for the 
project in EIA/EMP Report. 

16. An action plan shall be prepared for Water shed development within a 10 km 
radius of the plant boundary in consultation with a reputed government 
institution and incorporated In the EIA/EMP report. This should include 
recharge of ground water in the surrounding area of the plant. 

17. PP should clearly bring out that what is the specific diesel consumption -
(Liters/Tonne of total material handled) and steps to be taken for reduction of 
the same. The year-wise target for reduction in the specific diesel consumption 
needs to be submitted. PP shall also explore the possibility of using e­
vehicles/LNG/CNG-based machinery and trucks for the operation and 
transportation of Coal and ash. 

18. PP shall submit a plan for diversion of nallha/water body if any involved in the 
project. PP shall also obtain the permission for such diversion from the 
concerned authority. 

19. PP shall obtain a letter from concerned forest department clearly mentioning 
the extent of forest land involved within and outside (other activities related to 
plant) plant area. 

20. While preparing the EIA/EMP report, PP shall explore the possibility of 
optimizing forest land requirement to the extent possible and submit a detailed 
note on the same at the time of EC presentation. In case of any increase in 
forest land PP shall obtain the amendment in ToR. 

21 . List of Schedule-1 species needs to be authenticated by the concerned forest 
department. 

22. PP shall submit the firm coal linkage, quality of coal and propose mitigative 
measures in the EIA/EMP report after referring to the OMs issued by 
MoEF&CC in this regard. 

[BJ Disaster-M~nagement 

1. A Disaster Management Plan shall be prepared and incorporated in the 

P,1g1: 46 of SO 
Page 80 of 84 

92



EIA/EMP report. 

[CJ Socio-economic Study 

1. The Public Health Delivery Plan including the provisions for drinking water 
supply for the local population shall be in the EIA/EMP Report. The status of 
the existing medical facilities in the project area shall be discussed. 
Possibilities of strengthening of existing medical facilities, construction of new 
medical infrastructure etc. will be explored after assessing the needs of the 
labour force and local populace. 

2. Public consultation (Public Hearing and Written submission) shall be 
conducted as per the provisions of EIA Notification, 2006 (as amended) and 
OMs issued in this regard by MoEF&CC. 

3. As per the Ministry's OM dated 30.09.2020, to address the concern raised 
during the Public Hearing, the Project Proponent is required to submit the 
detailed activities proposed with year-wise budgetary provision (Capital and 
recurring) for at least 10 years. Activities proposed shall be part of EMP. 
Tentative no. of project-affected families (if any) shall be identified and 
accordingly appropriate Rehabilitation &Resettlement plan shall be prepared. 
The recommendation Socio-economic study may also be considered while 
planning the activities & budget. In addition to this issues raised during 
previous PH shall also be taken into account. 

4. Demographic details in 10 km area shall be submitted. 

[D] Miscellaneous 

1. Plot the wind rose diagram using the typical meteorological year (TMY) data 
for the period considered for the study. The monitoring units shall be deployed 
in thefield based on the coverage area ratio and direction of the wind. A 
mathematical model shall be developed for the local site rather than using the 
standard model available in software for both air & water quality modelling. 

2. PP shall align its activities to one/few of the Sustainable Development Goals 
(SDG) and start working on the mission of net zero by 2050. PPs shall update 
thesame to the EAC. 

3. PP shall submit the E INEMP report after the plagiarism check u s ing 

authenticatedplagiarism software. 

4. Detailed description of all the court cases including all directions given by the 
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apexand currents status of them shall submit. 

5. PP should provide in the EIA Report details of all the statutory clearances, 
permissions, no objection certificates, consents etc. required for this project 
under various Acts, Rules and regulations and their status or estimated 
timeline after grant of EC. 

6. The PP should submit the photograph of monitoring stations & sampling 
locations.The photograph should bear the date, time, latitude & longitude of 
the monitoringstation/sampling location. In addition to this PP should submit 
the original test reports and certificates of the labs which will analyze the 
samples. 

7. PP should clearly bring out the details of the manpower to be engaged for this 
project with their roles /responsibilities/designations. In addition to this PP 
should mention the number and designation of persons to be engaged for the 
implementation of environmental management plan (EMP). The capital and 
recurring expenditure to be incurred needs to be submitted. 

8. PP should submit the year-wise, activity-wise and time-bound budget 
earmarked for EMP, occupational health surveillance, and activities proposed 
to address the issues raised during the Public Hearing. The capital and 
recurring expenditures to be incurred need to be submitted. 

9. Aerial view video of the project site and transportation route proposed for this 
project shall be recorded through drone and be submitted. 

10. PP while preparing the EIA/EMP Report and conducting Public consultation 
shall take into account, the deficiency pointed out by the Hon'ble NGT 
Judgment 21 .12.2016. 

The meeting ended with vote of thanks to the Chair. 

**** 

Pag,: 48 of50 
Page 82 of 84 

94



0/ 

~N~GxURC-S -- Annexure - IV 

,!f!!!n Pli11ftOI !lii,211 

~ '<i'<tM<, qcifq'(Ol ?A ~ vfotQl<j qflqef-, '1'5il("'IQ, <:4'icqa ~ if'itQfo,4, ~~..,a; rt; 
tr-AnJ;-8.ft/\Otft0/_08/38/2016/~0~0/329 ~ 04~112022 ~ . 1'lm ~ ~ ~ 
rrw~~,r ~ ~ zB.03.2024 ITTV 1f1ffl ~ 1/i eq"'qtj ~ ~ 04.11.2022 ~ ~ ., ?t1 

f?MrrT. ~ ~ 'Ft SUrlcffli ~ 'G'm ~ ~fl&:to1 elm) ~ c1Tffrn ~ ~ ~ ~~~& 
~m~aNe:n~7flfl, 

~ <t ~ if ~ q,1 lR81cfi/:t~ ~. ~0~10. ff&=ta; tt; 
tf?irct;-3122/11-~ - (~P/UP/THARMAl/14236/2015) ~ 28.032024 iml 1fl 3q'<)«'tljfll~ f.!tbT W<'f 
~ ~ ~ ~ aJi~ft-t~ ~ ~ . sfl-<vt13\l cr-t ~. afl\lvtl~{ic ~ ~3367 /lfto/15 
~ 30.032024 m 1-~ ~. ~ . 1~ . 2 '3tf ~ ~ - WITT ~ 3-~ ~ -~a~=t ~ w~o lflo~oiJ;) ('3<Rt ~UT) -q 1tRo ~ em ~ Tflfr ,3uq~n~) ~ 
~ tg ~ l1Sl ~ A&lUJ QR 3fRJlTJ ~ ~ t-'s ~ ~ Tftll I ~ ftrt<-11~q;1ft. 
~ . ~ $ ~- 1465/~ 02.042024 1fRr ~ mfiWr t1ft iPf ~ 7T01 ~ ~ 
03.04 202.t -it ~ ~ 3fNroft ~ - 180 tr 216vf ~ ~-f5ii'f>=t ~ TfllT I ftcrre ~ t (if~•1cf>-1) I 
~ 1' ~ 03.04.2024 cm ~ ~. cPJ ~WT ~ !Hffiq<l) ~ 'G'ffi ~ cf;l ~ 

HA~~-1:1 ... 01 ~ 111ll, \it)Y!:3:qt\l ~ - ~---,t_ -________ -----------, 
: ~ I ---.- ~ f 
1- Whctherthe two Gata Nos. 180 and mit-~?,tq{ iiiiffi:i-~. ifii~ 1fiT "JJreT m3il:IT- 180 ~ 21evr 

l 16ja of Dadari khurd villag~ ffiimf ~ ff ~ ct; ':fPf ~ ~ t t (mlMr ~ Rflt I 
recorded asjhari in revenue record ~•1ih-2) ~ I ~-~ ~ i2"f ~ ~ ~ ~ 11 
has been included in the list or I lIT'I-~ ~ ~ ~ TTreT ~-180 ~ 21s ur -nf9~ ~ j 
Ocem~d forest as Forest like area? ~ 1 (~ ~ 'If ftf.\;n U9 ~ ehn ~ ~ -cfol'.,c6-3 t 

What is the criteria adopted by 
I State of UP for d<:c1aring any ar~a 
as Deemed Forest/ Forest like area? 

) I 

95



JOINT INSPECTION REPORT 

Government of India, Ministry of Environment, Forest and Climate Change, 

Integrated Regional Office, Lucknow, letter no. HB/PU/08/38/20 I 6/ FC/329 dated 

04.11.2022 and video conferencing meeting dated 28.03.2024 by Government of 

India, in accordance with the above letter dated 04.1 1.2022 of Government of India, 

Forest Department, Revenue Department and User Agency were required to provide 

the desired information and related records while conducting a joint inspection. 

In relation to the above, directions were also received as above vide letter no. 

3122/ l l-C-(FP/UP([HARMAL/14236/2015) dated 28.03.2024 of Chief Forest 

Conservator/Nodal Officer, Uttar Pradesh, Lucknow, in accordance with which vide 

letter no. 3367/M/l 5 dated 30.03.2024 of the office of Divisional Forest Officer, 

Mirzapur Forest Division, Mirzapur, I-Sub-District Magistrate, Sadar, Mirzapur, 2-

Sub-Divisional Forest Officer, Chunar and three authorized representatives of 

Wclspun Energy UP Pvt. Ltd. were requested to jointly inspect the area in order to 

resolve the objections raised by the Government of lndia and provide a repo11. Vide 

letter no. 1465/datcd 02.04.2024 issued by the Sub-District Magistrate, Sadar, 

M irzapur, a team of revenue personnel was constituted and land number 180 and 

218H were marked on the spot on 03.04.2024. The report is attached (Annexure-1). 

In this regard, a joint inspection of the area was done by the Revenue 

Department, Forest Department and the proposing institution on 03.04.2024, the 

points of which arc as follows-

SNo Objection Report 

1. Whether the Gram-Dadari Khurd, Tehsil Sadar, Mirzapur's Gata 

two Gata number-180 and 216H lS recorded as a bush 111 the 

Nos. L80 revenue records. (Copy of Khatauni is annexed as 

and 216ja of Annexure-2). 

Dadari Gram-Dadari Khurd and the above Gata number-180 and 

khurd 216H are not included in the list of forest areas in district-

vi llage Mirzapur. (List of forest areas identified 111 district-
recorded as M irzapur is annexed as Annexure-3). 
jh~-. jn. ~ 
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revenue 

record has 

been 

included in 

the list of 

Deemed 

forest as 

Forest like 

area? 

2. What is the 

criteria 

adopted by 

State of UP 

for declaring 

any area as 

Deemed 

Forest/Forest 

like area? 

ln orde r to set the marking of the fo rest areas, the office of 

Chief Forest Conservator, Uttar Pradesh, Lucknow sent a 

letter no. 276/P90/190 dated 20.12.2007 to the Principal 

Secretary, Uttar Pradesh Government, Seetion-2, 

Lucknow stating that in the meeting of the State Level 

Expert Committee held on 19.12.2007, the said conm1ittec 

has reconm1ended setting the standards for marking the 

forest areas. (Copy is annexed as Annexure-4). 

According to the set standards, the minimum area of land 

in the Vindhya and Bundelkhand region for forest area is 

3 hectares, in which, there should be l 00 trees of 

perennial species pe r hectare. 

Whereas -

I-Village: Dadari Khurd falls 111 Vindhya and 

Bundelkhand region. Area of Khasra I 0-150 is only 1.010 
hectare and Khasra No. 216J is 0.490 hectare which is 

very less as compared to the minimum prescribed area of 

3 hectare for fo rest area. 

2- In Khasra No. 180 and Khasra No. 2 16H, there arc no 

naturally grown perennial trees. 

On the basis of the above facts, it is clear that Basra 
No. 180 and 21611 tire nol in the list of forest area and ~u·c 

not included in the list of forest area. 
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3. The Geo-

referenced 

map of the 

said area 

may be 

provided for 
DSS-

Analysis of 

the same. 

Attachment as above 

Representative of the 

proposing organizat ion 

It is not even within the ambit of the standard prescribed 

for this purpose. Geo-referenced map of the said area is 

sent in a pen drive (Annexure-5). 

Sub Divisional Forest 

Officer, Chunar 

True Translated Copy 

Sub-District Magistrale, 

Sadar, Mirzapur 
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Dated 29/07/2024 

To, 

Subj ect: 

Sir/Madam, 

File No: J-130 l 2/ 12/20 I I -IA.II (T) 
Government of India 

Ministry of Environment, Forest and Climate Change 
IA Division 

*** 

Sh. Santosh Kumar Singh 
M/s M lRZAPUR THERMAL ENERGY (UP) PRIVATE LTMITEO 
Mirzapur Thermal Energy (UP) Private Limited, Adani Corporate I louse, Shantigram. Near Vaishno 
Devi Circle. S. G. Highway, Khod.iyar, Ahmcdabad 382 421, Gujarat, India, Ahmcdabad, 
AHMADABAD, GUJARAT, ACH. Shantigr.tm, Vaisbnodevi Circle, S.G Highway., 382421 
E-mail: mirzapur.env@gmail.com 

Proposal of 2x800 MW Coal based Ultr a Super C ritical Thermal Power P roject (TPP) at ViUagc 

Dadri Khurd, Tehsil, Mirzapur Sardar, District Mirzapur, Uttar Pradesh by M/s Mi,lapur 
T hermal Energy (UP) PriYatc Limited (l\lTEUPPL). - Grant of Terms of Reference - re~arding 

This is in reference to your application for Grant of Terms of Reference under the provision of the EIA 
Notification 2006-regarding in respect of project 2x800 MW Coal based Ultra Super Critical Thermal 
Power Project (TPP) at Village Dadri Khurd, Tcbsil, Mirzapur Sardar, Distdct Mirzapur, Uttar Pradesh 
by Mirtapur Thermal Energy (UP) Private Limited (MTEUPPL). submiucd 10 ~linistry vide proposal 
number INUPffHE/467671/2024 dated 08/05/2024. 

2. The particular!> or the proposal arc a:. below : 

(i) TOR Identification No. 

(ii) File No. 

(iii) Clearance Type 

(iv) Category 

(v) Project/Activity Included Schedule ~o. 

(vi) Sector 

(,•ij) ~amc of Proj ect 

TO24A060 l UP5665287N 

J-13012112/20 I I-IA. II (T) 

TOR 

A 

I (d) Thermal Power Plants 

Thermal Projects 

2x800 MW Coal based Ultra Super Critical 
Thc1111al Power Project (TPP) at Village Dndri 
Khurd, Tchsil, Mirznpur Sardar, Dis trict Mirzopur, 

U11ar Pradesh by M irzapur Thermal 1:.nergy (UP) 
Private Limited (MTEUPPL). 

M/s MIRZAPUR THERMAL ENERGY (UP) 
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(ix) Location or Project (District, State) 

(x) Issuing Authority 

(xii) Applicability or General Conditions 

(xiii) Applicability of Specific Conditions 

PRJVATE LIMITED 

MIRZAPUR,UTTAR PRADESH 

MoEF&CC 

no 

no 

3. M/s Mirzapur Thermal Energy (UP) Private Limited (MTEUPPL) has made an application online vide proposal no 

INUP/THE/467671 /2024 dated 08/05/2024 in 1he prescribed forrnar (Form-I) and submitted a pre-feasibility report for 

undertaking a detailed EIA study as per the EIA Notification, 2006 for g rant of Terms of Reference (ToR) to 2x800 MW 

Coal based Ultra Super Critical Thermal Power Project (TPP) at Village Dadri Khurd. Tchsil, Mirzapur Sardar, District 

Mirzapur, UllarPradesh by Mis Mirzapur Thermal Energy (UP) Private Limned (MTEUPPL). 

4. The project/activity is covered under category A of item l(d) 'Thermal Power Plants' of the Schedule to the 

Environmental Impact Assessment (E[A) Notification, 2006, a, amended as the power generation capacity of proposed 

expansion is beyond threshold capacity of 500MW i.e. 2 x 800 MW ( 1600 MW) and n:quires appraisal at Central level. 

5. The instant Proposal was coasi<lere<l in the I 0th EAC (Thennal) meeting held on 10th June 2024. The minutes of the 

meeting and all the project documents arc available on PARIVESH portal which can be accessed at https:1/parivesh.nic.in. 

Details submitled by the p1·oject proponent 

6. Project Proponent along with the QCI NABET consultant M/s. Gaurang Environmental Solutions Pvt. Ltd made the 

detailed presentation and apprised followmg to the EAC: 

i. Mirzapur Them1al Ent:rgy (UP) Privalt: Limited (MTElJPPL) i~ proposed to setup a coal hast!d l ' ltra Super Critical 

Technology Thermal Power Project (USCTPP) of 1600(2X800) MW in Village Dadri Khunl, District Mirzapur. State 

Uttar Pradesh. 

ii. Previously. Mis. Welspun Energy UP Pvt. Ltd. (WEUPPL) proposed to set up 2x660 l\1W Super Critical Coal based 

thermal power plant at Village Dadri Khurd, Tehsil Mirzapur, Uttar Pradesh. The Minist1y of Environment, Forest & 
Climate Change (MoEFCC) had granted Environmental Clearance for 1320 (2x:660) MW, ide F. No: J-13012/12/2011-lA 

ll(T) dated 21.08.2014 and subsequently, name changed to Welspun Energy UP Pvt. Ltd. (WEUPPL) to Mirzapur 

Thermal Energy UP Pvt. Ltd. (MTEUPPL) Vidc Letter No. F. No: J-13012/ 12/2011-IA ll(T) datt:d 20.12.2019. 

iii. Earlier, Hon'blc NGT. Principal Bench, Delhi in their j udgement dated 21.12.2016 set aside the Environmental 
Clearance (EC) dated 21.08.2014. Further, in Judgement dated 01.05.2017, a clarification was issued, that ' ·the Project 

Proponent is at liberty 10 approach the MoEF&CC or any other competent authority for proccsstng of the application for 

grant of EC upon making up for / rectifying the defects and deficiencies pointed out in the judgement". 

iv. MTEUPPL had submitted the re, ised Form-I & supporltng documents - Study Reports as suggested by MoEFCC for 

EC amendment, which was appraised by the EAC (Thermal Power) in its meetings held on 24.07.2017 and 22.02.2019. 
The EAC in its meeting held on 22.02.2019 recommended for EC amendment. 

v. The MoEFCC vide letter no. J- 130 I 2/ 12/201 l-!A.ll(T) dated: 20.12.2019 suggested for providing/submitting the 
Stage-I Forest Clearance for further issuance of EC amendment letter. MTEUPPL had not submitted the same and the EC 

amendment letter was not issued. PP now submitted a fresh proposal for EC. 

vi. Pre-Construction activities & Planning has been cornplctcd and cons1n,ction work not ~tarted yet. 

vii. Now the proposaj..Jrns changed from 2x660 MW to 2x800 MW and almost 10 years have lapsed, a new reference (De 
Novo) is bei ade thl'()ugh ll1is.,application for grant ofToR. 
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viii. The salient features of the project are as undcr:­
Project Details 

lS. No. Particulars 

i. Category of the project 

hi. Capacity 

Details 

A 

1600 (2 X 800) MW 

fo. Location ofTPP Village Dadri Khurd, Tehsil, Mirzapur Sardar, District Mirzapur. 
Uttar Pradesh 

hV. IA verage height a) TPP site: 198 m above MSL 
b) Ash pond site: 195 m above MSL. 

Iv. !Accredited Consultant and certificate no. Mis Gaurang Environmental Solutions Pvt. Ltd. 
NABET Accreditation No.: NAB ET / EIA / 2023/SA0203 

lvi. Inter- state issue involved INo 
lvii. !seismic zone !zone-Ill as per IS 1893 

Land Arca Breakup: 

,._and Requirement: 1365.19 ha. 
a) TPP Site 85.80 ha 
b) Ash Pond 149.37 ha 
) Township 11 .57 ha 

kt) Railway Siding & Others 164.1 4 
~) Raw Water Reservoir 133.18 ha 
I) Green Bell 120.5 1 ha 
lg) others I0.62 
rf otal (if expansion state additional land requirement) lfotal: 

INo additional land is required. 
!Status of Land Acquisition: 1he land required for proposed project 1s already 

~nder possession except Go\'!. & Forest like arc~ 
Jhari) 

!Status of the project: Proposed project is at planning and no stage 
If under construction phase: please ~pecify the rea:;on:; for delay, 1-onstruction activities have been commenced at the 
tworks completed 1111 dare and balance works along with expcctct 
ldatc of complchon. 

~itc. 

If under operation phase, date of commissionmg (COD) of each 
!Unit. Whether the plant was under shutdown since commissioning 
details and reasons. 
Break-Up of land-use ofTPP site: 
a) Total land required for project components 
b) Private land 
c) Government land f orest Laad 

!whether the project is in the Critically Polluted Area (CPA) 01 

!within IO km of CPA. If so, the details thereof: 
tRZ Clearance 

!whether the proje.5!. ~ in the Critically Polluted Arca 
CPJ\)/Scverally Po11utcd ATea (SPA} or with in 10 km of CPA. ti 

i:,o, the details thereof: 

Details of fuel and Ash disposal: 
r / 

rfotal Project Land:365.19 ha 
· Private Land: 364.57 ha 
· Forest Land: 0.62 ha 
Application was submitted for same area but after the 

IIornl mspection of DFO (Forest Office) & SDM 
Revenue) was held on 03.04.2024 confinning that 

the above area is Non-Forest Land. This area will be 
P-Jsed for plantation / green belt purposes only.) 
INo, the district doesn't fall under CPA. 

Not Applicable 

No. the district doesn't fall under CPA/SPA. 
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Fuel to be used: :Coal and Auxiliary Fuel 
!Quantity of Fuel required per Annum: :Coal - 6.4 Million MTPA 

!Auxiliary Fuel- 15000 KL per annum 

:Coat Linkage / Coat Block: !Coal for the Proposed project will be Domestic coal from commercial Coal Minei 
If Block allotted, status of EC & FC oJ of NCL / SECL / CCL & Commercial Coal Mines. 
he Block) Design Coat GCV of3200-4300 KCal/kg.). 

Auxiliary liquid fuels. viz. LDO/HSD requirement per annum is about 15000 kilo 
I ilers. 

Details of mode of transportation ol :Coat shall be received from Mine to TPP through BG Rail Wagons. 
lcoal from coat source to the trotal distance from the source to Rail: about 250 - 550 km. plant 
r:iremises along with distances 
i:ty Ash Disposal System Proposed !Fly ash will be collected in dry form for utilization, white bottom ash will be 

lcollccted in wet fonn. There would be provision for dry disposal of fly ash fron 
IStorage silos 10 closed tankers for utilization in cement industries. abandoned 
~inc reclamation, road construction, aggregate replacement in concrete, fo 
!manufacturing brich, etc. as per Fly Ash NotificJtion. 3 ht December' 2021 and 
pmendmcnts. 
Provision would be kept for HCSD disposal of borh bottom and fly ash to ash 
1Pond in case of exigency. In this case, both bottom ash and fly ash will be 
ldrsposed through HCSD system to the proposed ash dyke. 

a) Ash Pond / Dyke: (Area, Location & Arca-49.37 ha 
:Co-ordinates) Average height of are, 125° 0' 1.67"N 82°40'33 . I 2"E 
above MSL (m) 195 m above MSL. 
b) Space ten in ash dyke area !Area- 49.37 ha 
Quantity of l0,Q35 TPD 
a) Fly Ash to be generated 8028 TPD 
b) Bottom Ash to be generated: 2007 TPD 
Fly Ash utilization percentage witt No fly ush generated m lust five years as this is a green field (De Novo) project 
k:letails in laM 5 years 
~tack Height (m) & Type of flue 120 (m) (new) 

Bi Flue 

ix. The estimated project cost is Rs. 18,300 Cr. Total capual cost earmarked towards environmental pollution control 
measures is Rs. 3012.39 Cr. and the Recu1Ting cost (operation and maintenance) will be about Rs 3.0 Cr per annum 
considering EMP. 

x. Total Employment will be 275 persons as direct & 25 persons as 111d1rect. Industry proposes to allocate Rs. 48.5 Cr. 
towards CER (as per Ministry's OM dated 30.09.2020). 

xi. There are no national parks. wildlife sanctuaries. Biosphere Reserves, Tiger/Elephant Reserves, Wildlife Corridors etc. 
within IO km distam:e from the project site except Reserved forests, temples and BHU (South Campus) exist within the 
study area from the proJect site. Upper Khajuri Dam is at a distance of 6.0 km in the WEST direction and few other water 
bodies exist within the study area from the pr0Jec1 site. 

xii. Effluent of I 080 KLD quantity will be treated through STP & ETP. The plant will be based on a Zero Liquid 
discharge system. 

xiii. Power requirement after will be 7.5 and will be met from self-generation. i.e. AUX consumption. The existing unit 
has no DO sets. additionally, no DO sets are used as standby during power failure. Stack (height-movable DG sets) will be 
provided as per CPCB nom1~ for 1ht: propo~cd DG sets. _,.,--,--,, 
xiv. The existing ~U1tfl~a's ;10 boiler. Additionally, a 585 TPH coal-fired boiler will be installed. Electrostatic prccipitator 
(ESP), NOx Cw rol system and Flue gas <lesulphurisation system (FGD) with a stack height of 120 m v. ill be installed for 
controlling pa 1culate crl,lijsions within the statutory limit of30 mg/Nm3 for proposed boilers. 

A ' 

·2 ·,· / 

~b 
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xv Details of Solid waste/ Hazardous waste generation and its management are given below-

Name or the waste ~ource Quantity Mode o r Disposal Mode ot 

TPA) rrransportation 

!Used/Spent oil Plant Operation kio Registered Recyclers/ Pre Road 
processors with SPCB 

!Wastes or residues containini !Plant Operation 10 $end to authorized recyclers Road 
pil 

IEmpty barrels/container, Plant Operation 12 $end to authorized recyclers Road 
!contaminated liners 

xvi. Ash Pond area: As per MoEF&CC Notification S.O. 5481 (E) dated 31.12.2021 and amendments stipulated ash pond 
area for thermal power plant 0 .1 hectare per Mega Watt (MW). The proposed power plant has total ash pond area 49.37 ha 

i.e. 13.51 % of the total project area 365.19 ha which is well within the norms. 

xvii. Water Requirement: Water consumption for thermal power plants as per MoEF&CC vide Notification S.O. 3305 (E) 

dated 07.12.2015 for all existing CT based plants reduce specific water consumrllon upto maximum of 3.S m3/MWh and 

as per MoEF&CC stipulated norms vide Notification GSR 593 (E) dated 28.06.2018 water allo<.:ated to the thermal power 

plant is 3 m3/MWhr for new plants installed after the lst January. 2017. The total water requirement for the project is 

3200 m3/h, (2m3/M Wh) which will be wel I within the stipulated norms of Notification dated 07.12.2015/28.06.20 I 8. 

xviii. The water drawl pcnnission of 36 MCl\1/ycar is obtained from WRD Uttar Prndcsh Yidc lellcr no. 3613/ 11-27-C.0-
4- l 74/ I I dated 09. 10.2011. 

xix. Details of Coal Linkage: Coal for the Proposed project will be Domestic coal from commercial Coal Mines of NCL / 
SECL I CCL & Commercial Coal Mines. 

xx. Status of Liugation rending against the proposal. if any 

t:ourt name Bench Case Category Stal us Orders Directions 

,.,ocal Coun :Local Court WP(Civil) !Reserved fo1 !Regulatory and Non Regulatory court caes an 
udgement !Under hearing & consideration. 

INGT court Case INGT, Principa lAppeal Disposed Off In December' 2016, NOT judgement set aside the 
!Bench, Delhi !EC of the 1320 MW TPP at Mirzapur and vid( 

heir judgment ID May'20l7. that Projcc1 
proponent is at liberty 10 approach the MoEFCC 

or any other competent authonty for processing 

of the applications for gram of EC upon making 
up for rectifying the defects and deficienciei 
pointed out Ill the Judgment. However, the 
authorities concerned arc at liberty to process the 
~ame m ac<.:ordance with law while stricll> 
odhcring to the content of the judgment. 

Deliberations or the Committee 

7. The EAC noted the following: 

i. The proposal is for the grant of Tenns of Reference (ToR) to 2x800 MW Coal based Uhra Super Critical Thermal Power 
f'rojcc1 (Tf'f') ut Viltugc Dadri Khurd, Tchsit , Miczapur Sarclar. DiQtrict Mirzapur. Uttar Pradesh by Mir7apur Thermal 
Energy (UP) Private Limited (MTEUPPL). The committee noted that earlier. M/s. Wclspun Energy UP Pvt. Ltd. 
(WEUPPL) proposed to set up a 2x660 MW Super Critical Coal-based thennal power plant and MoEF&CC granted EC 
for 1320 (2x660) '!Wi-'ilil-ioQ,12'. · J-13012112/20 I I-IA ll(T) dated 21.08.2014 and subsequently, name changed 
to Welspun E ~ll'N~P to Mirzapur Thennal Energy UP Pvt. Ltd. (MTEUPPL) vide Letter No. F. 
No: J-13012/ 
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ii. It was noted by the EAC that in 2016, Hon 'ble NGT, Principal Bench. Delhi vide Judgement dated 21.12.2016 set aside 

the Environmental Clearance (EC) dated 21.08.2014. Further, in the Judgement dated 0 1.05.201 7, it was clarified that " the 

Project Proponent is at liberty to approach the MoEF&CC or any other compet~nt ~utho~ty for the_ proce~sing of ti!~ 
application for grant of EC upon making up for rectifying the defects and defic1enc1cs pointed out 111 the Judgement . 

Accordingly, pp applied for amendment in EC in 2019 but the same was not issued due to non-submission of the Stage-I 

FC. 

iii. It was observed by the committee that as per the KML file, no construction work has been started yet and now PP has 

proposed a thennal power plant with a change in capacity from 2x660 MW to 2x800 MW for obtaining prior 

environmental clearance (De Novo). 

iv. The Committee also deliberated on the land use and observed thnt previous EC was granted over an area of 3S4.1 Ha 

(875 acres as per EC dated 21.08.2014) but now the proposal is for 365.19 Ha. The EAC deliberated on land u~c pattern 
and pp informed that the area is barren land, further EAC asked PP to ~ubmit t:xi~ling Lund Use pattern of the Project Site. 

Accordingly, PP vide letter dated IO 06.2024 submitted the following: 
The proposed Land area for the project is 365 .19 I la. Land as per Government of Uttar Pradesh land records and land use 

details arc as under· 

s. Type of Land Arca Remarks 

:'\o. (in ha) 

a. lmlustriul Land (Privute 333.19 !Land use map prepared using satelli te imagery and GlS is enclosed as 

Land converted fo1 IAnncxure - I. 

indusrrial use.) Cull'ently the ICopy of order & summary of land documents is enclosed as Annexurc 

and is barren and unde1 - Tl. 
Jossession. Ba~ed on the Land allotment and Land converted for industrial 

,urpose by order of District Magistrate. Sadar Mirlapur, Govt.of U.P 

Order dated: 05.11.2012. 

b. Oovt. Land 131.38 ApJllication for land allotment was submitted on dated 22.03.2024 & 

22.05.2024. COJlY of receipt the application is enclosed Annexure 

m 
C. Forest like area 0.62 The application was submitted for diversion of forest area (forest-like 

a rea) but after the Joint inspection of DFO (Forest Office) & SOM 

Revenue) held on 03.04.2024, it was con finned that the above area is 

!Non-Forest Land. Copy of Joint inspection report enclosed Annexurc 

IV. However, as per the directions of Hon'ble committee members, 

this area will be u~ed for plantation/ 1::,rreen hell purposes only 

The Committee observed that PP has reported an area of 0.62 Ha (forest land) inside the plant boundary but al the same 
time applied for FC over an area of 4.0123 vide proposal No FP/UP/OTH ERS.1-170227/2024 datcd 22/Q.V2024. Further, PP 
submitted that application wa~ submilled for the same area (0.62 Ha) but allcr JOi11t inspection of DFO (Forcsl omce) & 
SOM (Revenue) was held on 3.04.2024 confinning that the above area is non-forest land. In addition to this PP also 

reported in PFR that there is a forest involvement in water pipeline (5.8162 ha) and approach road (2.54 19 ha). Stage I 
Forest Clearance has al ready been applied for this vide Proposal no. FP/UP'THE/14236/2015 and the same is under due 

consideration with MoEF&CC. The Committee is of the view that although PP has subminctl a copy of joint inspection 
report but for more clarity PP shall obtain a letter in this regard from concerned forest department clearly mentioning the 

extent of forest land involved within and outside (other activities related to plant) plant area. The EAC also suggested that 
while preparing the EINEMP report, PP shall explore the possibility of optimizing forest land requirement Lo the extent 

possible and submit a detailed note on the same at the Lime of EC presentation. In case of any increase in forest land PP 

shall obtain the amendment in ToR. 
v. rP showed the KML file nnd Topo-Sheet of 1he project areo. The Committee observed 1.hat as per KML the area is 
barren land but some water bodies/nallha passing though the project area. The Committee therefore asked the PP 10 submi1 
a drainage map with contours. PP vide letter dated 10.06.2024 submitted project area drainage map with contour. The 
Committee is ofth II submit a plan for diversion ofnallha/water body, if any, involved in the project. PP 

shall also obtai ·,:.:;.,-~.:-@1 iversion from the concerned authorities. 
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vi. The Commiued observed that PP has submitted that Coal for the proposed project will be Domestic coal from 

commercial Coal Mines of NCL / SECL / CCL & Commercial Coal Mines. But PP has not submincd the quantity of coal 
that will be used for the proposed plant, accordingly, PP vide email dated I 0.06.2024 submitted that the annual 

requirement of coal is estimated to be about 6.4 million MTPA for Ultra Super Critical Boiler based TPP (2x800 MW) 
Coal from Coal Mines of NCL / SECL & Commercial Coal Mines. The Coal wil l be transported through Rail as per the 
rules, regulations & terms/conditions of the Indian Railway for transportation of Coal. The Committee is of the view PP 
shall submit the firm coal linkage, quality of coal and propose mitigative measures in the EIA/EM P report after referring 

to the OMs issued by MoEF&CC in this regard. 

vii. The Committee also observed that PP has submitted a PPT for expansion but it's a green field project and asked the PP 

to submit the revised PPT. PP vidc email dated 10.06.2024 submitted the revised PPT and basic infomiation. 

viii. Further. the EAC noted that the total water requirement for the expansion project is 3200 m3/h (~2 m3 /MWh), which 
is well within the stipulated limits mentioned in the Noufication dated 28.06.2018. The water drawl pennission of 36 
MCM/ycar is obtained from WRO Ultar Prutlesh Ville letter no. 3613/1 1-27-C.0-4-174/l I dated 09.10.2011 . 

ix. Additionally, the Commiltee noted that total power generation will be 1600 MW (2"<800 MW). Further. as per 
MoEF&CC Notification S.O. 548l(E) dated 31.12.2021 and amendments stipulated ash pond area for the thermal power 
plant is 0.1 hectare per Mega Watt (MW). which works out to be 160 Ha. The proposed power plant has a total ash pond 
area of 49.37 ha i.e. I 3.51 % of the total project area 365.19 ha which is well within the area suggested as per Notification 

dated 31 .12.2021 

x. The Committee is als<> of the view that PP while preparing the EIA/EMP Report and conducting Public consultation 
shall take into account, the deficiency po111ted out by the llon'ble NGT Judgment 21.12.2016. 

Recommendations of the Committee: 

8. The EAC after detailed deliberation on the information submitted and as presented during the meeting recommended 
the proposal for grant of ToR for conducting an EIA study with Public Consultation (Public Hearing and Written 

submission) to the project for the construction of the 1x800 MW Coal based Ultra Super Critical Themml Power Project 
(TPP) at Village Dadri Khurd, Tehsil, Mirzapur Sardar. Disn·icl Mirzapur, Uttar Pradesh by M/s Mirzapur T hermal 
Energy (UP) Pr ivate Limited (MTEUPPL). under the provisions of the EIA Notification, 2006. as amended with the 

specific ToRs in addition to generic/standard ToR. 

9. In accordance with the prov1s1ons contained in the Environment Impact Assessment (El/\) Notttication, 2006 & further 
amendments thereto and based on the recommendations of the EAC, the Ministry hereby accords Tcnns of Reference 
(ToR) to Mis M1rzapur Thermal Energy (UP) Private Limited (MTEUPPL) for for the construction of the 2x800 MW Coal 
based Ultra Super Critical The1mal Power Project (TPP) at Village Dadri Khurd, Tehsil, M1r:zapur Sardar, District 
Mirzapur, Ullar Pradesh under EIA Notification, 2006 (as amended) with the specitic ToRs in addition lo generic/standard 
ToR as per Annexurc I . 
10. The EIA/EMP report should contain the info1mation in accordance with provisions & stipulations as given in the 
specific and standard ToR. 

11. You are required 10 submit the final E1A/EMP prepared as per TORs to the Ministry within 4 years as per this 
Ministry's Notification vidc dated 25.07.2022 for considering the proposal for environmental clearance. 

12. The consultants involved in the preparation of EIA/EMP report after accreditation with Quality Council of 
India/National Accreditation Board of Education and Training (QCI/NABET) would need to include a certificate in this 
regard in the EIA/EMP reports prepared by them and data provided by other organization(s)/laboratories including their 
s totus of opprovnls e tc . 

13. The Ministry reserves the~\0 s.tipula~e addi tional ToR, if found necessary. 

14. The Tcnns of Reference \o the aforementioned project is under provisions of EIA Notification, 2006. 11 docs not 
tantamount to approvals/consent/permi~sions etc. required to be obtained under any other Act/Ruic/regulation. The Project 
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Proponent is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as applicable, 

to the project. 

IS. This issues with the approval of the Competent Authority. 

Yours faithfully, 

(Sundar Ramanathan) 
Scientist 'E'/Additonal Director 

Tel: 011- 20819378 
Email- r.sundar@nic.in; 

Copy To 
I. The Secretary, Ministry of Power, Shram Shakti Bhawan, Rafi Marg, New Delhi 110001. 
2. The Chairman, Central Electricity Authority, Sewa Bhawan, R.K. Puram, New Delhi-I I 0066. 
3. The Chairman, Central Pollution Control Board. Parivesh Bhawan, CBD cum-Otlice Complex. East Arjun Nagar. 

Delhi- I I 0032. 
4. The Chairman. Uttar Pradesh State Pollution Control Ooard. Building. No. TC- l 2V. Vibhuti Khand, Gomti Nagar. 

Lucknow-226 0 l 0 
4. The Deputy Din:dor General or Forcsls (C), lntL:gratctl Regional om1:cr, Ministry or Environment. Fore,.L and Climate 

Change, Kendriya Bhawan, 5th Floor, Sector "H", Aliganj. Lucknow - 2260205. 

S. The Chairman, Central Ground Water Authority, Ministry of Water Resources, Cur.:on Road Barracks, A-2, W-3 

Kasturba Gandhi Marg, New Delhi. 
6. Member Secretary, Vttar Pradesh State Pollution Control Board. PICUP Bhawan. 3rd Floor. B-Block, Vtbbuti Khand, 

Gomti Nagar Lucknow 226 010. 
7. The Member Secretary, Central Ground Water Authority, Jamnagar House. 18/ 11, Man Singh Road Arca, New DeU1i, 

Delhi l 10001 
9. The District Collector, Mirzapur, Uttar Pradesh 
10. Guard Fik/Monitoring Filt:IPARIVESH Portal 

Annexure 1 

Specific Terms ofR.eforence ror (Thermal Po\\er Plant~) 

I. (Al Environmental Management And Biodiversity Conservation 

S. No Terms of Reference 

A Cumulative Environmental Impact Assessment study of all the existing and proposed projects in 

I.I 
the IS-km radius of the proposed project shall be conducted and the same shall be included the in 

EINEMP report. Details of industrial units present in 15 Km radius of the power plant shall be 

submitted. 

Radioactivity studies along with coal analysis to be provided (sulphur, ash percentage and heavy 
1.2 metals inClt,!dtng Pb, Cr. As and Hg). Octaib ufauxilia~y fuel, ifnny including i,s 9uon1ity. 9uoli1y. 

storage;"etc should also be given. 

1.3 
A comparative chart shall be prepared with changes observed from the previous baseline study and 
present base I ine study. 

-
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S. No 

1.4 

1.5 

1.6 

1.7 

1.8 

1.9 

1.10 

1.11 

1.12 

1.13 

1.14 

Terms of Reference 

PP should submit the detailed plan in tabular fonnat (year-wise for the life of the project) for 

concurrent afforestation and green belt development in and around the project site. The PP should 

submit the number of saplings to be planted, names of native species, area to be covered under 

afforestation & green belt, location of plantation. target for survival rate and budget eannarkcd for 

the afforestation & green belt development. In addition to th is, PP should show on a surface plan (5-

year interval for life of project) of suitable scale the area to be covered under afforestation & green 

belt clearly mentioning the latitude and longitude of the area to be covered during each 5 years. The 

capital and recurring expenditure to be incurred needs to be submitted. Plantation plan should be 
prepared in such a way that 80% of the plantation to be carried out in first 5 years and for the 

remaining years the proposal for gap ti ll ing. The seedling of height not less than 2 meters to be 
selected and accord111gly cost of plantation needs to be decided. In addition to this. plantation in the 

safety zone at project boundary the plantation should be planned in such a way that it should be 

completed within 2 years only. 

Ai:tion p lan for development of Three tier plantation programme (33% of total project cover area) 

along the periphery of the proJcct boundary shall be provided. Plan shall be duly approved by the 

local forest department. 

A detailed plan need to be submitted for undcrtak111g C'ltens1vc green plantation within IO km radius 

of the plant focusing on water reservoir, school, hospital and other institutional area and same need 

to be incorporated in ErAIEMP report . 

Detailed acrion plan shall be prepared for mai111e11a11ce of air pollwion ca11trnl equipment for 
proposed and existing 1111irs and shall be inco171orured m £/A/ £1\tfP report. 

Derails of Ash management of 5-year plan }or JOO ~u ash utili=arion for proposed project shall be 
s11bmi11ed. MoU signed for ash utili=arion wit/, companies shall be submitted. 

DewUs of Ash ha11dli11g system along ll'irh the supplementary coal hand/mg system shall be 
submit led. 

Proper pm1ecrio11 measures like HDPE lining, appropriare height of hund and adequare dislance 
between the proposed Ash pond and water body (mimmum 60 111ete1:s) et,· shall be planned to 
reduce the possibility of 1111,1:ing feachare ll'ith any fresl11varer body for 11nder-cmLftr11ctio11 ash pond. 
A higlt-dc11sity Sluny disposal pion shall be prepared. The design of the .wme should as per 
CEA CPCB guidelines. 

Pond and ground water q11u/1ty (10 focat,ons within ] km radius of the plant boundary) shall be 
studied and report be submitted afung with EIAIEMP. Action plan for Ground watttr monitoring 
stations 011 all hotspots like schools/hospitals within 2 km radius of the plan/ houndmJ1 be 
submitted. Baseline Study for Heavy metals 111 Groundwater. Surface 1mter and soil to be carried 
out and inco,porated in EIAIEMP report. This is in addition to the regular baseline study of the 
s111dyarea. 

Details pertai11ing to water source. treatment and disclia,ge should be provided. 

n plan for 11si11g treated Sewage/Domestic wastewmer for its operations. 
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s.~o Terms of Reference 

Project Proponent lo conduct £11viro11111ental Cos/ Benejit Analysis for rhe project in EJAIEMP 
I.J S Report. 

An action plan shall be prepared for Waler shed development within a 10 km radius of the plan/ 

1.16 boundary in consulwtion with a reputed govemmellf instill/lion and incorporated in the EJA/£MP 
report. This should include recharge of ground water in the surrounding area of the plant. 

PP should clearly bring 0111 thlll what is the specific diesel co11s11111ption ~ (liters/Tonne of total 
material handled) and steps to be taken for reduction of the same. The year-wise wrget for 

1.) 7 reduction in the specific dittsel consumption 11tteds to be s11b111i11ed. PP shall also explore the 
possibiliry of usin~ e-iehides!LNGIC.VG-hmed machinery and trucks j,1r the operation and 

tra11sportation of Coal and ash 

1.18 
PP shall submit a plan for dhersio11 of nail ha/water boctr if any involved in the projecr. PP shall 
also obtain the permission for s11ch diversion from the concerned authority. 

1.19 
PP shall obtain a letter from concerned forest department clear~1• meminning the exrem of forest 
land involved witl,in and outside (other activities related lo plant) plant area. 

Wlule preparing the EIAIE!vlP report, PP shall explore the pombility oj optimi:mg forest land 

1.20 requirement to the extent possible and s11b11111 a detailed note on the some at rhe rime of EC 

presentation. 111 case of any mcrease in foresr land PP shall obtain the ame11d111enl in ToR 

1.21 list of Schedule-I species needs lo be authe111icoled by the concerned forest depor/lnt•nt. 

1.22 . PP shall submil rhe firm con/ linkage, qualiry nf cna/ and propose m,rigotil'e 1111•awres i11 the 
EIA/EMP reporr ajier referrmg to the O.\tls issued by AloEF&CC in this regard. 

2. I Bf Disaster Management 

S. No Ter ms of Reference 

2.1 A Disaster Management Plan shall be prepared and incorporated in the ElAtEMP report. 

3. (DI Miscellaneous 

S. No 

3. 1 

3.2 

3.3 

Terms of Reference 

Plot the wind rose diagram using the lypical 111e1eorological year (TMY) claw .for the period 
considered for the study. The monitoring units shall be deployed in the field based 011 the coverage 
area ratio and direction of the wind. A mathematical model shall be developed .for rhe local site 
rather tha11 using the standard model available in software for both air & waler quality modelling. 

PP shall align its C1ctivities w one/few of the Sustainable De1·elopment Goals (SDG) and star/ 
work ii nission of net zero by 2050. PPs shall update !he same io the t::A C. 

tw,tire~ 
,.. ,.., 

I ''rf. :/ri, , < 
P./ !Yr, A .• ,;r, 

( J ·311 ,,,.., 

~. 

.. . ......___... ... 
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S. No Terms of Reference 

3 .4 
Detailed description of all the court cases including all directions given by the apex and currents 

status of them shall submit. 

PP should provide in the £IA Report details of all the stollltory clearances. pemusswns, no 

3.5 objection certificates, consents etc. required for this project under various Acts, Rules and 

regulations and their status or estimated timeline after granl of EC. 

The PP should submit the photograph of monitoring stations & sampling locations. The photograph 

3.6 
should bear the date, time, latitude & longitude of the monitoring station/sampling location. In 
addition ro this PP should submit the original tesr reports and certificates of the labs which will 

analyze the sample,\. 

PP should c/ear(v bring out rhc dewils of' the manpower to be engaged for this proiect with !heir 

roles lrespo11sibiliries/designa//011s. 111 addition 10 rhis PP should memion rhe number and 
3.7 designation of persons to be engaged for rhe implemenration of environmental management plan 

(£MP). The capiral and recurring expendifllre 10 be incurred needs to he .rnbmiued. 

l'P should submit the year-» ise. activity-11'ise and time-bo1111d budget earmarked for £MP, 

3.8 occupational health surveillance, and activities proposed to address the issues raised during the 

Pub/,c Heuring. The capital und rec11rr111g expenditures to be incurred need tu be submitted. 

3.9 
Aerial view video of the project site a11d transportation route proposed for this project shall be 

recorded thro11gl, drone and be suhmitted 

3.10 
PP while p1·eparing the £JAIE,\4P Report and co11d11cting Public cons11/ta1io11 shall rake i1110 

acco11111, the deficiency pointed out by rhc Hon 'hie VGT Judgme111 21.12.20/ 6 

4. ICI Socio-l!conomic Study 

S. No Terms of Reference 

The l'ublic Health Delii-e1)' Plan inc/11di11g the provisions for drinking }Wier s11pp(r for the local 
pop11lauo11 shall he m the £/A £MP Report. The status of the exisring medical facillfies in the 

4.1 project area shall be discussed. Possibiliries of srrenglhl'mng of enwng med,cal .faciliries. 
construction of new medical i11ji·asrructure etc. will be explored ajicr assessing rhe needs of rl,e 
labour force and local populace. 

4.2 
Public consulrarim1 (Public Hearing a11d Written .rnhmission) shall be co11d11cred as per the 
provisions of El A Notification, 1006 (as amended) and OMs issued in this regard by Mo£F &CC. 

As per 1he Minist,y's OM dated 30.09.2020, to address the concern raised during rhe Public 
I fearing, the Projecr Proponent is required to submir the derailed activities proposed with year-1vise 
b11dgeta1J' prol•ision (Capital and recurring) for at least /0 years. Activities proposed shall be part 

4.3 of £MP. Tentative 110. of project-affected families (if any) shall be identified and accordingly 
"f>prnprlnu• Relwl>ilitatin11 & l?e,ellleml'11I p/nn ,/,all be prepared. The recom111e11dario11 Socio-
economic_!Judy may also be considered while planning the actil-ities & b11clget. /11 addition to this 

7tf'fait1auringprevio11s Pl I shall also be raken illlo accounr. 

4.4 I 
~ 

b'raphi~ details i11 llJ.km area shall be submifl<!d. 

I ..t I 
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Standard Terms of Reference for (Thermal Poncr Plants) 

I. Statutory Compliance 

S. No Terms of Reference 

1.1 
T he proposed project shall be given a unique name in consonance with the nam e submitted to other 

Government Departments etc. for its better identification and reference. 

Vision document specifying prospective long term plan of lhe project shall be formulated and 
1.2 

subm itted. 

Latest compliance report duly certified by the Regional Office of MoEF&CC for the conditions 
1.3 stipulated in the environmental and CRZ c learances of' the previous phase(s) for the expansion 

projects shall be submitted. 

2. Details Of The Project And Site 

S. No 

2.1 

2.2 

2.3 

2.4 

2.5 

2.6 

2.7 

2.8 

Terms of Reference 

T he proJect proponent needs 10 identify minimum three potential sites based on environmental, 

ecological and economic considerations, and choose one appropriate site having minimum impacts 
on ecology and environment. A detaikd comparison of lhe s iles in th is regard shall be submi11ed. 

Executive summary of the project indicating relevant details along with recenl photographs of the 

proposed si te (s) shal l be pro\'ided. Response to the issues raised during Public Hearing and the 

wriuen representations (if any), a long with a time bound Action Plan and budgetary allocations to 
address the same. shall be provided in a tabular fonn, against each action proposed. 

Harnessing solar power within the premises o f the planr particularly at a\'ailable roof 1ops and other 

available areas s hall be formulated and for expans ion projects, status of implementation shall also 
be submitted. 

The gt:ogrnphical coordinates (WGS 84) ofthc proposed ~i lc (planL boundary), including location of 

ash pond along with topo sheet ( 1:50,000 scale) and IRS satell ite map of the area. shall be 
submitted. Elevation of plant silt: and ash pond with respect 10 Hf L of water body/nallah/R1vcr and 
high tide level from the sea shal l be specified, if the site is located in proximity to them. 

Layout p lan indicating break-up of plant area, ash pond, g reen belt, infrastructure. roads e tc. shall be 
provided. 

Land require ment for the project shall be optimized and in a ny case not more tha n what has been 

specified by CEA from time to time. Item wise break up of land requirement shall be provided. 

Present land use (including land class/kism) as per lhe revenue records and State Govt. records of 

1h roposcd site shall be furnished. l nfom1a1ion on land to be acquired including coal 
· n system, lay111g of p ipeline, ROW, transmission l111cs etc. shall be specifically 

s ofland acquisition and litigation. if any, should be provided. 

es forest land. details of application, including date of application, area applied 
registration number, for diversion under F'CA and its status should be provided 
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S. No Terms of Reference 

along with copies of relevant documents. 

2.9 
The land acquisition and R&R scheme with a time bound Action Plan should be fomrnlatcd and 

addressed in the EIA report. 

Satellite imagery and authenticated topo sheet indicating drainage. cropping pattern, water bodies 

2.10 (wetland, river system. stream. nallabs, ponds etc.), location of nearest habitations (villages). creeks. 
mangroves, rivers. reservoirs etc. in the study area shall be provided. 

Topography of the study area supported by toposhcct on I :50.000 scale of Survey of India, along 

2.11 
with a large scale map preferabl:, of I :25.000 scale and the specific information whether the site 
requires any filling shall be provided. In that case. details of filling, quantity of required fill 
material; 11s source, transportation etc. shall be ~ubm11ted. 

3. Ecology Biodiversity And Environment 

S.No 

3.1 

3.2 

3.3 

3.4 

3.5 

3.6 

Terms of Reference 

A detailed study on land use pattern in the study area shall be carried out including identification of 
common property resources (such as grazing and community land, water resources etc.) available 
emu Acllon Plan for its protection and management shall be formulated. If aequisiuon of grazing 
land is involved. it shall be ensured that an equal area of grazing land be acquired and developed 
and detailed plan submitted. 

Location of any National Park. Sanctuary. Elephant/Tiger Reserve (existing as well as proposed). 
migratory routes / wildlife corridor, if any, w11hin 10 km of the project site shall be specified and 
marked on the map duly authenticated by the Chief Wildlife Warden of the State or an officer 
authorized by him. 

A minernlogical map of the proposed site (including soil type) and mfonnation (if available) that the 
s ite is not localed on potentially mineablc mineral deposit shall be submitted. 

The water requirement shall be op1imized (by adopting measures such as dry fly ush and dry bottom 
ash disposal system, air cooled condenser. concept of zero discharge) and 111 any case not more than 
that stipulated by CEA from time to time, to be submitted along with details of source of water and 
water balance diagram. Details of water balance calculated shall take into account reuse and re­
circulation of cffiucnts. 

Water body/Nallah ( if any) passing across the site should not be disturbed as far as possible. In case 
any Nallah / drain is proposed to be diverted, it shall be ensured that the diversion docs not disturb 
the nan1ral drainage pattern of the area. Details of proposed diversion shall be furnished duly 
approved by the concerned Department of the State. 

It shall also be ensured that a minimum of 500 m distance of plant boundary is kept from the HFL 
of river "ystcm I s1rcnms e tc. and 1hc boundary of site should also be located 500 m away from 

__ _,._ .... ~ • . y_ track and National I lighways . 
......... 

' " -,r11;l , iri · 
~J.•3' . ,' 

...-- I 
. l : i' ---

study of the area shall be carried out through an institute/ organization of repute 
ct on ground and surface water regimes. Specific mitigation measures shall be 

l u ,. 
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S. No Terms of Reference 

spelt out and time bound Action Plan for its implementation shall be submitted 

Detailed Studies on the impacts of the ecology including fisheries of the River/ Estuary/Sea due to 

the proposed withdrawal of water/ discharge of treated wastewater into the River/Sea etc shall be 

3.8 carried out and submitted along with the EIA Report. In case of requirement of marine impact 

assessment study, the location of intake and outfall shall be clearly specified along with depth of 

water drawl and discharge into open sea. 

Source of water and its sustainability even in lean season shall be provided along wi th details of 

ecological impacts arising out of w11hdrawal of water and taking into account inter-state shares (if 

3.9 any). Information on other competing sources downstream of the proposed project and commitment 

regarding availabi lity of requisite quantity of water from the Competent Authority shall be provided 
along with letter / document staling firm allocation ofw:ner. 

Detailed plan for rainwater harvesting and its proposed utilization in the plant shall be furnished.In 
3.10 addition. wherever ground water is drawn. PP shall submit detailed plan of Wat.:r charging activity 

10 be undertaken. 

3.1 I Feasibility of near zero discharge concept shall be critically examined and its details submitted. 

3. 12 
Optimtzallon of Cycles of Concentration (COC) along with other water consetVation measures in 

the project shall be spcci tied. 

3.13 Plan for recirculation of ash pond water and its implementation shall be submitted. 

Detailed plan for conducting monicoring of water quality regularly with proper maintenance of 

records shall be formulated. Detail of methodology and idcnti ficntion of monitoring points {between 

3.14 the plant and drainage in the direction of flow of surface , ground water) shall be submmed. It shall 
be ensured that parameter to be monitored also include heavy metals. A provision for long-term 

monitoring of ground water table using P1ezometer sha.11 be mcorpomted 111 EIA, particularly from 
the study area. 

3.15 Hazard~ Characterization: Past incidents of hazard events within I 0km radius of project area with 
detailed analysis of causes and probability of reoccurrence 

4. Environmental Baseline Study And M itigation Measures 

S. No 

4.1 

Tel'ms of Reference 

One complete season (critical season) site specific meteorological and AAQ data (except monsoon 

season) as per latest MoEF&CC Notification shall be collected along with past three year's 
mereorological daca for that particular season for wins speed analysisand the dates of monitoring 

shall be recorded. The parameters to be covered for AAQ shall include PM I 0, PM2.5, SO2, NOx, 

CO and Hg. The location of the monitoring stations should be so decided so as to take into 
coMidcration the upwind direction, pre-dominant downwind direction. other dominant directions. 
habitation and sensitive receptors. There should be at least one monitoring station each in the 
tJPWind and in the pre - dominant· downwind direction at a location where maximum ground level 

" goncentration is likely to occur. 
' 

I l) b 
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S.No Terms of Reference 

In case of expansion project, air quality monitoring data or I 04 observations a year for relevant 

4.2 parameters at air quality monitoring stations as identified/stipulated shall be submitted to assess for 

compliance or AAQ Standards (annua l average as well as 24 hrs). 

4.3 A !isl or industries existing and proposed in the srudy area shall be furnished. 

Cumulative impacts of all sources or emissions including handling and 1ransportation of existing 

and proposed projects on the environment of the area shat! be assessed in detail. Details of the 

4.4 
Model used and the input data used for modelling shall also be provided. The air quality contours 

should be plotted on a location map showing the location of project site, hab1ta11on nearby. sensitive 

receptors, if any. The wmdrosc and isopleths should also be shown on the lm:alion map. The 

cumulative srudy should also melude impacts on water, soil and socio-economics. 

Radio activity and heavy meta! contents of coal to be sourced shall be examined and submitted 
4.5 

along with laboratory reports. 

4.6 
fuel analysis shall be provided. Details of auxiliary fuel. if any, including its quantity, quality, 

storage etc should also be furnished. 

Quantity of fuel required. its source and characteristics and documentary evidence to substantiate 

4.7 
confirmed fuel linkage shall be furnished_. The Mrn1stry's Notification dated 02.01.2014 regarding 

ash content in coal shall be complied For the expansion projects, the compliance of the existing 
units to the said Notification shall also be submitted 

Details of transportation of fuel from the source (including port handling) to tbc proposed plant and 

4.8 its impact on ambient AAQ shall be suitably assessed and submitted. If transportation entails a long 
distance it shall be ensured that rail transpot1alion to the site shall be first assessed. Wagon loading 
at source shall preferably be through silo/conveyor belt. 

For proposals based 011 imported coal, inland transportation and port handlmg and rail movement 
4.9 shall be examined and details furnished. The approval of the Pon and Rail Authorities shall be 

submitted. 

Details regarding infrastructure facilities such as sanitation. fuel , restrooms, medical facilities, 

4. 10 safety during construction phase etc. to be provided to the labour fo1ce du1 ,ng construction as well 

as to the casual workers including truck drivers during operation phase should be udequatcly catered 
for and details furnished. 

5. Environmental Management Plan 

S.No 

5.1 

5.2 

Terms of Reference 

EMP to mitigate the adverse impacts due to the project along with item - wise cost of its 
implementation in a time bound manner shall be specified. 

A Disaster Management Plan (DMP) along with risk assessment study including fire and explosion 
issues due to storage and use of fuel should be prepared. It should take into account the maximum 
invehtory of storage at site at any point of time. The risk contours should be plotted on the plant 
layout map clearly showing which of the proposed activi ties would be affected in case of an 
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s.~o Terms or Reference 

accident taking place. Based on the same, proposed safeguard measures should be provided. 
Measures to guard against fire hazards should also be invariably provided. Provision for mock drills 
shall be suitably incorporated to check the efficiency of the plans drawn. 

The DMP so formulated shall include measures against likely Firesrfsunami/Cyclones/Storm 

5.3 

Surges/ Earthquakes etc, as ::ipplicable. It shall be ensured that DMP consists of both On-site and 
Off-site plans. complete with details of containing likely disaster and shall specifically mention 
personnel identified for the task. Smaller version of the pl::in for different possible disasters shall be 
prepared both in English and local languages and circulated widely. 

Details of fly ash utiliallion plan as per the latest fly ash Utilization Notification of GOI along with 

5.4 
firm agreements / MoU with contracting parties including other usages ecc. shall be submitted. The 
plan shall also include disposal method / mechanism of bottom ash along with monitoring 
mechanism. 

6. Green Belt Development 

S.No Terms or Reference 

Dt:tailed scheme for raising green hdt of native species or appropriate width (50 to 100 m) and 
consisting of at least 3 tiers around plant boundary not less than 2000 tree pet ha with survival rate 

6.1 
of more than 85%shall be submitted. Photographic evidence must be created and submitted 
periodically including NRSA reports in case of expansion projects. A shrub layer beneath tree layer 
would serve as an effecLivc sieve for dust and smk for CO2 and other gaseous pollutants and hence 
a stratified green belt should be developed. 

Over and above the green belt. as carbon sink, plan for additional plantation shall be drawn by 

6.2 
identifying blocks of degraded forests, in close consultation with the District Forests Department. In 
pursuance lo this the project proponent shall formulaic time bound Action Plans along with 
financial allocation and shall submit :,tatus of implementation 10 the M imstry every six mouths 

7. Socio-economic Actil'ities 

S.No 

7. 1 

7.2 

7.3 

Terms of Referencti 

Socio-economic study of the study area comprising of IO km from the plant site shall be carried out 
through a reputed institute / agency which shall consist of detail assessment of the impact on 
livelihood of the local communmes. 

Action Plan for identification of local employable youth for training in skills, relevant to the project, 
for eventual employment in the project itself shall be formulated and numbers specified during 
constniction & operation phases of the Project. 

If the area has tribal population. it shall be ensured that the rights of tribals arc well protected. The 
project proponent shall accordingly identify tribul issues unclcr various provis ions of the law of the 

land. 

ai led CER plan along with activities wise break up of financial commitment shall be prepared 
of the provisions OM No. 22-65/2017-IA.III dated 30.09.2020.Cl.:.R component shall be 
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s. ~o Terms of Reference 

identified considering need based assessment sn1dy and Public Hearing issues. Sustainable income 
generating measures which can help in upliftment of affected section of society. which is consistent 

with the traditional ski I ls of the people shall be identified. 

While formulating CER schemes it shall be ensured that an in-built monitoring mechanism for the 
schemes identified arc in place and mechanism for conducting annual social audit from the nearest 

7.5 
government institute of repute in the region shall be prepared. The project proponent shall also 
provide Action Plan for the status of implementation of the scheme from time to time and dovetail 
the same with any Govt. schemc(s). CERdctails done in the past should be clearly spelt out in case 

of expansion projects. 

R&R plan, as applicable, shall be formulated wherein mechanism for protecting the rights and 
livelihood of the people in the region who are likely to be impacted, is taken into consideration. 

7.6 R&R plan shall be formulalt:d aft.:r a detailed census of population based on socio economic 
surveys who were dependant on land falling in the project. as well a~. population who were 

dependant on land not owned by them. 

7.7 
Assessment of occupational health and endemic diseases of enviro111nental ongin in the study area 

shall be carried out and Action Plan to mitigate the same shall be prepared. 

Occupational health and safety measures for the workers including identification of work related 
health hazards shall be formulated The company shall engage full time qualified doctors who arc 
trained 111 occupational health. Health monicoring of the workers shall be conducted at periodic 

7.8 
intervals and health records maintained. Awareness programme for workers due 10 likely adverse 
impact on their health due to workmg m non-conducive environmcnl shall be carried out and 

precautionary measures like use of personal equipments etc. shall be provided. Review of impact of 
various health measures undertaken at intervals of two to three years shall be conducted with an 
excellent follow up plan of action \\ hercver required. 

8. Corporate Environment Policy 

8.1 

8.2 

8.3 

S.No Terms of Reference 

Docs the company has a well laid down Environment Policy approved by its Board of Directors? If 
so, it may be detailed in the EIA report. 

Docs the Environment Policy prescribe for standard operating process / procedures to bring into 
focus any infringement / de\·iation / v1ola11on of the environmental or forest norms / condirions? If 
so, it may be detailed in the !::IA. 

What is the hierarchical system or Administrative order of the company to deal with the 
environmental issues and for ensuring compliance with the environmental clearance conditions. 
Details of this system may be given. 

Does the company has compliance management system in place wherein compliance status along 
with compliances / violations of environmental nom1s are reported to the CMD and the Board of ~---L ircctors of the company and / or shareholders or stakeholders at large? This reporting mechanism 

be detailed in the EIA report. 
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S. No Terms of Reference 

9.1 
All the above details should be adequately brought out in tl1e EIA report and in the presentation 

to the Committee. 

9.2 
Details of litigation pending or otherwise with respect 10 project in any Court, Tribunal etc. shall 
invariably be furnished. 

9.3 
In case any dismantling of old plants arc envisaged, the planned land use & land reclamation of 
dismantled area to be furnished. 

10. Additional Tor For Coastal Based Thermal Power Plants Projects (Tpps) 

S.No Terms of Reference 

10.1 
Low lying areas fulfilling the definition wetland as per R::unsar Comcntion shall be identified and 
clearly demarcated w.r.t the proposed site. 

If the site includes or is located close to marshy areas and backwaters, these areas must be excluded 
10.2 from the site and the project bounda1y should be away from the CRZ line. Authenticated CRZ map 

from any of the authorized agencies shall be submined. 

The ~oil levelling should be minimum with no or minimal disturbance to the narural drainage of the 
area. If the minor canals (if any) ha\e to be divertcJ, the design for diversion should be such that the 

10.3 diverted canals not only drains the plant area but also collect the volume of llo<>d water from the 

surrounding areas and discharge into man;hy areas/major canals that enter into creek. Major canals 
should not be altered but their embankments should be strengthened and desilted. 

10.4 Addtttonal soil required for levelling of the sites should as far as possible be generated within the 
site itself in such a manner that the natural drainage system of the area is protected and improved. 

10.5 Marshy arcas which hold large quanlitit:~ of nood water 10 be idenlifit:d and shall 1101 be disturbed. 

No waste should be discharged mto Creek. Canal systems. Backwaters, Marshy areas and seas 
wiU1out appropriate treatment. Wherever feasible, the outfall should be first treated in a Guard Pond 

10.6 and then only discharged 11110 deep sea (IO to 15 m depth). Simil:irly, the Intake should be from 
deep sea lo avoid aggregation of fish and in no case shall be from the estuarine zont:. The brine that 
comes out from Desnltnizntion Plants (if nny) should not be discharged mto sea without adequate 
dilution. 

10.7 Mangrove conservation and regeneration plan shall be formulated and Action Plan with details of 
time bound implementation shall be specified, if mangroves are present in Study Area. 

10.8 
A common Green EndO\\ men1 Fund should be created by the project proponents out of EM P 
budgets. The interest earned out of it should be used for the development and management of green 
cover of the area. 

10.9 Impact on fisheries at various socio economic level shall be assessed. 
~ . ; 

w.10 -- ~ en.qowment Fishermen Welfare Fund should be created out of CER grants not only to enhance 

I . tbt r quality of life by creation of facilities for Fish Landing Pla1fom1s I Fishing Harbour / cold 
. •vh , 
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S.No 

10.1 1 

10.12 

Terms of Reference 

storage. but also to provide relief in case of emergency situations such as missing of fishermen on 
duty due to rough seas, tropical cyclones and storms etc. 

Tsunami Emergency Management Plan shall be prepared wherever applicable and Plan submitted 
prior to the commencement of construction work. 

There should not be any contamination of soil, ground and surface waters (canals & village pond) 
with sea water in and around the project sites. ln other words necessary preventive measures for 
spillage from pipelines, such as lining of Guard Pond used for the treatment of outfall before 
discharging into the sea and surface RCC channels along the pipelines of outfall and intake should 
be auoptc<l. This is just bccau:.c the areas around 1hc projects boum.larics eoulu be ferti le agricultural 
land used for paddy cultivation. 

Signed by 
Sundar Ramanathan 
Date: 29-07-2024 20:45:51 
Reason: Verified and 
signed 
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